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QUESTIONS AND ANSWERS 
pPt\IIIHIOlf 0'" CIBCI1LU LBruBs ISSUBD BY INDIAN AS9OCU.TION8 IN Barr,u. 

1. TSB HONOtl'BA.BL. RA.J4 YUVERAJ DUTrA SINGH: Hue Go'Hl'D-
. mt tak.,n atop.4 to flnltlire Ilo'l to W:lV cirrHaiar le:'I.er" illll'lud by Inrlill.n AwooiatiCIQI 

.1 Gr·,at Brit, .. in from SIIMra.j H'l l~l, a!1,} .,1" .who!'(" at th', tim) orthe San FranuiHo 
:'~onf"ron'l", W lrd B:l!)p~.~,,·'l ani n')~ allow·,.l 1·0 b I d"liv"r.ld to thlJ addr811e81 , 
~Vill Governm'lnt, afr.er inq'Jiry. state th., I'oasonll for this 1 

TSB HONOtl'BULB MR. A. E. PORTER: The Governm"nt of Iodia ,.... iD DO 
'IIay reapon,ibl" for or conoorn'ld wit·h any action rofol'1'Od to. 

TSB HONOtl'aULB Ma. M. THIRUKALA BOW: h there any rule preNnti. 
30 GOVdrnm lJlt of Iniia from m lking inqlJirieli about it , 

(No auwer.) 
1 



2 COUNCIL OF STATE [7TH Nov. 1946 
THE HONOURABLE PANDIT HIBiDAY )lATH KUNZRU: Have Government 

made any inquiry about it 1 
THE HONOURABLE Ma. A. E. PO 11.TE R: Yes, Sir. 
THE HONOUBA:BLE PAN'DIT HIRDAY NATH KUNZRU: What waA the result 

of that inquiry ~ 
THE HONOURABLE M'R. A. E. PORTER: A question on tho same point, waS 

raised in tho House of Commons in May, 1946 and I would refer the Honourable 
Member to the HafIMJrd of that dato in which the answer given by Mr. Ede is reported. 

THE HONOURAB'LE PAND'IT mRDAY NATH KUNZRU: Did the Honourable 
Member make inquiries if adequate information waR availa.ble in HaftMJrtl ? 

THE iHONOURABLE Ma. A. E. PORTER: Tht' inquiriNl l'licdh'd tIl!' ref{'rence 
to BtIf&MM'rI. 

THE HONOURABLE MR. M. THIRUMALA HOW: Is the Haf&ll(l.rd, available in 
the Library of the Houso ~ Are we to writ" to the Houlio of Commons a.nd get it t 
I want the Member to answer my question. 

THE HONOURABLE TUE PRESIDENT: I do not t.hink that qU{H!tion ariHOIi. 

THE HONOUR.t.BLE MR. M. THIHUMALA ROW: When he refors to It book 
which ill 1101 availabl,· ill IndilL or ill tl.I' Libmr'~'--

THE HONOURAJILE THE PRE~IDEN'l': He has full right. to reff~r to anything. 
This is not a part of thf~ Parliament of Englund bt'cuulIf' w(- aT(' working under a 
differ<mt cOJlstitution. 

THE HONOURABLE l'ANDIT H1UDAY NATH KUNZUr: ('odd til" ROllour. 
able Mf,mbe-r 1)1', 110 1'0Ilrlf'OIll'l as t 0 rel~d out till' rl'pl~' 'I 

. THE RoNOURABI.E MR. A. :1<:. PORTER: I will (·t'J·tainly read oui I h.- rl-}lly 
if you wish, Sir . 

.. Mr. Haydn Da.vies asked the Sncrot.ury of State for Orll Homo Dopart.ment 
why lottors p08t"d in London on 14th April, 1945, by the Federat ion of Indian 
.Aseooiat.iolUl in Gn'at Britain and addrf·IISf.u totl.e dd"gale!! att('nding the World 
&,ouri' y Confen-ncfl at San Francisco, wer" held by tho British c('usor until January, 
1946, thon reloaesd, dolivorf,d iu tll eU. S. A., Imd arl' now, 12 montlrs la(.('r, being 
returnod to tho !lenders in Londou marked' !\Iov"d, No Alldn.s!!,' from I. ('onferenre 
which on<iod on 25th .JUll", lH41l. 

Mr. Edt': I 11m unltbln IIOKitivdy to identify tho partic,ular (-Orrf-tlpOnU(,nctl 
refolTf.u to by my Honoumblc friel,d, hut it, mILY 1)(1 uHsl.ml'U t hat. till' kt h'rN Wtlre 
held in tho Brit.ish Cf'nHorship be,cual«' tlt'ir onward transmi!!sion at, tho timf' WUII 

consid"r"d contrary to t 11" wur illf"rl'st tI of tI ... UlIih.d Nnfion ll , and 1} Ilt tlldr rdl'8f<fl 
to the addreHllOOs' wa~ in accordance wi"lh t.he getWral decillion reached when the 
qUtllltiOll of till' c\i"posil ion of nmil 140 (](ot ni !!I'd was ('olll'lidf'J'Cl1 Ilfh'r 11;" dOHI' of 
hOllt i1 it il 'II ". 

JMPORT~ m·' ;\IAcKnnan 

2. TRt: HmiUl'RABLE UAJA YUVERAJ DUTTA SINHH: (a) Hall the 
atten1ioll of Govl,rl.m.,nt })I,r'n drawn to the following stat'-mnllt nl&titl by Sir Firoz 
KLan Noon, in tI." MUs;m Lt-llgU" COllVl!Jlt ion ill D,ll,i on th6 9th April, 1946 
(wifk fl.t. State_n, datfd 1I.n 10th April, 1946):-

.. Things &ro 110 man;r,.lahd today that DUlol.iJlf·ry arc not alJo11l'fld to go into 
Pakia1an. As a form.·r M· m})l·r OftllO GOVflTl.m"nt of India. I know that maohinery 
worth orO",1I ofruJloc'll hub-'I'll importf'd into India duringtl,fJ war but not ODO bit 
bas })I .. -n 1I110v. .. >d to go iJ.to PI,k;Rtan " 1 

.(6) Will GoVtlrnm'mt milk .. n Rtatl'ment on tt.e above·' 
TBII HONOUBABLII MR. M. W. lrl. YEA'lTS: (5) Yus. 
(b) Tht' I\,t .. te'm',nt ill "0' l'Orrl!ct. 



QUESTIONS' AND ANIolWEnS 

THE Hc:'NOURABLE SIR GOPAL..l.SWAIl! AYYANGA R: Will the. HOllourable 
Member enlighten us as to wbat he understands by Pakistan in this question' 
He baa 8&id " Yes" to tbe ~st part. 

To HONatrBABLlII MR. M. W. M. YEATTS: If the question had ~one . furf h~ 
I would have answered that I had not myself an exact definition, but had gfn,n my 
impression in the light of my estimate. 

THE HONOURABLE lfR. S. K. ROY CHOWDHURY; III Uwre any place iQ 
India calII'd Pakistan? 

(No all!~wer.) 
Ll'OHTtNO ARRANGEMENTS AT MUTTRA JUNCTlOl", ETC. 

3. THE HONOUR~LE RAJA YUVERAJ DUTTA SINGH; (a) AN' Govern-
ment aware-

(i) that there is no proper lighting arrangement at night at Muttra Junction 
and Cantonment stations (G.I.P.R.) ; 

(ii) that Muttra is an important place of Hindu pilgrimago and thousands of 
persons viRit MuUra daily and they arc put to very great inconvenience and q;. 
pOflI.'d to rillkll in tll(' night in the absenoo of adequate lighting arrangt'ments; and 

(iii) thllt there are electric lights supplied. to Military cantf'eDs at the same 
station? 

(b) Do GovernmPJlt prop 0110 to improve th" lightin~ Ilrrllngflnlf'ntFl hy pro-
viding eledrie installation or taking othl,r !oltlitahle "'iI'ps ill thifii (lireetion ? 

THE HONOURABLE MR. D. D. WAH,REN: (a) (i), (ii) & (iii) & (b). High 
poWl'r k(1TORe!l(' forp~·do lamp" I~N' p:<n<dt'd at ;\~lI~tra .Tunution IIondCantonment 
I!tationH :m<l lJLI-:t.l'lll'tlOlls h9Y(l h(~n IHStlt'd that SimIlar In.m)ls RhOl!ld h(' J1rovjd~ 
wif hin th(, rail way hounw.ry, on tho road to Ihn third olaHH WI\it ing halJ. 

GO\'l'rnnwll: arl' awa.r(' th.at MlIttm is an importn.nt JlII~ne of H:ntlu pilgrimage 
and tlmt, Ihl'rl' j~ ('lpotrie lighting at military oantel'J1H at l\IlIt.t·m .Jllnotion Rtation. 
In order to )Inn-ide a h(,tter sy"tpm of lighting urrangl'mentH, a pwpoflaJ WQS made in 
1~40-41 for tho ,.jnetrifica.tinn of thil'4 IltatlOll hut it had to lw )loHtpoJl(.d owing to tht'l 
dif}ieul1v ill ohtaining t"iPtMina\ mn.tt-riak As r('gan:lK l\1uttra. C,mtomnent I!tation 
an I'k'etliji(:I\,tioll ~(,henll" was (,,oIlHi(lt'r\'Il in 1!l:~H-:m hut. WI~H /.:I\'('n up a'l it ooukl 
1I0t. h" .ilJ~titi((] fiulUl(:Ja.lly. 

The ('Iedl'ilieatioll offh"Ke I<tl~tionll forms I~ pal1, of til" Ttllnodolliug Moh"me8 
whioh hMf' l,(·t'll JllOvidt'l1 in tIL,. ])()flt,-war R('OonHtnwt,ioll /Jud n,,,habilitation Pro· 
gl'"mm l ' of th,' JUt & C.l. I\rll1 G.I.P. 'R:ail\\,ays in !!).4H.4!1I~rHI HI49-50. In order, 
ho'\\'oYl'1', to ('x])(,(li1.t' IDattl'r~, tile qUI'fltton of oIJtn.1JllIlg Ourrl'llt flom the Muttra. 
Ell'llt.rio 1"1I1'ply Company for (lleotrio lighting in advanm, of t.ho n'lIl()(lollrng soheme 
i" a.t pl'l'~f'nt llIull'r /l.etiv(l ilLvf.~tigatiol\. 

})llolTIU111:TlOlli OF THE ASSETS o}' THE LEAOCE O}' NATIONI' 

4. THE HONOlTRABLE RAJA YliVERAJ DTJTTA SINGH: (a) 'Will GoveI'D-
IDent Rlate wl..,f hf'r Indin, all original IDf'mher of t·ho J.Jf'RgufI of Natiol1ll, has been 
I/:iwn a ehnllef' to parti('ipRt(, in the distrihution of the :League'll IlMllots on its Jiqui-
dation t 

(b) How JIltwh or t he a_tR haM booll 1L ... ~igJlcd. to her? 
(c) Di(1 GflVf'rJlIllllnt IDR.kt, an:" N'pN'l'f'ntation to the I'TOpt'r Buthoritiell on tht'l 

lIuhjp.('t ? If nnt, why not? 
TBB HONOURABLIl: MR. A. V. PAT: (a) 'fl·S. Th-'II(> a'Vlet" wiII be tranllfer:red 

to t.he U.N.O. and crMitll given to a.1l memOOTM who, at too timl' of tho diuolutioq 
of t.he u-agul;, Wt'", also memoors of t.he League. 

(b) A8 am'aTM of contrimlt.ionll continue to be reooivtl(l and Jj \;,ilitie"l ~ be ""uled 
tIuoa,:hout th .. whole of 11)46 it ill impollllihl(' at. Jx:el!8nt kJ work out tho ~ o( 
EIMh )(t'mh!,r /-Itat.' in th(' IWIIIC'tH of tbtl LNgut" of Natlona. 

(c) ¥fJII. 



4 COVNcps. (IF S~A'rE (7m Nov. 1941 
'llm HONOURABLE PA.NDrl' HIRDAY NATH KUNzRU: With referenoe to 

(b), whau 80re th') prinoipl08 on whiah th~ sh'J.l'eS 80re being worked. out, 
THE HONOURABLE MR. A. V. PAl: Th., shams 80re worked out ir proportioD 

to the total amomlt of contributions paid l,,V ('aoh State Member during th'3 whole 
lJeriod of th!' Leaguo's life. 

RA.MAPADASAGAR RESERVOIR PROJEOT 

l>. THE HONOURABLE RAJA YUVERAJ DUTTA SINGH: (a) Will Gover. 
ment make a statement giving the main tletailH of th'l proposed Ra.mapa.da.saga.r 
l'eeervoir project on the Godavari, at an l'Htimat.l~ cost of about. Rs. 60 crores ¥ 

(b) What <~K!iist,'tnef:l is GOVHrlUll"nt willing 1·0 give t,oward~ the rea.lisa.t,ion or 
tho scheme, what is th(, approximate area. of land which is likely to bfclllofit and the 
additional quantity ofrico or ot-hnr Clrops which are lik"ly to be produood ! 

THE HONOUHABLE MR. C. H. BHABHA: ((1) The Ra.ma.pa.da.sa.ga.r resl'rvoir 
'Project on the Godavari is in charge of th" GOV(Jffi"lent of Ma.dr8o'1. From informa.tioa 
avail&blt, 1'0 t.lv' GO\,llrnmf'nt of Jll!li:l, it app"al's tha.j, thlj pl'Ojrct involves cOIlRtruotioa 
of 110 darn over a. lllil" long cand :~93 ft. high with 8 total watersprollod of 483 square 
mill'lS and ,dIclet,ivl' ,..tol'llog(' Ilopaoity of 5,20,000 million cuhio fuet of watm·. It is estim-
ated to oost a.l)out Rt-:. lili eto)'"s I~U<l may tllokt1 12 YP8.l"S for oornplotion. Th(. area likely 
to htmllfit, iH 2:J~ hlkhs of aorl'S whi,h will yiold a)llll·o~lna.tol'y onl' million tons of 
riO(~ Ilxtra. The Het lI.drliti()n:~II'(·\·"n\lf· is m;tilllllotl'd to h" ItH. 2,:~!i erorl'S per a.nnum 
which will aCCMlO I,(J th" Provillcil~1 GOVIll·nl1l"nt. Th', ,.mollut of ol""trioal oll'Jrgy 
produotld will be of t,he orrh'r of 7!i,nOn E.V.A., or so. 

(b) The GOVflnll1l('ut of India. lIlfonm~ tho GO\'(lI'nJn'Jllt ot Madrl'~ on 28ta 
FehrulIory, 1946 I,hal" providod I,h" sch"ml' j" duly approved with tho oonnurl"OllOe of 
all interestl d, th,·,y wi1l,~lva.n(Jp 1.11 snoh 100lll~ aq milo)' be l"('qllind by th', Government 
of Ma.dra.q for thiN seh(·mf'. If it, is found tha.t tho flOhpJnIl will not btl fully self-
financing, thn GOVI'rIlUwut of Judh. will a.IKo l}n prr'pl\r<'<l to prov;dtl a Kub!ltantial 
oontri bution towurdH thll portion of the eapit,\1 cost whioh bnot met from loan money. 
AAy Kuch contrihution will, howev(·r, he taken into "'(lcount wh(lIl the aggregate 
ahare of MadraK it' Cllllt.ral gmnl'H for ]IOHt.waT dm'oloJlment in general is "ettled. 

Tbe Heilt,m(' hus not yt·t 1lollJl tim.lil'll,1! Wld till' llllestlOIl of a:il'li!ltl.no(' wl\iah t.he 
GovelllJll(lnt of Indu\ ml~y hl' w;lIing to give t(JwlIord'i til'. r(~a.li:ll\tiou of th'l ~ch1rne ill 
still under oon'4ideration. 

ALLoCATION 01' GERMAN MERCHANT SHIPPING Alii RBpA.RA.TIONS 

6. TBB HONOURABLE ItAJA YUVERAJ DUTrA SINGH: (a) With roferenoe 
to my qUllstion in the 180':t Mosl'lion are Govommont awaro 1ihat the Inter Allied Re-
puatioll AgtUUlY announend a.bout the 23rd April laflt that India will roouivc 24 per 
oent. cI. the German merohant tonnag~, whioh was huing ha.ndoo. over to Britian aod 
.be Unitlld Stawil for di~tribution aml)ng 15 a.llil'd oountrios ! 

(b) WIll Govemmt.nt make a dofinite Mtatemeut now, explaining $ho main de-
~iJI of tho tonnago and ilhipK and thier aggregate value whillh India. ha.H relX,ired, or 
il likely to n'coive ! 

TJU: HONOURABLE MR. Y. N. SUKTHANKAR: (a) Y6II. The share of Ger-
man shipping allotted to India is however O· 24 pel' oent a.nd not 24 per oent. as .".ted by the Honourable Member. 

(b) On tho ba .. ~i.I of th·} sl",", of O· 4 per oent of Gorman shipping allotted to hel ' 
1Ddia W&ll hold to btl (l/l~itlod to 1,845 toa'! of "hipping only, and tho" Marie Leon-
hardt ", • oorgo ve8l!ol built in 1922 of 259"' G.R.T. was ultiDll'tely allooated to 
India. In view of the wad\lCluaoy of tbe tollnage .. Uotted to India aad the UQ.luitabi· 
lit)' for Indian waters of th',1 shill all;uaUy offttl'Nl. the Gonrnment of Iladia rejeosed 
~ offer. Th') HOlloura.ble M"moor's attention is invited. '" • preI8 oollUllunique 
iaeued on the ~7th July 1.",1. in whioh the position ha'l been explaUaoo. mOl'8 fd,. . 
.A oopy of the oommuniqu{, ha."1 been laid on tho table of tile HOlDe. 



QUESTIONS AND ANSWBas 6 • • 
TH. BolfOUltAlIU PANDI'f HIRDAY lNATH KUNZRU: How will Ind. 

receive her share of tlw tonnagt· ? 
Tlm HOlf017UBU :MR. Y. N. 8UKTHAlIiJ{AR: We propose to take it in the .ope of llbip building maehinery but the matter ill Rtill under ooll8ideration. 

PJw8 Oommuni9u~, flalefl 2'11h JtIl" 1916 

INIlIA'S SJUBJ: OJ" GEllMAN Mue.AlIT 8lIJl'J'JlIISl:UIM ~Oll ALUIINA'Il\J!: l:APri"AI 00011. 
BZJ'LADQII 

There Beem. to be a,ood deal ofmilulldentalldill, about th. utval rcpit:cn of,Jrdia rr, .. rd. 
inlJ tlIe allocation of German merellant Ihippill, to Allied ~ouJltrif"" by 1I'8'Y of repuatiOlll, 
In tff" of the Parip Apumfnt on German Reparationl e.~11 Govft'llmrnt i. fntitlrd to rreei". 
a .. are of German morellant .hipping in proportion to it. over·an 10_ of me~lIaDt Ihip.,u.. 
en a IJOIIII tOJlD8ge baais. After takill« into acooUllt the Mipping lOIs.. of elaimant eountriu. the 
Aaaembly of the Inter-Allied REparatiolll Aaeney deeided tha' India's Iher. WI(,uJd be 0''''-
of the tot,al avail"ble Oerman shipping 01 789.ll!1l sro'. rt'ri.tf'rf"d tOllllage. 'rhe Goverr.ml'nt of 
India inlltru('ted tbf'ir reprelf'ntative to f'mpha.ise that the prorortion which the total .hippiD, 
1088 Buffered by an~' country bore to ita total tollnar dlo111d alro be tak£n into af'('ount alld to 
preAS for a minimll m allocation of 111,000 telll O.R.T. or 2~% of ita 101ff'II, 1I'hid, .. "n ie hil1ller 
to each ('(luntry with 8 8hare of If'PII than 3%. India'lI reprf"ft'ntllti,'e on the A(!t'n('7 .1'0 D'ideo 
a bid for some of the ship. avail. bit' 1I'hieh ware ooDBidered suitable for Indian wakn. 

Tl,e Inu,r Allied Reparation" AlfCnry howt'ver ('ould not ~ ... ita way to R(',,"pt India's pro. 
poRal Bnd the "}farie Lf'Onhardt, " a cargo '·l'p~rl built in 1922 of 2594 O.R.T., 1I'a' vltimatf'ly 
aUOl'atl'd to liuJin. In ,·it'w of the inadeqvanr~· (If tonnage allottf"d to India "lid al,o of 1.1.. 
aDIIuitability of th .. 8hill actually offt'l'ed for Indiall1l'awa, the Oovenmf'nt of India dl'eid.d to 
reject the offer ami did not ehOOflfl to a'Yai/ \ht'm'rh'l'P t'itber oUhe offer made by H.M.O. to "zehaa,. 
tile "Hari" Ll'onllorfit" with onl! of tile ship'" ll110tted to them, or to reBort to arbitration whieh 
" ON not likrly t,CI ~l1I'urtl any of thl' "'hips whi("h India hlld IUIkl'd for. The Gonrnml'nt of India 
tberef()1"f' h,I\'" .1o'l'i,led to claim altenlat.ivr ropital Il'OOdH, prrfrrnl1r _llip bllildin~ lTa("hin.ry 
i.stt'lnli. 

DoCUI(]!:NT!I RELATINO TO ('ONORES!I LEADER~. ETC. 

7. THE HONOURAIIU: RAJA YUVERAJ DVT'J'A SINGH: (0) T .. it 1\ f,.r.t 
tlu,t. undl'!' illslnwtionR from the n'utral GO\'t'rnmf'llt. thl' Provinoial G(lVnrDDlflntll, 
lx.tort. tIl<' allwlll ()f Prm'incial MiuiHtriol', l"olllictl'd all H(·tnt lIud oonfidflntial 
documt'llts, !'I'latlug t,o eongreHS londt~rN and plhtical priMIJIler,., and Hent, them up 
to till' (jIlYI'TIIDlI'ut of India'" Iutt·l!iglll\lle Brauch fllr "I~fl' oustody, in ohargc or • 
li&iwn .mel'!" of the Dt·fHJl(lt' Dt'pu.rtment whieh will hI' (JutKide tho reaoh of the 
Nationa.l GO\'f'rllment ? 

(b) H, I'll, will (;owl1lJJwnt, Dil,k(' tht'H(' dmmlllont.s ","BiJable to the Memberll of 
th(· ('''l\trl\l1.l'~i~la.tur'· 01' ,..OJll,· ot}wr Huitahll· anthorit.y in ()rdl'r \.0 '·I·ri~\· th,. a.nthf'n-
tirit~· and (·onI'IUNIH of t.hl' matl'rillol,..·! If n()t, why not? 

Tm: HlIsolfiaBU: MR. A. E. l'OHTEH: (II) 'XII. 
(b) DOI's Hol ILri!o1f". 

ALLOCATION Ol'· SH,IPS OJ· THE ITALlA]I; X~Vy 

8. THE HONOUJUIILE RAJA YUVERAJ nrTTA I-iIXGH: Will Govoni-
lIlt-nt I(llIt .. if auy portion of thf' Italian Na.'·1Io1 fm IlI'H hu.,.. 1)('(,,, aJ/ot.tt-d t,o India. in 
lipu of th,' ",],knllid h('IJ' "hi"h ~h(. gUY(l to tht' Allit'(l a.rmil'H in tIll' dl·float (If Italy? 
Did G{I\"I·nlml·1l1 pn'KH fill' th" rooogniti flU of India's oluim in t.hiN ry'''I'IIott If not.wh~' 
aot? 

TIlE HO]l;()URABLE HARDAR nALDEV SINGH: No, Sir. No Italinn t;hip" 
WI .... · dll 'Jl\f'd "1'I'aUf'(' till' ",hil'N of t hi' It "lian Nn.,,~· arl! not Hllif "bl!· for India. 

FILII. GANGA DIN 

9. THz BON017Jl.ABLZ RAJA YUVERAJ DL'TJ'A SINGH: (a) Have Govern-
ment madt' any ('nquiry into the report that & film oalled Gaf194 Din in which 
IndiaM 'WfOrt' depiofA.od as treacherous 11' .... to bta rt.lCMed in a sill ... room in GI'8eOI' : 
and th.t the GreoeanJI 811 IIOOn .~ they came to know of it. doolared & boycott :.f 
the },ict1lJ't'. 'but t .. piohlrfo W811 .Jwwn to Britillh fighting men in Gre8Cl', under 
Military· ,",ani , 
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(b) Is it a fact that at thibo r.how ten In.di.&n soldierR who made a violent; pro. 

teat, were hauled up DoDd oourt ma.rtiaIled. IIoI1d senten oed to death, but later on the 
BeotenOl~ of dea.tt. were oommuted to transportation for life ~ 

(c) Will Government make a. sta.tement; rela.ting to (a) and (b) above giving an 
aooount of the inoident and the llames aud addresses of th(1 India.n Moldier!! and th~ir 
present where-abouts ~ If they are still in pro80n, what steps have Government 
+,a.ken or propose to take for $eir rele:.se ! 

10 HONOURABLE SARDAR BELDEV SINGH: (a) Government are aware 
that the film Ganga Din, which is 1100 American film produced some years before tho 
war, was advertised for future exhibition at the Attikon Cinema ill Greece, where 
it was booked commercially by the Greek proprietor. The British military autho-
rities had nothing to do with booking it, nor any power to prevent its being booked 
and there is no evidence that it was ever shown to British troops either there or else-
where. Government havu no knowledge of any boycott by the Greek public but 
it is presumed tha.t it wa.s withdra.wn by the Greek proprietor aft·ar the incident on 
June 1st 1945. Government aTf'! not. aware whethor thilol wa~ Itlollt reKnIt. ofrfll'rtl!lenta-
tions hy t.Iw Brit.i!lh mi1itar~' 1L1IthoritieK, 

(b) & (c), The following ifol It I-1t at.I'nllmi oftbe iW'icinllt to whit·h t h(' Honolll'ahle 
Memhor ]lwKumabl,\' T'1,fllr!C : 

Sepoy .]o!l:indar Singh and fivf1 other Hepo'y!I of till' 7t.h Ind, Inf. Btle, Tpt, Coy., 
RIASe had takell cxeeptiou to the fact that the Attikoll CiJl(>llHt, Kav;~lla, ill Gr~"et'! 
had ad vnrtiMt,d t bt, film Gilnga, Dirt, whieh t11(~Y cOIlMiderf'd It • had' film. 

On the t'VI'Ilill),( of 1 Ht .J une, l!)45 t.he:,· pro(,p(,df'd from tlwir lill"fl to t.1 ... CiIll'lIla 
whtlro Maritl 'Val',wskll, /I. filJIIlthou! NlIl101eoll, whieh had nothing to do with t.lw wa.r 
or with Iudia, was l.pillg KhoWIl. Tho8to l~"n, al'llll'<l wit.h Tommy guns ItIl'I I'ifle~ 
entoI'cd t hI' hall whprl' app,'oximat ely 50 I.floplf' wp,y'P }lJ'I'twnt. and ol'oned firt' indis-
criminattll~·. AM II "I'RU}t. of tllf' fil'illg L/Cpl.. Curt i~, C.M.P., who waK Oil duty ill f.llt'! 
hall, was flttully WOlllldnd h~' two h1l111111-; jn tht' hank of UII' thigh. 'l'hl"~ wa!! no 
disputo bet.wlll'n L/Upl. CUI'tis 11.1111 the K")I0~'1I and 1)(' nnith"l' fin,dat lIwm 1I0r :iad 
he any opportunity to fire. 

Tho u~\lal militltry jloli!'f' postf'd lI.t all ('il1f'ma>l W(,1'I' 1'1'( I'l'lIt h\ll 1.0 Il('ditional 
·gua.rds hn.1i llP.(lll mountl'(l. 

Tlill Mix llrisojlfll'H \""!'t' I'oll\'id .. d (Ill II juiut dl/II'J!" of 1Il1ll'lit-1' 111111 WI','., "I\('h 
sontOlwr.d to trILnspo,·tat ion fOl'lift" 

The 1'at'11' was l'f'I'('ntJy l't'vit'\\"'ll hy till' G.H,Q. He"i(!\\' 130anl hut lIO I't'mission 
of IltmtolWI'K WILS I't'('Ollllll<'l1!ie!i, 'fI ... ('ltK(, will ill fitif' l'oul':-le hl~ "I!Viewed again 
after t·hfl I Ht .11l1l1l1l1'~·, 1 !147 . ''''llllWllill' ] lInv" ('alll-ll for tIlt' pa.pl-rM 111111 will HXH.mine 
1.hn ,'as", 

'I'lli' 1I1l1l1"S of II", si x I'l'iso:,,,l's an' :-

(1) XII, '11ll snt,iS:? Sl'".' (LXk) .\1,,\'111 LIl1if KllIlll. 
(:?) ';'H4H:.!7 .\1,,1111 nnz'lk, 
(:1) H1!1-'40 .\l'ja:1 Sill),!h. 
(4) . !In:l:?oo (:lll'dial Sill)!h_ 
(.i) 11:-,4:11 (('I''('lril'iall) .Iogilltllll' Sillgh, 
(tI) !Ui:?i.i!l Hal'i :;ill~h. 

All thll Hix pl'i~on(1rs t1iH'~mbluk,d nt Karachi 011 tht'! HU1 .Jalllll~ry, HI4ti, and were 
committod to th .. KI~rlwhi Civil JI~il. N08. (I), (3), (4) und (5) havil been transferred 
1.0 Labore ('I'utral .Jllil. No. (2) hl\" h"t'n tmlUofferred to ltawllll'illdi Civil Jail a.nd 
No. (6) t () Mull an Civil JI1il. 

:\rQ'-JSITIO'S Ul' \'lI,l._U;F~ IN R}:NARl!:S 

10, Til.: HO]l;O{'RAnu: ]{A.lA Yl~\'ElL\J 1)\ ·TT:\. SIXOH: (a) III it 8 floOt 
that tIlt' \\'1\" 1lt'part,mellt. of till' GO"I-rnmt'nt flf India 11&\'(' Il""jlll-d to acquire I .... 
ma.1U'lltl.\' 22 \'i1h~(,H in H"I\I\"'s ' If >III. t.)r \\-hMot pllrp!l!lf· I 



QUBSTIO" ... S .un. AN8Wa. '1 

(b) Have GoverlUDent received a.ny representation against th:s proposal' It 
so, do they propose to abandon thl'l sch('>me 1 

THE HONOURA.:BLE SARDAR BALDEV ~INUH : (a) No, ~ir. 
(b) Govenunent. ha.ve roceivod r~preRentations bnt, ,~s th(1~' haw no mt~ntion df 

&('quiring th., 22 village!1 in Bf1nart.g, t h,. qUef'tion of taking RJl~" Kt'PI'!1 dOM· not. ariPfl. 

LEND·LEASE AGRUKENT WITH V.S.A. 
11. Tn HONOU&ABLE RAJA. YUVERAJ DUTrA SINGH: (a) Will Govem-

mont make a. statement relating to the main details of the Lend Lease settlement 
u,i"rived. at between India. and the U. S. representatives recently, indioating the waY' 
and Dl680ns for implementing this settlement ~ 

(b) Will the question of settlement be pla.oed before tho Ctlntral L6gislature for 
ra.tification! If not, why not 1 

THE HONOURA.BLE SIR CYRIL JONl<~~: (a) I would rofur tho Honourable 
?\lnmhf1r to t.he Prfl!l!1 Communiqu(' i!1!1ufld by tho Indust itlll and Supplios Department 
011 tlJf~ lIubjnct Oll the 31st. M!~y, 1946. :Stwossary illst,rudions ha.vtl boon iHSUed by 
Olll ])opart.mtlutB !"ofi(~n·nocl in rl·garrl to th(. implf!Dlontll.tion of thll provisioJ1s of 
1 htl Agroew(,nt.. 

(b) TIlt! Agrl'l'lllt'llt (·olllStilllh·).: It thud H(lttlf'mellt anu IIII' qllnRtioll ofratifioa-
I iOIl dOll!! 1I0t, thl·refort·, ariHlI. 

THE HO"OlJRABI.E RAJ lhHAlll"R ~lU NARAIN )I:\HTHA: What iH the 
aak of the COllllllunique ? 

TUE HONOURABLE SIR CYHIL JO:SES: The dlltl' of (h(' COlllllllllliqu(' ill the 
a] st of ::\fa~', I H46. 

~MUGGLING OF YARN CONSIGNMENTS IN TH'E LUCKNOW IDIVISION, E.'.R. 
12. To HONOURABLE R.a..u, YUVERAJ DUTrA SINOH: (a) Is it a. fact tW 

the Divisional Supt~rintendent, Luokml'w Divil,lioll, East Indian Railway, issued. 
It oonfidelltiul eircular, 011 or about thn 28th August,l946, to tho St,atiOll autboritiee 
virtually admit ting that yarn cOlll!ignmontK 1tJ'(. IImugglod and booked under faille 
dl'l'1criptions, n.~n insl inll'r'jll'ClvinuiHI I'mhltrgo, hut, ill(lir .. 01ly asking the Railway 
(~JIlJllo~'o"lI 1101 to hll illt"ruslll(l ill Hill 1"1"tl'cl iOlI of "\loh Clt'I'.':; of sllluggling ? 

(b) Is it also a. fuut thllt Hit' folJowin)! din'llIiolls 1Ut\'!' Lh'.I·l1 ~iVf'lI by t.h. 
Divi"ional 8up"r'inknrlent to Ow Ht/l.t ion Staff :-.-

"'ViII YOII tlwrt·for(· Hot., that "Oil awl yom· I'It/lff Itl'" lIot to tltk" ulldUl' illtel"6llt 
ill d"teeting :iuch CUIIIIS, lUlU crull 1 ing 1111 upr;)ur aholll i 1 • I shull t ak" II Vllry' K(.riota 
view of I hH conduct of t ho milwlt~' staff if t It .. y crPllt" llomplioat ion!! b;y calling IIllOn 
illllPN:t orN to arTange 0pc'n dulivl'D' in sU")I(.ct~·(1 CI~l'iCR or yurn cOllHiglUDont ": and 
t.hat .. no cOMi~lIm('llt I'Ih01l1d hp dptltiwo(l Oll llwr .. s1lMpieiOll, 1IllIllMfol tho rllqlluKt comes 
from the :_~ivill~uthoritiu8 .. : and thltt "UII' iJ1Htrlletiolll~ ar" M(.erll', Rnd art' not, to 
bt, commuJliCl~t~ld to any olltHidor .. 'I 

(c) Will GovIlrnmNlt lay on th., tubl" R copy of this eirculnr, !lud litattl whet_ 
it hall lwtlU wit.hdru,,-n; Ilnd has an~· /I,(Jtion billm Illkl'n agll.inst, thn Divilriona.l 
Suporintl'ndf'ut 1 

TH'E HOSOURABI.E ~lR, H. D. WAI{RE~: (1/) &. (b). Y,·s. 
(c) GOV('rulllt'llt do 1I0t I'roJlo~" to lay Oll tIll' tabh. IL ('01'-" 01 tlu~ ('i .. dlla.r. It 

was illllued ill good fl~ith by tl1<' Divi",iollul SU)lI'rintA'lId"Jlt. Lllcknow, with the 
object of Klopping eorru,.t Pl"IIoetil't'" .unoDgHI th" milway std whieh had "prllJlg up 
dUll to th" HDlUggling of yurn (·olllligllDl"ntK. ':rhl' smuggling hud bt,foro Hu. iNue 
of thi" circular, bl1llJl hrollglit to t h.· Iloti("e of the Provincia,l Government, but they 
had not, up to tbat t.imf', sllcceI!(.ed in stoJll'ing it. Since tbe ill8ue of t.h" circuJa.r, 
th" Provincial Government. have taken steps to comb&t thll evil, a.nd the lIDluggliag 
has now ]JfII,ctica.ll~· ctla.sed, Ordors for th" withdrawal of the circulAr will shortly 
iaaue. No action haa been takeu agaillHt the Divisional SIlJlerinulDd~nt, who Go-
versWl(lnt (',oJl8ider, act~ in good rltoith. 



COUNOIL OF STATE L 7TH Nov. 19411 
Tn HONOURilLE MR. G. S. MOTlLAL :AII What is the objt'otion to the circular 

being placed on the table ! 
To HONOtl'BABLE MR. D. D. WARREN: This matter ha.s been carefully 

_ considered with reference to this question and the question which will presently be : 
answered and it is considt'red that it lI'ould not be desirable to pla.ce on the table 
oonfidential instructions issued to the subordinat~ staff. One very good reason for 
.. ot doing this is that it is thought that the publication of thrse instructions might 
defeat the object for which they were issued. 

To HONouullU: MR. ,G. S. MOTILAL: HBR any action be~n taken against 
the pe1'flon who issued the instructions which are to be withdra.wn ! 

To HONOURABLE MR. D. D. WARREN: AI! I said, Sir, ill answer to thtt 
queetion, thel!le instructions were issued in good faith by the Divisional Superinten-
dent but I consider that the circular referred to in this question was certainly not 
llappily worded. AR, howevor, it, was iS8Ued in good faith it is not proposed to tak~ 
any action against him. 

To HONOUBA:BLE P.uwrr HIRDAY NATH KUNZRU: How has tht' Govern· 
ment come to the conclu.-ion that the circular as king th(: railway staff not to take 
nt,erest in the d~tection of flIDuggkd yum could haw bl'l'n ill!!Ued in good faith? 

TmI HONOURABLE MR. D. D. WARREN: The reason is that the view taken waa 
that it was not the duty of the railway staff to stop the smuggling, but the duty of the, 
Provincial Government officers and the police. •• 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Are the railways a 
Governmtlnt department or not! And is the Government of India as a whole 
nterested in the detecHon and prevention of Rmuggling or not 1 

THE HONOURABLE MR. D. D. WARREN: Certainly, Government are interest-
ed in the detcction and prevpnt.ion of smuggling; but the railway authorities have 
limited power", in r£'gnrd to tIlt' I'xaminutioll of pnckngpR of thifol nat.ure, and for that 
reason th£' DiviNirmll1 foiupf'rint:!'nd('nt il'lKued tl](' illf'trudiolls. 

'IRE HONOURABLE PANlJIT HIHDAY NATH KCNZRC: DOl'K th(' Honourable 
Kember I'ealifolc that the j)iviRional Rllp('rintt'ndent u~k('d that tht' "taft' Rhould take 
no interest. in t.heHe casefl'! Had the Hupl·rintl'ndent ul'ked that the flt.afl· should not 
exceed t.heir power", in cns!:!" where smuggling V\'II~ I<UR]l£'eted, he might have been 
right.. But. doeR the Honourable Mplllhl'r J:(·ulis(· thllt tlll' ])iviMioJlul Hup('l'iJltendent 
asked the staff to tnkf' 110 noti{'(' of Mu£'h (,UMI'S 'I 

'!'BE HONOUBARU: ]\IR. D. lJ. WAltHEN: As'! fluid before, Illdmit that. the 
lIircular was nOI. hllppily worriC'd. Hut aft.(·r reading til(' whole ('iroular, I hllve cer-
tainly <,ome to th(' (·onc1ul<ioll t hilt tIll' I<o!t· motin' ill i"l<uin~ the circulur waf; to !!top 
corrupt. practk(·/<. 

'flU: HONOURAJILE PA:!I;IHT HJRl>AY NATH KFNZHl': How would the 
eircular hav(' led t.o the prt'v('ntion of ('orrnpt pl'I\ctil·t>f\ ? -THE HONOt:RABLE MR. D. D. WARREN: The Divisiollal Ruperintl'ndent 
thought. thE' illRtrul'tiollR that hE' issued to hill Ruhordinat{' !!taff would have the 
effect of stopping COrnlpt pra('ticeH, and in faet it appears that. he waR justifioo in 
thinking t.hat it would hI' hettE'r if the railway staff did 110t take an interest in ~topping 
smuggling, UR it waR thl' duty of tlw Pro\"incial (:oVPl"llml'nt authoritiPil and the 
police. 

OVDCHARUING OF FARE!' OF 'l'HJRI> CLAss J>,ASSENGER!< 

13. TRjE HONOURABL}~ RAJA Yl:\"F~HAJ Dl"TTA SINGH: Will (;o\'('mment 
lay on tho t.ablo I~ copy of 1\ "(''Ollfid''lItial'' "ircular iKSUt>d on or ahout 26~h August., 
IM6 b~' tho Dh'i8ional Supt'rint(,lld('nt, E. I. R., LuckllCW, with r(ogard to t.bt· gf'neral 
oompln.int ill the preR8 that Third c11lH11 JlaMI't'ngel"R an' made to pa~' mol'(' than the 
lpeoifled ta",8 at the Booking OffiOOIl and that th(· mon of th(' Government Railway 
PoJiOfl art' oollniving with the Booking OiIices &taft" in tbitl matter! 



QUKSTIONS AND ANSWER'll 

TmI: HONOUBALBE MR. D. D. WARREN: Two confidential circulars Wflre' 
_ed by the Divisional Superintendent, E. I. R., Lucknow, on 26th August, INS-
in regard to the general complaint in the prees that third class paMt'ngers are made 
to pay more than the specified fares at the booking offices and that men of the 
Government Railway Police are conniving with the booking office statfin this matter. 
These circulars are "confidential" instructions to the staff and the Government do-
Bot consider it desirable to place copies of the rirculars on the table of t11t> House. 

MR. SUBBAS CHANDRA BoSE 

14-. Ta HONOUBAJILE RAJA YUVERAJ D'lTTA SINGH: (tI) Is i, a faot that-
undl'lr instructions frem th~ HC'IDC Departm('nt of'the Government of'India, a batoh. 
of expf'rts belonging to :th~ Scotland Yard Intclligenoo Service' aided by • larp 
nl moor of Jndi.n C.I.D., is, or 'Waa keeping a day and night watoh along the lDdo.-
Bmmf'S6 rrontif'r to capture Netaji Subhas Chandra. Bose; and wire16lll'l sets and 
IIrllT(-hli~hts ,,'fore b(ir.~ llRfd in therw. o}X'ra.tionR , 

(b) Is it also a fact that aN 8nnount'(d by the" National HoraId It, dated the 18th_ 
June, 1946 (page 2, oity edition) thill account 'W88 8Ont, by t.elogram by itll Shillong 
correspondf'nt on IRt June, hut th(~ h'lrgrflDl n(W('r maoh()d th(~ offioo of' tho paper 
in! Luoknow , 

(e) Will Governml'nt makH a Ntah'IDtlllt in rtlgard to (a) anu (II) ahovo : a.nd alMo 
staft· how much mon(,y has hI~n H}lI'nt out of Indian Exohoquor 0"' this 1 

THE HONOURABLE MR. A, E. PORTER: (a) No. 
(b) Yes. The tell"gram waR withl1l'lcl l1ndrr an order of tIll' Govl"rnrnen' (If AMsam 

1Inder sc('tion ,;(/) (b) ofthl' Td"gTllph AI'I. 
(r) DOl!S 1I0t arise. 
THE HO~()URAllLE 1\1]( :\I.THJHI'J\lALA HOW: ('1111 till' HO/lOHr" hit' l\lI-ruber 

give t.he ('OI11t'ntfo; of t ht· trl('~rum ! 
'I'H1: HO~OUJtAllI,J~ MR. A . .E, PO}{TEIt: !\1o, Hir, ] am IIfl'llid I ('11111101. 

ES1·AIII.ISHII1E!'T OF THE NATIO!'AL ""AU ACAllE!IIY 

16. 'I'm; HOl'\otlRAHU; HAJA YCrEHA.J nl''I''I'.\ HI~(~H: Will UO\","'JlJJluut 
Dlak(. It slat"lU('lIt ~i\"iJl~ II ... maiJI f"nt IIr.'s of 1 llf' l-idu·m.' for 1 h" ""I Ilohlil-;hnwut. oftlu. 
Indian Nntiowl! ,,'al' ?l1f'Juol'ial Acud('my Itt. Kha(l"k\'lu'!lt nuollt II miJm' from POOIlII, 
indicating till' tillaw'ial, admiJlil'trnlh'", milill11"~" "JIll otllf'1' ,,"J ... ·(·ls of 11,,, III'npoS"d 
iru;titut,ioJl and th.,tiJIl" \l'h"l\ if is f'XIK'C'1,'(lto"lart f'lIJ('tiollilll!. "",·o,'diJIj.( 10lm'H"nl, 
indicat iOIl!' I 

THE HO!'Ot"RABLE HARDAH BA].J)J<~V HINUH: No, ~ir, (;O\"I'I'III11"lIt arc not 
in a pm;it,iol1 to IIlllk(' SIIl'lI 11 Ntatt'nwllt, Ill' t,hl')' h8'"(' flot yl'f f/'('l'i"('(J tIll' filln! J'('port 
of til(' N. W. A, WOl'king Committrl'. 

THE tiO~OlTRABr,Jo; I'ANnI'l' HIIUMY ~ATH Kll!\1lHl': \\'tWII will U\l~ fin'~1 
report he r{,C'l'ived '! 

THE HONOURABLE HARDAR HALVEV Hl!\1GH: AN 1"001' 1111 it i" n'(~'i\"t-d, it. 
will be pl8N·d hefore thr Homlf'. 

THE HON(ltJRAHI.E J'ANDI1' HIHVAY NATH Kt:~ZHI:: \\'111'11 "ill il "(' 
received ? 

THE HONOURABLE HARlJAR HALVE\, SJNGH: It iN \'('r,\ dif1ic'lIll f;-Ir me 
to give a reply to that qUeHtion. 

THE HOl'OUBABLE PANDIT HIRI>AY NATH KlTNZRl': Wtwn "'i11 the 
Committee meet to paIII the report 1 

TIn: HONOtTBABLJ: 8.&RD.&R BAI.T>1-:\, HINGH: I am Ilfr'aid I haw not got 
t .... t infoTlllation either. 
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I.NDlA...."iS IN BBITHIH CoLUMBIA. 

[7TH Nov. 1946 

16. Tu HONOURABLE RAJA YUVERAJ DUTTA SINGH: Will Government 
sta.te the dis9.biliti"li ofth'l InniBJU! in Boit.iFlh Columbia, and t.h .. FltopB tflk':l to ff\nl'f' .• 11\ 

them ¥ 
TIn: HONOUUA~LI~ MR. A. V. VAl: Imlialll'\ in BritiRh nolumhia arc denied 

·the Municipal, provincial and fedf'ral fml1ehil'<(, af' a f(·Kult. of whieh tiIP," al'l' dehant>,d 
from certain public oftieeK and ()ccmpati0118. Th~' C'al1not serve! as trustepl'< in and 
municipal, district. or rmal If{'houl, hold any Illunil~ipal officc or K('I'Ve 1\1:1 jllrul'sy 
!1are debarred f,'om I'mplo,\'nwnt hy !'c)(}traetor'" for thf' Puulie \\'ol'ks Dcpartmen; 
" for the sale of Govc'rnnwllt; timbl~r. The.v cannot he rcgiRterc'd as pharmaceu 
tical .chemists ; it is aliilo IIndm'stood t.hat tlll'y are (it'baned from holding fore~hore 
leases or from holding Engineer's ef'l'tificntes und!'r thC' BoilC'r T n;,lpeetioll Ad, 

Representation;; hllvP hel'n madc from time to tillJl' hut without allY SlIccest 
80 far and the GovC'I'nment (!Outil1H(' to 11111'''111' till' maUl'r, 

THE HONOURARLI~ :\IR, n, 1'\, :\IOTILAL: 'Whal Ildion has (}ovcrmncllt taken 
in thj~ mat ter ! 

'l'HJ<: HO~(WRARLE :\lu, A. V, PAl: UOVl'l'nlllent has Illadp representations 
t,hrongh 1h(' Canadian (}OYI','nmPllt 1'1'0111 tilll£' t.o t.illlf'. 

THE HO,,"OllUABI.E :\IR. U. K ~IOT]LAL: Wlwll wu" that done! 
TI[}~ HOSOUUAIILJ<: :\tR, A, V, PAl: Oftieilllh', in DC'cl'mhl"r, 1!ltl. Tht're-

aftPI', WI' hflYI' mad!' unotti('inl ap)lI'Oneht'K quill' of't~n. 
Tim H()SOllltAIIl,g :\lJt. U, S. :\10'1'1 L:\ L: To I he Canadian l:ovl'rllllwnt, or t.o 

·the ({OY('I'llIlIl'lIt of Ihili",h ('olmllilin ! 
Tn~; HOSII1'H.·\IIU: :\Iu, A, \'. PAl: FI'(h'ml (:OYl'l'nnwllt. 
TH~: HtlSOI.'ItAIIL~: :\1 It. S, K, HOY CHO\\"»HL'lty: \rill thp HOIlOllmbltl 

Mernhl'l' "tall' ",lwUwr tlw (IOVI"'IlIlH'lIt of India HI'(' thillkin~ of u"ill~ ,'ptalilttory 
Illl'IU<UI'I'S a.!!;llill"'t Ikiti"h Colllrnbht ! 

1'1110: HO!\O{lUAlILJ<: :\IH, A, V, PAl: (lovl'l'IIrn('ut do nol I.l'Iil"·1' that t,here is 
any nem! [01' 1'l't.aliatoI'Y 1lll'llKIII'('S ; tlll'y "WI bC'Ii('ve that th(',\" will hI' ahle to l<olvt) 
the )lI'ohll'1ll hy Iwgllt.iat.ioll. 

'I'Hl~ H()SOlntAIIU: :\IH. l\L TH IlU'l\lALA ItO\\": Call tl)(' HllllolIl"llhle :\[elllber 
give tIlt' lluml,,·1' of Indiall" ~{,tth'd ill Bl'ili",h ('ohllllbia who HI'f' "f'f('('Il'd ! 

THI~ lIm,O\·ItAlII.I': :\lrt. :\, \', PAL: Ahont 1,:100, 
Tilt: HOS(WHAIII,t: :\ht, U,~. :\IOTILAL: :\1'\ it. il< long ISillel' all,\" oftil'ialactioll 

wa..; 111\;.1'11' 11I41 will tIll',\" now Ink(' allY flll't1l1'!' udioll ill th'l< malt.!'!'! 
T,,~: HII:\(J\·I!.\B1.I': ~It(. A, \",PAl : III fad WI' lin' 1I0W ('lIgagpt! ill lakillg 11Ctioll, 

H.E~l':\lI·TIt'~ Of' T}{All~: WITH JAI'A~ 

17. THE HONOURABLE R~H YCVETtA.J IH1TTA HINUH: (tI) Will Qm"'I'Il-
ment makl' IL Ht.at.'mont rdlli i,\~ \ 0 tlll' !"I'hahilil 11.1 ilm of Indilln II'ml .. with Japan, 
the SWP!l RO fl~r t,a.ken by Ih"1Il ill thil< ('OlUl"cl iOll ill th" FILl' K~,.;I!,rJl COllUlli~"iou. 
with the Ullit.,,1 Stn.tl"~ Um'(\I'IUll"Jlt, a .. w·lI Il,; with Ih" ooelll'.ttion IIllthoritiHl'i ill 
Japan 1 

(b) Wlll~t Ht.lpS ]uLve h""11 \ ILkI'll to r,wilil II II! \ h" ""I'I~' .'('\ 1I1'1l of Inliiall ('Yltcll"u8 
to Ja.pan as welln .. '! t.he r,'II\I'n tn Ih:lI cO\lIlIl'~' of pl'i,'al" Indiall m".·(:hllllts a.nd 
trada1'll t.o iUl:lpeot their ]lI'op"rt iI'S 1\1\(1 10 proll'l'I (h .. il' inh'J'(\,.;1 l'i in .Ta 1':1II? HO\y 
many of such Indians ha'O(\ hl'l'lIl'I'IIIttrilltl'(1 10 .Tapan 1 

(c:) What action b8.II b,l(ln tlLk"ll wilh 1"gILrd 10 r .. gi~lmtioJl and liquiuation of 
ol&ims Cor OOIDptlWlatiQIl on .,ucollnt. of du.magl\ I,te" dom' to India.n prolwrtit'>I; and 
what is the tot.al value of oininl" I'I'gi>ltl'l'11d ISO fill' ? 

THB HONoulL&BLIIl\Ia, Y. N, SUKTHANKAR: (a) The disruption of Japanesa. 
eoonomy as the result of thl' war, the complete destruction of vital centres of industry 
aDd trade in the country, the time taken in the setting up of the various oontrola by 

.the ,,\1 ie:! Paw~rs. the os:,u,it,v of good~, thC' aOIl-availability of Japa.nese &Meta for 
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payments for commercial purposes, have rt'ndered it impossible for trade to be 

. T8IIUmed through normal commercial ch&lUlels. Trade withJapu. will therefore 

. have to be conduoted on a Government to QQvernment basis till suoh time as the 
resumption of normal trade channels becomps possible. 

As the result of the dt'liberations of the Far EIlRh'rn Commission, an Inter· 
Allied Trade Board has bt'en Rt't up in Washington with tht' object of determining 
the BOureell of Ilupply for mt'et.ing Jup/mesc requift'mentll lIS al80 the destinationa to 
which Japanel'le l'4urpluses Illlouid hI' t'xported. Although an export and import 
plan is 8till to hI' drawn up, the "i('\\' that India should !lupply a substantial part of 
Japanese demand for €lOU on hall, as the rt'!<ult of rt·pr(·st'nt.l1t.ions made to the QQv· 
ernmElnt of til<' r nitM Rtat!'l'4, bl'('n rt('cPptf'<i, ] nrlin l)('in~ promised silk and other 
goods in (1xchangc. Our politit'IlI rt'prt'scntativt, in Tokyo is also at present conduct· 
ing negotiatioTlR wit h the O('(,U)llltioll aut.hodt-it·s r!'!,!nrdin!,! tht· resumption of trade 
between Uw two eOllntries on It Govt'rnn}(,llt to (;ovt'/'nnwnt, hasis, He has been 
Ilpecially inRtructpd in fhi!,; ('onl1t'dion to ('xplol'(, tIll' possibility of securing capital 
goodl'l, particularly textile machi/ll'l'Y und mill ,.;tOI'('S in ('xdlallgt· fllr Indian export,.. 

(b) Having rt'gnrd to till' pn'IoII'lIt ('oollolllie "ituat,ioll ill .Japan. m~re part,icularlY 
the tlcardty of food ami housing accommodation, it WOllld bl' IIllwitie to arrangl' for 
the ret.urn of Indian evaeuet's to that ('O\lI1lr,\". It is IIl1tl('rstood alRo that }l('Jlding 
the n·turn of couditionR to ROm(' df'gr{'!(' of norllll1l(,,\", pt'rmis!,;ion is not bt"illg 1I('('Orded 
to husinesRDu'n fl'om Itny ('oulltry to "i!<it .Jnplln fOl' husiul'SH IlII/·pOH('N. 0111' polit.ics.l 
repreHentat.ivt· iu Tok~'(). hOWt'Vl'l', hll$ l)I't'n in",t.rut,tf'd to I'Ontinlll' to pn'SR the 
occupation Iluthoriti('s for till' 1:(I'ltllt of fadlitj('foI to II rl'pl't~<;('ntlltivt' WOul' of Indian 

·evacuet" husinesfoImf'1I 1.0 visit. Jnpall wilh n "it,\\, to tllf' illl<(l('('t,iol1 of Indiull propt'lty 
s.nd to take stH'h Itction Ill< IlIA,V Ill' ('(lusid('I'l'd 111 ('('('''''IU','' fi.1' "afi.·guarding I ndiall 
interest.H, 

(e) Claim,.; for lo,.;s of, 0)' dallmgt' to, Jlldill!1·0\Hlt'l1 I'ropt'rtil'''; art' rt'gifoltt'/'ed with 
the Director of Conunereial Intelligt'ul'(', Cal(,"ttll. TIlt' value of tIlt' claims H() far 
registeroo with him nmounl,; t.o R!<. ili,IO.O(lO. Rt'ttll'nll'nt of tht,,,t· daims I1waits 
the eOl1tiusioll of I ht' P('llt'l' Trl'aty alld II Ht'pII/'II1 iOIl AgJ'l'('lI1t'nt with .1111'811. 

THE HONOURABU: MH, THIHl':\IA!\IA HOW: Whi('h is till' GU\'t'rlllJll'llt with 
which thl' Govt'rnnll'!1t of Inda i" 1I0W lU')!ot int illl! fill' p~tuhli~hillg dil'I'('j tl'llde 
relationll with .lnpnn '! 

THE HONOl.'RAHLE MR. Y. X. RPKTlL-\NKAH: III lIlut.tt'r~ ;)1' dPlllil "t' d~al 
with the authority ealll'd SCAP- ~pl'dlll ('0111 III 11 IIdt·r. Allit'd Powt'ri< t hroll),!h our 
politiC'ul represellt ution in Tokyo. 

hIIlA!'>:S I!'>: MALAYA 
18. THE Hll,\OURASLJo: RAJA YUVERAJ DU'J'TA SL~GH: Will Gmeruuul1t 

J.llltkH It sl Ilh'm('lIl 1'{'I,t! ill/.! t () tht, ",,'I H('mNlt. or r('·",tot tl('mellt of !lIdiull"; ill lIlIluya, 
th" fu.ciliti"s for lUlIl! I:ullivlltioll OP"I! to tlWJU, till' politicnl IlUd il1(iuHtl'iul ... ·Il/lhili· 
tation and onl/.;I' 1\(1\'l1ut IIW'''; alfordI'd to tlu·m '! 

THlr. !' O!'>:ot'RABl.E MR. A. Y. l' A I: TIll' 'flU',;1 ion of ,;,'11 1"IIU'lIt 01' ,'t'·,mt t1eDlllnt 
of IndiallH in MILIIlYIL ill plLrt of Iii •• cJllf'sl ion of I Ill' j!t'llc'ml pc'olwlllie and iwhlHtrial 
rflh80bilitat.ioll of thl' ('ollILlry whifoh is III1W c'l\l!ngillj! tilt' nttc'nl ion of tIll' Mula.ylUl 
Government, The Governmt'nt of India's c'ow'l'm nminl" is to !lc·t· t.l\l~t in fl'cilities 
tha.t aro bt~ing provicllod for tIll' l'I·hal.ilitat JOIl of I III' p0I'III:,1 ion t hi' india.1lH in Ma.laya 
"TO not dil-erirnillut,ud !.\,gainllt. Indinll C'\"~C:IW"'" wh" "limo t·o ]1I11i1~ on tllll m,eupatlon 
of Mall\ya hy the ,1u,p80ueHfI iuw(' IH'(~n I'rcl\'id('c1 wit,lI f,u,ilit iNI to rotllm to that 
country. lhmt'l'Virlg C:&lleH hu.v!: h('llI! ),!iv('n fr('(' Jlll!lHlt"f~H, Tllf'rtl j,.. no Hclll'rne at 
present for granting t'apital IIodvllollt:t'!j to inuividulIolt! or aJlottilljl plotH of land for 
cultivation t.o lndiallfl wbo desire to *.lttlEl in :\01/1,1110\'110 or /lm' othert!. 'J'h,. MlLla:ra.n 
Govenlmcnt'H fullt task hat! h,'en t.o providc· rnlic·f' for 1i('MtltIlU'H illdlllli/lL! Irlflf'llUl 
IUld in thill mllott~r tht' Govemmflllt. of Illdill h,w(' 1I1l1'1'lt'monltlfl tl ... work !.,·illS!' clone 
by tho MallloYllol1 Government. 

On t.he political side th(~ qUtllltion of fru.millg 1\ r"viHod· t'(JllHtit.utiollal "Inll for 
Ma.laya. iii at )JretIflnt engap:ing the attt·ntion of HiM Maj«·Mt."·,, Oovt,rnnu·lIt. 'nul 
question of citizenlihip in ",hi('h thf'! Indianll are intf'roRt~od i~ /lIMn Iink..,1 wit.h thi. 
pIau. 
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GERMAN REPARATIONS 

[7TH Noy. 1946 

19. THE HONOUIUBLE RAJA YUVERAJ Dl'ITA HNGH: (a) Will Govern-. 
lI'lent stat" \\hat iH the basis for all01ml'nt. to India of industrial aDd other capital· 
equifments fmd Illants from th(l thn'(l Wt,stern Zont's of Grlmany under the agree-
ment refJ(:ht'd at thn Paris conitlTfnoe on G('rma~ rf'paration ? 

(6) Will Government lay on the tabl". or place in thr library a list. ohuah goods 
and equipmtlllts, which may hav(l b'·f·n a 110ft I d 10 India or lire prop()I!('d to 00 allotted 
too India, separately specifying the descriptiol), valUfl lind othor neOO!lsary particuJan 
of the equiJlments and plants ~ 

THE HOli0tfBABLE MR. Y. N. SUKTHANKAR: (a) India has been allotted 
2 per cent of general reparation and 2.9 per cent of capital and industrial 
, q uipment under the Paris Agreement on German reparat.ioN on the basis of-

(1) Budgetary cost, 
(2) cost of diract dpmage, 
(3) man years allocable to the war effort ill resll6ct of the armed forces and 

those spent in munitions industries ; and 
(4) 10lllles of life both of armed foreeK and of civilians. 

(6) Against her ll8paraticn share of (:a.rital and industrial equipmt'nt India hall 
140 far h(ltln allot.teu only one Gf'rman pant, viz., 'WaglUlr plant at Dortmund for thE" 
mallufactllr(l of machine tools, l'oubject to IUbitrat.ion daimtd by the United Kingdom 
in rel!Jlect of fivl' machines out of this pInllt um}rr Alticle 7 of Part. II of the Parifl 
Agreement. The aruitrator's award has bepn given in favour of the Unit('d Kingdom. 
The Governm('nt. of lndia havl' dt'd<!(,d to aC('r}lt. tllt' plant despittl 1h,' allotment 
of five of itH machines to the United Kingdom 11K tll!'y underfo;tand tha1 1.h(, H'movai 
of these machines will not, afl'ec:t the cH.].aeity of till' pll1nt for the mlllluliH'ture of 
machine tools in any of t.he normal mngPH. lnformlltioll wgarding vahl(' mal other 
particulnrs of t.he Wagner plant is givel) ill 1111' l.A.R.A.!·~G!Doction 2(a), a copy of 
which ill laid on the tl~ble of the HOIlIK" 

THE HONOURABI.E })AlHIJT HIRDAY NAHH KrNZR1:: WhHt lin' 1h,· fin' 
ma('hines alJot.ttld now 1.0 the United Killgdom d(li'\igllt'd to produ('(, '! 

THE HONOlTRABLE MR. Y. N. ~rKTHANKAH: TJI('Y prcdm'" llilll'hillt't"oIK 
of a very h(,l~vy t~·l)('. ' 

CONFIDENTIAl. 
I.A.R.A./SG/Doe. 2 (0) 

Copy 1\"". !!!I. 

OapikJlI.,.d'U.tf';,,1 },"j1.,,'j "''''/ {JI·(li/,,/./r i' ,. ,,/I, wli, ." II. TC11lJ1/l1;, I, (.'" (1!1 ",,, I" (""""" I. 
oj thr. Inter Allied R~partJ";(m Ag~"'!"J 

NaIr /'11 /I,t ' ... ·'·cr~larj(/l. 

Attll£'hcd iM II., nllJ ltly .tlltcnl<lIt 0(1(1 dt'lllihtl il,\"J:!' r~ ('(10('(11' r'~ \\",C~ ] ,I. & (', II I' n.~·. 
DORTMllND (A.C,A. Plant No. IOn:l) which i~ om' of th .. !"'fIlly phllll' iI," I'<!. Ii 111 LA.H .. ··,. 
LilltNo.l. 

Bidafor !.his plant to be conRiderf'd v"lid nm.t b~· fiI('d with the f'ecrt'tory (;." "",,1 I .. ,f. ,,·lth.y. 
30, 1946, at 6·00 p.m. 

OON'lDJJ;NTIAL. 
loA·B.A.IBG/Doc. 2 (a) 

Oapital Ind'U",Irial Equipmtffll to l~ allocotrd 

lARA Lvt Nfl. J 
Namt.-W..t.GNIm" Co. 
!.ooation.-DoJmnnm (BluTwI Zon). 
Type 'II PlcmI.-Machine.tooIR fOl.'tory. 
Pritteipal Pnxltrel.t.-I.athtlll, planing machinE''', 1'1'8IOIW!~. 

A,,"I J.i, 11146. 
BRl"HRELtS. 

.H'(' Plnr l A'6. 1(J03 
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The plant consists of a boiler and heating plant, a foundary, a forage, a turning shop, a plan. 
ing shop, a boring shop, "milling shop, a grinding shop, a loaksmit't shop, a tool manufacturing 
shop -md different auxiliary shops. . 

The equipment of eac'l shQP oompri,m~ apparatus and maohine.toola oC various typea ai indio 
-oated b~low. There are also 21 cranes oCvarioUB capaoiti8l. 

~~stimated residual 
Shop or Plllllt I'ype of IDl\Ohine~ or apparatull Number value in RII. 

3 

3)ilt~I' ILUd heating PJo.ntJGIL~ htJo.tod circulation tubular boiler 
:!,;a sq. m. heating surfaoe. . 

Gu..~ heated boiler'O sq. m., heating 
10,0011 

Surface 800 
Auxili lry equipment (air heatel'8, 

3.960 water tank~, ete.) 

1',760 

-l'ufniug ~hop Lathes 48 192.400 
Drilling machino 1 7,8011 
Grinding machines . 3 4,700 
Centering rnachined. 2 1,100 
Horing .m(i turning maehine 1 24,700 
Saw", 4, 14,900 

59 2'-'J,600 
Planing shop Planin.g machines a 369,100 

Slotting machines 3 19,900 
Shaping machines 3 8,700 

SO 3117,700 

tioring Ihop Boring nnd milling machines 17 372,600 
Radial drilling machines • 13,'00 

21 386,000 
.Hilling shop Universal, horizontal or vertiaal 

milling machines II 81,100 
Thread mill~ machines . 8 19,6(H) 
Key.way mi ing machines 7 31,700 
Gear·wheel milling, pl&l1lliDg or 1I0t. 

ting machin. 12 193,800 

31 308,100 
Grindmg shop . Circular grinding machinee • 25,200 

25,100 
LoolwDitb ahOp Surface grinding rnaohiD811 2 7,300 

Drilling maohinee 8 111,900 
SaWl!. . 2 8,100 
Mi8oellaneoU8 machin_ 8 4,"0 

18 ao.HO 
AlWliary maohinea LeverP~ 3 300 

BOO 
1'001 manuCaot.uring Lat.bea . . . 2 10,Il00 

Ihop. Grinding maohinee • 21 1111,.00 
Drilling maohu- 2 800 
lIIiJliDg maohu- 2 1,800 
~ , 3 8,800 
FUI'DMCIII c. .. hMt.iaa') 8 5,000 
lIarcIaUDc iDa&IIlIMioa 1 7,000 __ 11 __ .u-

S 18,800 

411 101,000 



14 

1 

Carpenters IIhop 

Poundary 

COUNCIL 0'1 STATE 

2 

VariouR wood working machines 
Wood AWII. • . • 
Chip Ruotion installation . 
MiBcel1aneouR machinell . 

Cupola furmules : 
hourly melting capacity 

7500 Kg.. • 
5000 Kg.. . • • 

High PI'8IIIlUJ'(l blowel'8 and auxilial'Y 
equipment . . . . 

Pressure air plant (Ruction capacity 
9 em.) . . . . . 

Movable dry.Sand riddling and mix. 
ing nmchinos . . • 

Sand preparation Illa('hines 
Core moulding Illachine . 
Miscellanoous l\ppl\rlltu~ . 

Porge Conveyer belt . 
Ail' hammer 200 kg. . 
GBS.heated forging furnace 
MisClellan~ouB apparatus 

Yard and Store· House Orane :;000 Kg. 

Eleotric Plants . 

Cranet< 

Weighing mach illeR 
SaWH 

Capstl\n. 
Hook I!'l'ah. . 
MMlOIIBllcOUR Ilppnrnt.IIH 

High voltag" pllLut. 
TranAformerH 
Con\'l'rtl'rH 
A"l'ullllllator I"ndill!,: statioll 
!-lpnI'(' mot.orll . 
I.ow "oltllgn pillut. . 
Misct)lIulIE'oll8 "ppnrutliH . 

l'rdlloH or \'uri"uH tyl'''"' "apacity from 
1 tOil till Uti tOilS 

Totnl 

3 

9 
7 
1 
4 

21 

1 

2 

10 

1 
1 
1 

3 
1 
3 
2 
1 
I 

10 

I 
1/ 

1 
9 
1 

21 

(7TH Nov. 1946-

4 

9,500 
4,700 
2,100 

700 

17,~ 

2,701'1 
1,800 

6,900 

7,400 

1,100 
2.400 

200 
1,700 

24,200' 

1,700 
4.200 
2,400 

900 

9,200 
12,700 

8,000 
1,6011 
3,800 
2,950 

300 

29,350 

1;;,400 
14.300 

U.7UU 
1.400 

850 
15,700 
3,nOn 

flO,350 

2U4.IOU 

MOIIt of these machineH were manufactured hpfortl 19311 : mnny of them are "ery old and. 
few aN war damaged. 

Detail. ooncerning eal'l. Illl\l'hiut' in thE' "Innt uro to bt> fOlilld in the inventory attal'h"d. 

INDIANS IN HONG KONG 

20. TIl]l BONoll'JUBLJ: R.AJA Y\;VI.RAJ D'l'ITA SINGB: (a) Wi~ Govern-
ment atatl' 81-1 Jox'matdy I.ow mr.ny IndiliDB &I't. ill Boa, Koog' Am lh"y awant 
tbat in Bong Kong thn colour bar is 80 strong that ila lam01J8 ''pf'ak'' is )'I'1IOJ'ftd 
(lzaluBi'Vely lor ... eal1hy ... hit, )'Iaiell-nls rlld 1.0 onto elM) is allowrd to oc'Cupy hou .. 
• bcmI • certain altitudn , 
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(b) Will they make an enquiry into the above, and state the facta and tho stops 

taken in order to remove the racial discrimination in 80 far as it afFeots Indian resi . 
denta in Hong Kong , 

THE HONOURABLE MR. A. V. PAl: (a) The Indian population in Hong Kong 
before the war was estimated at 4,745. No information is available about the 
number of Indians now living in Hong Kong. An inquiry is be ng made. 

From unofficial information available it appears that the' peak" is re8el'V8d 
for Europaans. 

(b) An inquiry is boing madf'. 

INDIANS IN MAURITIUS 

21. THE HONOURABLE RAJA YUVERAJ DUTrA SINGH: Will Govofllment 
state the approximate number of Indians ill Mauritius, and aro they aware of the 
raoial and other disabilities from which they Utl sufforing 1 If so, will they make a 
statf'ment on thf' subject, indicating th(l nature of their disabilities, and the steps 
taken to ndre88 thl'm, and the results so far obtained 1 

THE HONOURABLE MR. A. V. PAl: (1) Indians in Mauritius number about 
270,000 that is, 64 per cent of the total population. 

(2) IlHlillllH ill M!U1ritiIlH do not suiTor from any disahilitioli based on racial 
grounds. TlwJ"(' is no statutor.\' ditwrimination againllt them. They have exactly 
the RamI' right;; ami privilt'l!f's as ullY other tiection of thc popuilLtion. Such dis-
abilititltl /Hi they hav(' ariMPn ffolll tiwir o('onomie po~iti(ln. Thn hulk of the Indian 
popUlation eOJll-liHt.l-l of h1boufI'rtol Itnd the renl problt.m iR about tho wages and the 
price of Mu~ar ealll'. TIH' ('ommiil!!ion of Enquiry which was IIl't lip to inquire into 
tho dist.llrhanl"Ps in l\1,writ.im; ill H14:1 wero of thl' vil'w tha.t. th!' wagl'M \\'pro unduly 
low and that this wa~ t.1lt' )lrimar~' (':\.UHl' of tlw disturbancetl. In communicating 
their vit'w,; 011 this report t.o the I'\Pl"fd ar." of HtlLln for lndi!. the Government of India 
drow partkular ntt..,nt.ion to til(' flld tlmt. til(' l'!'onOll\iCR of tho Hugar induMtr.v tlhould 
1m inquirl'd into IU( Oil this dl')lf'lId!'d the qlwHt.ion of waW'H nll(1 (lthor problmnR 
aif('("ting t.Iw hulk of t hp Jndian (·omlllllllit~·. "Fillnl COn('hlHiollH on thfl economic of the 
tmgar indw~t.~· Imv(' not hl"('n fl'lwlu·d. bllt. tltl' Govt'mnwnt of India undllfHtand that 
t.hf' Go\,(' ILHII"1l1 of l\lltllfit·ills Imv!' t.:lkpn ad.ion to fltiMO thl' Htanlil\rd of lifo of the 
1ft houn·rs. 

A MinilllulIl \r;(.I!(· OllillHIlI'P is ill forl'I' ill MH.II rit ill" >line£" 1!I:J4, nnd minimum 
wages for Ilihollrt'Ts Oil sll~a.l' est.att's ltavI' h(>(m fixed ffom time to tim(, under that 
OrdinaJl('p. TI\(' (;0\ IlrnJlWllt of India hn VI> been int'onnud fllctllltl\' that millimum 
wages boards for \';Li"ioll:' illliust,ries Imy!' h'''')1 Kot up nnd tlu~t actio;. 1m!! IlCon takon 
to imprO\:t. til!' tra(i(' ImiOIl 1II0V('nHmt !tnd t.o st.rengthen the work""/i' pOHition. 

INDIANS IS GERMANY 

22. THE HONOURABLE RAJA YUVERAJ DUTrA SINGH: .lti it a fact that t,he 
followul'll of Srijut Rubhas Chandra BOWl ill G'rm&ny are still in tho oustody of the 
Brititlh Muit o.ry lIutJ.orit kH tlll'r!'? How m: ny India.ns aro st.i11 in dotontion in 
Gmnany; and what HU'p~ ha\"(' GoV('nwll~nt taken for thoir n,li(,f from priV'Bt.ionll 
and thpir liht,ratiun ? 

THE HONOITRAHJ.J.: MR. A. y, PAl: TIIt'f(1 am no Indianll in military detention 
or in custody in (;efTlU~II~. The ia8t )llHt. of tllll question UOOK /lot tlwref;'ftl ariMO. 

THE HONOURAIILF. J'.~:-;'"T HIHVAY ~ATH Kl'XZRU: Are t1Wf(' no IndilUlJj 
in d('wntion in (~orullmy ? 

THE HmwuRABLE MR. A. \'. PAl; Xu, :-lir. Our information ill that no 
IndiallH II.n, under detention at pfpH(·nt. 

THE HONorRABLE PANDIT HIHI>AY NATH Kl'NZRU: An. thf'ffl no Indians 
who, though they are now free, have not been able to return to India ./ 

THE HONOUBA BLB MR. A. V. PAl: The poIIition i.8 that thOllO Indianll Who wiah 
to bf, Tf'patriatOO. are B8IIiRted hy the Indian MitJllion in Berlin. 
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T:sJII HONOURA.BLE PANDIT HIRDAY NATH KUNZRU: Are there no Indiana 

who, in spite of the assistance given by this Mission have not, been able to leave 
'Germany 1 

THE HONOURABLE MR. A. V. PAl: I cennot l:Iay. Those who desire repatria. 
'tion are being given faoilities to leave Gormany. 

THm HONOURABLE PANDIT HIRDAY NATH KUNZRU: May I draw the 
.. attention of the Hon')uraoble Membl'lr to the fa.ct tha.t a few da.ys ago it W8.8 stated in 
:the pa.pers th'lot th"re Were !Um!} Ind:an~ whO) ha.d still not been able to lea.ve Ger-

many 1 

THE HONOURABLE MR. A. V. PAl: So far as my information goes, they are 
unable, owing to tran'lport problems, to leavtJ Gormany. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Whatever the reason 
'might be, what is the number oflndians who aro still in Gormany and who a.ro una.ble 
,to leave it though they would very much like to do so as early as possible 1 

THm HONOURABLE MR. A. V. PAl: I am afraid I oarUlot give exact informa.tion 
on tha.t point without notice. But so far as I remember, about 15 ha.ve asked for 
repatria.tion and a. few of them have been repa.triated. 

THE HONOURABLE THE PRESIDENT: If you have got no information plea.se 
do not vonture into unknown fields. 

:DI8COURTEOUS TREATMENT I:IHOWN TO INDU.N STUDENTS ON BOARD THE "MARINB 
LYNX" 

23. THm HONOURABLE RAJA YUVERAJ DUTTA SINGH: Ha.s tho attention 
of GovorJun'lnt b'wln drawn to a prn~s roport Ul1.t ILbout 320 pOit,.graduatll students 
from Indian Univur<litills, who arrivHd in 8/1,n Francisco from Caloutta ILboard the 
4'Marinf~ Lynx" whioh ill oont-roUod by tho UnitAld Status W tLr Shipping administration, 
d601arnd in 81m FranoillOo, on or about tho 25th AuguKt la.st that thoy had been 
treatlld discourtHously by thll crHW, and th!Lt thoy had sldf.wed plltty but oonsistent 
a.nnoyanoe 1 H:~vo they m~do an enquiry int.o this 1 Will they stato the faots of 
the 00.80, and tho steps taken in this connuction 1 

THE HONOURA.BLE DB. D. M. SEN: The G070rnm rmt of India h"ve reoeived 
no oomplaint of the kind from any of the stud:mts Cln'Jern d or from Rony other 
source in regard t,o the treatm'3nt on boa.rd the ','M'Iorin'3 Lynx". It is possible 
however '~nnoyanol' of the kind mentioned m"y ha.ve b,xm ca.used, but in the ab.i8noe 
of any definite or sl'rious complRoirlt Government think that it is not worthwhile 
pursuing t.ho nml.ter. 

THE HONOURABLE MR. M. THIRU!lIALA ROW: Do tho Government ofIndia 
take notico of reports Il,ppea.ring in the Pre!l,i about this 'I 

THE HONOURABLE DR. D. M. SEN: I havo (~alled for" report from our local 
·offioer ill th6 U.S.A. Ollt officors rouoived these students 011 di86mbarkation and we 
have receivod no complaint from them Imd that is why it ill not worth ollr while 
pW'lluing the matttlr. Wo would get a roport from the Eduoational Liaison officer 
who is already there, in the utlual course. 

THB HONOURABLE Ma. M. THIRUMALA ROW: Doos not tho Governmont of 
India think it wo:·thwhil(~ til attach tll~m~' impnrtance ~ reports app'\&ring in the 
press and pursuo tho m .... tter 1 Won't they ta.ke Ilny a.otion unless the oomplaint 
.oomes directly from them in the official way 1 

(No aUlwl'r) 
INDIANS IN SOUTHERN RaODB8U. 

U. TaB HOKOURADLJI RA.JA YUVERAJ DUTTA SINGH: (a) Am Govern-
ment aware th"t a move to rostriot furt·hor trading lioon""B to Indians in G.,ooma 
(S. Rhodosia) is ..root and tbat tho a.pplioations by two Indians for trading licensee 
haft been reoontly rt.jllOted , 



QVUftOlfl AlII'D AlII'IWDS 1 f 
(6) Have they made any enquiry into the diaabilltieB under wbieh the IDdiaDI 

labour in that territory and what steps have they taken to l'eIDO\'8 them , . 

TIm HONOURABLE MD. A. V. PAl: (a) Govemmeat have DO information on 
the point. Inquiries are being made and the information will be flKDi_d ... hen 
received. 

(b) India.ns in Southern Rhodesia are under no disability 808 rega.rda political 
and municipal franchise or holding of la.nd outside "native a.reas". They have. 
however, a griev&l1ce in the matter of grant of trading rights in Native areas, &I1d the 
we or lease of Crown lands in proximity to Native areM. The attention of the 
Government of Southern Rhodesia was drawn to these &I1d they explained that thil 
policy Was governed by considerations of the well.being of the Natives. The Gov-
ernment of India did not consider it ne08ll8ary to pursue the matter. 

"CAlIIEBONU" !NOlDEN'!' Dr lilAI..AY.A 

25. TliJl HONOUlU.BLlIl RuA YUVERAJ DU'rl'A SINGH: Have GoverDDlellt 
made &I1y enquiry into the serious allegations made in the preas that about 300 l!'irBt 
class passengers on the steamer "Camerorua" W6I"C subjeoted to rude treatment by 
an officer of t,he prinoipal sea transport oftire at Singapore, somet-imes ago, and will 
they make a st.atem.ent on this subject and state what lteps have been t&IIea in thJB 
conneotion , 

THE HONOUBABL1!O 1\1B. A. V. PAl: Yes Sir. A Naval Offioor-(a Lieut.-
Commander)-on the sta.ff of tho Principl.l S.'a-Transport Officer, Singapore, was 
reported to )uwe been rudt~ to lnditl.11 patiKellgerB at the time of their embarkation 
on the SI:). "Cameronia" at Singapore on the 9th September, 1946. It is reported 
that the Lieut .. Commander was rude to an Indi&l1 lady passenger &I1d when Dr. 

R. K. B&I1erjee of the Congress Medioal Mission intervened, the Lieut.·ColIUlUU1der 
assaulted him. 

On receipt of the news, the Government of India arranged to have the ltatementl 
of Dr. Ba.nerjee of the Congress Medical Mission and other eye wltnOtl8tl8 recorded 
on their ILrriva.1 in Madras. The R<'prelltlnative of the Govenunent of India ill 
Malaya was immediately instructed t.o take the matter up with tho authorities in 
Mala.ya and convoy to them the Government of India'8 firm requllllt for an immediate 
inquiry and for officers concerned making suitablo grounds by offering an apology 
from the officerH conl'.emed. The Representativo of the Government of India 
referred the matter to the Governor of Singapore and the la.tter has exproued regret 
for the incident and also given an lI.II8urance that diseiJllinary action will be taken by 
the Naval a.uthorities against the Lieut.·Commander in question. 

THE HONOUBABLE MR. G. S. MOTILAL: Ha.s any action been taken by the 
Government 1 

Tn 1I0NoURABLB MR. A. V. PAl: They are making inquiries. 
Tn HONOURABLE MB. M. TIDRUMALA ROW: Will Government see that some 

reparation for the assault received by Mr. Banerjee by wa.y of comp6D.8&tion il made' 
THE HONOURABLE MB. A. V. PAl: We have not considered the qlltlltioD 

We are awaiting thf' re8u1t of tho inquirie8 we have made. 

EXECUTION 01' NINE I.N.A. PBBSONNEL 

26. THE HONOURABLE RAJA YUVERAJ DUTrA SINGH: (a) Ia it a faot 
that about )4 offiooJ'll of 1. N. A. were e:a:ecuted in the Mult&n, Dolhi. Caloutta aDd 
Lahore Jails, before the commencement of the Red Fort tria1 in Delhi' U 80, 
will Government state the proceedingl of their t.rial, the names of the oftioen ooaati-
tuting the O:JUrt, the law under which they were tried, and the opportnnity gJ .. to 
the aooused for their defenoe , 



18 OOUNClL OF STATB [7TH Nov. 1946 
(II) Is it a fact tba.t the names of the ofIioers of the I. N. A. who were exeootecf 

.. mentioned in (a) above are :-
1. Capt. Durga Mal (Nepal),. 
2. Capt. Baohan Singh (Lndbiana), 
3. HaV&ldar Na.rendra. Singh (Ludhia.na.), 
4. " Shanker Singh (Ka.ngra), 
6. " Gurdayal Singh (patia.1a.), 
6. .. Amar Singh (Ambala). 
7. .. Za.hoor Ahmad (Rawalpindi), 
8. .. Tara Singh (Amritsar), 
9. " Teja Singh (Gurudaspur). 

10. " S. L. Majumdar (Bengal), 
11. " Gurchara.n Singh (Ludhia.na.), 
12. " L. N. Nagr Singh (Patia.1a.), 
13. " Chatur Singh (Gurdaspur), 
14. " Barda·ra Singh (Hoshiarpur). 
TBE HONOtl1lABLE SAllDAll BALDEV SINGH: (a) & (b). Altogether nine 

persons were executed after trial by court matrial before the begining of the J. N. A. 
triala for waging war against the King or desertion. In all cases the accused were 
given full opportunity for their d. fence. Information is not readily availablt' with 
regard to the names of the officers constituting the courts martial nor will any useful 
purpose be served by publishing this information. 

I lay a statement on the table of the House giving particulars of these nine pC"rsons. 
To: HONotl1lABLlI: PANDM' HIRDAY NATH KUNZRU: Were these men 

allowed to choose any lawyers they liked to defend them or did the Governmt'nt of 
India appoint t he lawyers , 

TBE HONO~LE SAllDAB BALDEV SINGH: I cannot give an off-hand 
reply to this question, but I will find out. All I can say is that they were given full 
opportunity to defend themselves. 
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mUlti IN GDIr.A.NY. 

27. TmII HONOUlWlLII RAJA YuvERAJ DUTrA SINGH: WiD Goftm-ment state how many Indiana are still detained in the British Zone in Germany j and 
what atep& have Government taken to II8CUl'e their release' And with what reault , 

'I'D HONOtrB.UlLB MR. A. V. PAl: There are no Indians in detention in the 
British Zone in Germany. The question of releaae therefore does not ariae. 

MR. SUBHAS ClulmRA Bo8l1 • 

.28. To HONOUB.A.BLE RAJA YUVERAJ DU'ITA SINGH : Are Governmellt 
in po8II888ion of reliable information relating to the whereabouts of Srijut Nataji 
Bubhas Chandra Bose, about whom conflicting reports are current' 

TIlE HONOUB.A.BLE MR. A. E. PORTER: Government a.re not in a position to 
ma.ke an authoritative statement on the question. 

MR. SUBBAS CHANDRA BOSB. 

29. TBB HONOURABLE RAJA YUVERAJ DUTTA SINGH: (a) Has the atten-
tion or Government been drawn to thn following statement of Srijut Sboelbhadrayajee, 
Vioe-Presidont of thn All·India Forward Bloc (vide the" PiOflMr" dat(ld tho 14th 
Ootober, 194:6, lato City edition) "I must ask the publio to rODl"moor that reoently 
a responsiblo body liko t.ho Working Commit.ulfl of tho All India. Forward Bloc pa.saed. 
a resolution to tho affllot that thoy 8J't\ in a p08ition to staUI tbat Nlltaji is alive, and 
he would appear in India at the opportune moment.. I oan only say that this is 
an authoritative !!t.at.(lmont. ba!lfld on roliablo material. I would not like to say 
anything more just. at present oxoopt rllaR!!uring thtl mnRIINJ that thoir liberator 
Netaji BOBO is still in flesh and blood" 9 

(b) In vi~ of tho abovo, do Government propOBfl to rtako any aotion to find 
out the roal fact!! of thA matter' 

TIm HONOUB.A.BLE MR. A. E. PORTER: I have seen the statement. Govern-
ment do not propose to make any inquiries in the matter. 

INDIAN TRoops STATIONED ABROAD. 
30. THE HONOURABLE RAJA YUVERAJ DUTrA SINGH: Will Government 

state separately the number of Indian troops still stationed outside India, the plao~ 
where they are stationed, the number of troops stationed in each pilioe and the 
purpose for which they arc stationed in those places t 

THE HONOURABT.E SARDAR BALDEV SINGH: There arc at present Indian 
troops overseas in Japan, Hong Kong, Malaya, Siam, Netherlands East Indies, 
Burma, Borneo, Middle East (includin~ Iraq) and Haly. As regards the number of 
these troops, it is not advisable to disclose the number of Indian troops in overseas 
theatres, unless other countries decide to do so. 

The Inolan troops in Japan form the Indian contingent of the Briti~h Common. 
wealth Occupation Foroe. As regards other plaoea, I would state in gener&l terms 
that the existing Indian troops represent a much reduced proportion of the very large 
foroes originally sent to these countries either to destroy the enemy who had occupied 
them or to prevent the enemy from occupying them. In all O&AC!!, except in Japan 
the Indian trooP!! aJ'tl l)('ing stic·adily and systl·matioally redUOl:d in numbers and 
brought back to India. 

TBB HONOUB.A.BLE MR. K. THmUMALA ROW: What ia the purpoae of the 
troops now being stationed in Indonesia , 

TIP HONOUBABLB SABDAB BALDEV SINGH: The troops will be withdrawn 
by the end of November. 

'1'lo HONouuBLJI Ma. K. THIRUlIALA ROW: IB the Honourable Kember 
aware that Irla predeoeB801' had made a promise as e&rly as Karoh. 1946 that aU the 
troops will be withdrawn by the 1st November' lias that promJBe been ouried 
oat.' 



OOUIfOIL OJ' 8!'.l'l'll [7TH Nov. 1946 
TBB HOlC'oUlWlLlD 8ABD~ BALDEV SINGH: Most probably the delay is due 

to the shipping difficulties. But the information ava.i1a.ble at present is that the 
troops will be withdrawn by the end of this month. . . 

Tma HONOUlWlLlD MR. M. THlRUMALAROW: Is the HonouraJ>L, Member 
aware that according to an answer given in the other House and published in the 
papera a number of officers were killed in Indonesia in order to prop up another 
Empire , 

Tma HONOUlWlLB SABDAR BALDEV SINGH: I am not sure about that. 
TBB HONOURABLE MR. M. THIRUMALA ROW :,Will the Honourable Member 

see to it that Indian troops will no longer be used to oppress other nations ! -TIm HONOUB.A.BLE SARDAR BALDEV SINGH: That has been made perfectly 
olear. 

RESBTTLEMENT AND EMPLOYMENT ORGANISATION, DIRECTORATE GENERAL OJ' 
DISPOSALS AND INDUSTRIES AND SUPPLIES DEPARTMENT 

~ 
31. THE HONOURABLE RAJA YUVERAJ DUTTA SINGH: (a) Will Govern-

ment place on the table a comprehensive statement of the Resettlement Directorate, 
giving the qualifications, the present scale of sa.laries of its gazetted officers, the 
sa.la.ries on which the officers were appointed for the first time in the Government 
of India and the salaries these officers earned beforo entering the service of the 
Central Government, indicating the years in each case t 

(b) Will they place on the table a comprehensive statement of the Supply De. 
partment and its Disposal Directorate, giving the details of the information noted in 
(a) above! 

TIm HONOUB.A.BLB MR. S. LALL: (a) It is presumed that the Honourable 
Member is referring to the Resettlement and Employment Organisation under the 
Department of Labour. If so, a statement giving the information asked for, so far as 
it is available, is placed on the table. 

(b) A similar statement in respect of the Diroctorate General of Disposals fur-
nishing the information required as far as is available is also laid on the table, 

Information in regard to the Secretariat of the Industries and Supplies Depart-
ment is being collected and will be laid on the table when ready. 

TIlE HONOURABLE Mr. M, THIRUMALA ROW: With regard to (b), has the 
Honourable Member's attention been drawn to an advertisement that h8.11 recently 
appeared in the Calcutta papers that acids and weapons are offered for sale in the 
Disposals Directorate? This is an important question and I want an answer from 
the Government. 

THE HONOURABLE THE PRESIDENT: Government is not responsible for 
everything that appears in the papers. . 

TmII HONOURABLE MR. M. THIRUMALA ROW: It is an advertisement of the 
Disposals Department for which Government is responsible. 

TmII HONOURABLE TBB PRESIDENT: I disallow the question. 
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COUNOIL or STAn [7m Nov. 1946 
ESTABLI8JDU!lNT 011' A OBNTBAL WATEBWAY8,IBBIGATIOli A:ND NA.VIGA.TIOli RBsBA.BOJr 

STATIOli A.T Dm.m:. 
32. THlI: HoNOl1JUBLB :au ... YUVERAJ DUTTA SINGH: Is there any proJ . 

poeaJ. of-constructing a huge experimental tank in Delhi or New Delhi, into which the 
waters of the Jumna River will be pumped' If so, for what purpose and approxi-
mately at what oost 1 

THlI: HONOUBABLII MR. C. H. BHABHA: The Honourable Member preeumably 
refers to a report whioh appeared recently in one of the newspapers. There is a 
prOposal under consideration to start a Central Waterways, Irrigation and Naviga-
tion Researoh Station at Delhi to carry on research in various problems relating to 
river characteristics, behaviour and training, design of canals and ca.nal works, 
Davigation ohannels and navigation works. The proposal is to construct a small tank 
o1ose to the electrio power house on the right bank of the Jumna at Delhi. The waste 
water coming out of the power house will flow into this tank and will then be utilised 
on various experiments through a number of channels running out of the tank. The 
water will finally discharge lower down into the Jumna. A certain amount of pump-
ing will probably be neoeBBary to give sufficient head of water for various experiments. 
The approximate cost of the research station has been estimated at Rs. 15 lakhB Don 
recurring and Rs. 6l1akhs recurring. The propoaaJ is, however, still under consi 
deration and has not yet been finalised. 

THE HONOURABLE MR. M. THIRUMALA ROW: Have Government got a lim-
Jar experimental station at Poona 1 

TIm HONOUlloABLB MR. C. H. BHABHA: Yes, Sir. There is a similar smallel' 
station at Kh8.da.kvasla near Poona. 

CoRREOT PRoNUNCIATION AND SPELLING 011' MUTTB.A. 
33. THE HONOURABLE RAJA YUVERAJ DUTTA SINGH: Are Government 

aware that the sacred city of tho Hindus in U.IJ. correctly pronounced as" Mathura .. 
is officially, and in railway time tables wrongly spelt 11011 " Muttra .. 1 Will they 
issue directions that the name of tbe city should be correctly 811elt all " Mathura " in 

offioial fl'loorda ~ 

TmI: HONOURABLE MB. D. D. WARREN: Government are aware that in the 
Muttra. District Volume of the United Provincos' Gazetteers it if! mentioned that the 
more 'correct spelling of .. l\Iuttra" is "Mathura ". In the Imperial GazettE'er, 
:however, the oapital of the anoient Kingdom of Surescna. is referred to as 
"Muttra ". 

Representations on this subject having been received in recent months. from the 
Brij Sahitya MandaI, the matter has been referred by the G. I. P. R. to the United 
Provinoeti Government, and 80 decision will be taken in the light of their reply when 
.received. 

FOOD SITUATION. 
34. THB HONOURABLll RAJA YUVERAJ DUTTA SINGH: (a) Will Govern-

ment state separately the quantity and varieties of food grains that have been im-
ported into Indillo tlinlle the Nationa.llhterim Government took office, indicating the 
countries irom which the imports have come 1 

(b) Will they place 110 lIimilar sta.tcmtmt on thll tablo with respeot to the imports 
of foodgraios which IIortl el(~ to oome from difierpnt. countries and &Iso state how 
far such imports are likely to fall shott- of the actual requirements of India to tide 
over the threatened sCIIoreity of food and the impending famine in thi~ country t 

(c) Will they make 110 general stllotement of the food pOllition in India and the 
Iltep8 taken to cope with the situat.ion t 

'l'BB HONoUlloABLII MR. C. H. BHABHA: With your permission Sir, I would 
llke to answer aJl three parts of the question together. 

In the first place, 1 would draw the attention of the Honourable Member to the 
Memorandum on the Food Situation, a copy of 11' hich is laid on the table of the Rous 



QUESTIONS AND ANSWERS 

With regard to parts (a) and (6) of the question, I have laid statements on the 
table showing the actual arrivals of foodgrains in September and October, and the 

.\ ·expected arrivals during November. We have reoeived no firm figures for shipment. 
other than those contained in the statements, and it would be miIIl~ for me to 
attempt an estimate as to how far future imports will meet or fall abort of the aetnal 
requirements of India. I oan Bay this much, that those of which we have been notified 
are ina.dequa.te, a.nd that I am endeavouring by every means in my power to 8OOur8 
.additional shipmellts. • 

STATEMENT! 

·8**_, Ilhou1ift(llOOtJgrtJiffll received in [rttlitl lrom /lbrod during S.p~I." 1111", 0cI0ber, 19" 
(Act_III up 10 2#1la Octo6er 1946 an~ ezpecI«J dun,., the ",ma''''ng 7 d",. oJ Oolohr.) 

,septembrr-

AURtraii 1\ 

Do. 

Do. 
·U.S.A. 

Do. 
Do. 

Bonna 
..Argent.ine 
Egypt. 

Do. 
AbbyaeiDia 
Burma 
.lava 

~".-

AUlw.u. 
Do. 

U.S.A. 
Do. 

Do. 
~tine 

Do. 
EuP' 

Do. 
haq . 

Do. 
~kq 

Do. 
BNaiI 
Siam 
~ava 

ToteJ 

ToteJ 

'3,836 Wheat. 

35,78' Wheat. eqoiYlalen' or 28,108 tou 
of80ur. 

:aDO IIillfta. 
87,181 Wheat 

1,100 Maile. 
7,826 1IIiIo. 
2,100 MaiM. 

28,18211aise • 
4,700 Barley. 

14,844 MiJlefAl. 
1,411 MilIefAl. 

54,2'8 Rioe. 
4,000 Rice equivaleDt. 01 f,Ol' .. of 

paddy. 

. 187,810 

17,0'" Wheat. 
100 1IWe&a. 

14,871 WMat. 
.,861 Wbeat eqaInIeDt of 6,001 ... 01 

lour. 
7,'76 JIBo. 

",787 KaUe. 
1,684 KiI1efAl. 
ueaKille ... 
2,167 Barle)r. 
1,000 JIiIWa. 

1',700 B.rIey. 
J,OOO 1fiIIN. 

26,4" Barlq. 
1',486 Bille. 
'.000 Rice. 

11,000 Rb equivalent of .... 7. 

• I6t,lJI 



• ExportiDg Country 

U.S.A. 
Do. 

Do. 
Canada • 
Australia. 

Argentine 
Do. . 

Iraq . . 
Turkey. . 
BUI'IIlA and Siam 
Brazil 
Java 
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Total 

STATEMENT II 

Quantity Commodity 

.102,122 Wheat 
3,949 Wheat equivalent of 2,883 tons of 

flour. 
14,3715 Kilo. 
58,229 Wheat. 
I 1,780 Wheat equivalent of 8,600 tons 01 

flour. 
55,618 Maize. 
7,000 Millets. 

32,000 Barley. 
20,000 Barley. 
20,000 Rice. 
10,239 Rioe. 
16,000 Rioe equivalent Itf !4,006to~ of 

paddy. 

346,312 

hmLU(S IN MALAYA 

35. TIlE HONOURABLE RAJ.4. YUVERAJ DUTTA SINGH: Is it a fact that 
the condition of Indian labourers in Malaya is fa.r from sati8faetory ; and that an 
Indian labourer is paid there approximately one-half to one-third of what Chinese 
labourer is paid! What steps have been taken by Government to redreas the piev. 
ances of the Indians in Malaya in general and of the Indian labourers in partiouJa.r , 

TlIE HONOUBABLE MR. A. V. PAl: The condition of Indian labourers in Malay80 
soon o.fter the re-ocoupation of that country was reported to be unsatisfactory. This. 
wall due to the conditions arising out of the war in general and hardships caused 
during the period of Japanese oocupation in particular. The chief needs of Indians 
inoluding Indian labourers immediately after re-occupation were medical relief, provi-
sion of food and clothing, cash relief and provision of passages to India. These were 
the main concern of the military administration and of the chil government that later 
took over tho administration of the country. The Government' of India havo supple-
mented the efforts of these administraticns as far as possible. They sent a Medical 
Mission consisting of nint' doctors with assistants, equipment and medical supplies. 
This Mission treated about 36,000 Indians, mostly labourers. The Government of 
India a~ as&isWd the Congress Medical Mission to proceed to Malaya and provide 
medical relief in that country. Exports Were arranged of about 120 bales of cloth. 
old and new. for free distribution among labourers. Unfortunately in view of the 
internal position in India, we could not arrange to export any foodstuffs. It is 
undentood, however, that the military administration arranged for the provision of 
food as far as possible. The Government of India also distributed caah relief through 
their ReprellE'!ntative and Welfare Officers to deservirig Indian families both of the 
middle claM and the labour claM. As regards paa ... ages, the acute .caroity· of ship-
ping space has been the limiting factor. Passages were arranged for a large number 
of Indians in returning milita.ry transports. About 8,000 Indians have so fa.r been 
provided with passages. It is reported that there are still about 20,000 Indians 
waiting to return to India. The Government of India now propose to direct a ship 
on. the Indian rf'gister immediately to ply between Madras and Malayan porta to 
btillg them bMk. Deserving cafe. selected by the Representative have been pro_ 
ri deod with frf'e pall8&ges at the expense of the Government of India. 

As rep:ards the dispa.rity betwet>n Indian and ChiDese wages referred to by the 
Ho uourable Member it i. true that while- an Indian labourer eAl'DIJ about 1 dollar 
10 OOlI.t •• a day, a Chinese worker manages to !lecure 2 to 21 dollars a day. It i. 



8'l'ATBIDIlI'l'S. 11'1'0. UID OJ( 'I'm; 'l'ABLE • 

explained that this is due to the fact that whereas Indian labourers are employed on a 
daily wage basis the ChineBe accept work only on a contract buis and are able to 
secure higher rates of payment of resulte. 

'I'D BONOUlU.BLE SAIYED MOHAMED PAD8HAH SABlBBAlUDl1&: Wa. 
any offer made to the Indian labourers there to work under contract , 

TBB HONOUBABLlIl lIB. A. V. PAl : They got some work on OOI1tract wages. 
Tlm HONOUBABLE BAlUD MOHAMED PADSHAB BABlB BAlUD'Clt: In that 

case did they get the same ~ges as the Chineae. 
'l'D BOl'Ol1BABLB lIB. A. V. PAl: They did manage to get a little InOl'tI bu. 

I cannot say exactly what they were paid. 
TJm HONO'CltABLE BAIYlIlD MOHAMED PADBHAH SAJDB RuuDl1R: Will 

Government try to get this information ! 
'l'lIE HONOtJBABLE '!'BB PRESIDENT: The question time has expired. We 

will now proceed with the further business on the list. 

STATEMENTS, ETC., LAID ON THE TABLE 
THE HONOtJBABLlIl SIB CYRIL JONES (Finance Secretary) : Sir, I lay on the 

table a copy of the Public Debt(Central Government) Rules, 19&6, published with 
the Notificaion of the Government oflndia in the Finance Department No. If. 9 (1) 
B/46, dated the 20th April, 1946, under sub'lIf!ction (3) of IIfIction 28· of the Public 
Debt (Central Government) Act, 1944.* 

FINANCE DEPARTMENT 
NOTIFICATION 

N_ Delli., 1M. $Oth April, 1946 
No.'. 9 (1) B /4e.- In pUl'BUanoe of lIub_tion (3) of seotioll I of the Publi(' Debt (Uenwa I 

Government) Act, 19" (XVII1 of 19"), the Centrul GOV61'IIrnf'nt· ia pleUl'd to appoint the lilt 
day of Kay, 19'6,118 the date on wltioh thelillid AotsbaJloome into foroe. 

FINANCE DEPARTMENT 
NOTIFICATION 

Sew D'!lh.i, the 2f1th April 19-16 
No. F. 9 (1) B 146.--lrllroduction.- In exerciRt' of the powerH conferred by t'Oction 2M oUhe 

Public Debt (Central Govf'rnment) Act, 1944 (XVIII of 19"), thl' Central GOVtlMlrnent ill plouecl 
to make the foUowing rulfl, the RaJn(' having bf'en previouAly publillhed &II required by 8ub'l8Cltion 
(1) of the Baid lleC!tion, namely:-

1. Shore·title 11M appliwticm.- (1) TheN" nil .. s may he called tIlt' Publi" Debt (Centra) 
GoYerDment) Rulea, IN6. 

(2) Thet!e ruleR Ahell apply to tJlf' whole of British India inoludinlr Britiah Baillohilitan. aDd 
niObe excluded and partifllly cxcludt~d Uff'8lI to whidl the Publio Debt (Central GoveMlrnent) 
Act. 194' (XVTII of 1944) hN! been or JJII\y h_ftt'r be applied by notUloatlon ulldf'f IUb_tlon 
I) of feet-ion 92 oHhp Gonrr.nrenf of JTlfli,· Act, 1931l and ~hallcorne into force on thc IRt Ifay 

IN6. 
(3) Thf'y MellBJIJlly only in thp cate ofth_llllnuriti_ illaued by the Central Government &0 

lI'bich the Publir Dfbt (eer tral Gonrr DII'I.t) Act, 10" (XVm of 19") appUe8. 
2. Drflniliona.- In those rules, unIeae there ill anytbing repugnant in the lubjeot or ClOD_to-
(I) "the Act" meaDII the Public Debt (Oennl GovlJl"l\JD8nt) Aut, J'" (XVIII of llN4) .. 

(2) "the Bank" mean8 the ReIIOI'Ve Bank of India I 
(3) "Dilltrict llagil.trate" ~ans every penon -;:-~ or ADy of ~ JIO'!en of a Dil. 

trict Jbptrate 88 defined UDder tho Code of Criminal Cor the Ume beIJIfr In foree I 
(') "OfBoer oCthe Bank" means tlte offiaer appointed by the Reeerve Bank of India to per. 

form the duties UDder thll Act; 
(5) 'Torm" _&l1li 8 form 88 set out ill the 80heduIfI to tJJMe rul. ; 
(e) "Public Debt Office" meaDS the 08ioe ot't.be BMerve BaDk ot'India 011 the booka ofwhich 

• Gov.l'DDleot aeourIty iII,...p.tered or may be ~, 
(7) "JrI'utiJated Security" meanll 8 aecurity wIUoh .... beeD. d8Itroyed, torn 01' dalnapcl ilL 

materilll JII'I'W t.berrof aDd $he material ...... ola --'t7 _ tIaoM ..-..-
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. ii) the numbe'r, loan to whiol, it. belongs and the face value of th" security 01" paymeuta of 
lIlt·erest are recorded. or 

(Ii) the endo1'8ement or the name of the payee is written or the transfer is exeo'2tied. or 
("~~ the renewal receipt iM aupplied ; 
(R) 'Lost Beourity" means a security whioh h&8 actually been lost and shall not mean a secu-

rity which is in posae!IIIion of some person adversely to the olaimant. 
(II) "Defaced Security" means" security whioh baa been made illegible or rendered. undeoi -

pherable in material parts. 
S. Ftw1M oj Got1emmmU ~ecuriliu.- A Government security may be held or issued in tU 

form or-
(1) a Goveriunent prolniJJsory note payable to ·l~ t, th" order of., .' .i .• I' lll: 

(2) a bearer bond payable to bearer provided the i9l'Ile in thil form is permitted in respect; of 
the loan to which the security appertains by a notifloation in the GGIIet~ olIttdia : 

(3) stock in the manner laid down in Rule 5 hereunder: 
(oi) a trea~ury bill payable to or to the order of a certaiD pel'8OD : 
(5) a prolnill8Ory note in Form I issuable to a Ruler of an Indian State. 
4. Form oj 0-,., 8ecuri1y iB_bie tlttder Nb .. ection (2) (a) (itl) oj 8eceion 2 oj the Act.-

The Centrnl Government may Pl'8llOribe by notification in the ollloial Gazette any other form ef 
Government security Ueued under sub·section (2) (a) (te) of Seotion 2 of the Aot. 

15. 8toclt.- Stook may be- 0 

(I) registered in the books of the Public Debt Oftice. for whioh stock oertmoatell are iBRed. 
or 

(2) held, lIubject to suoh conditions and restriotions as the Bank may preeoribe, at credit 
of the holder In the Subsidiary General Ledger Aooount maintained by the Publio Debt Oftloe. 

G. 81CUf'Uy ,,, .peoiaZ Jorm iB.tUGble to a ruler 0 II 1faIe.- (1) Government securities may be 
illUed to the Ruler of a State in India. at his requeet in 1I'0rm I. provided that-

(II) the Ruler has been admitted to this privllege by order of the Central Government, and 
ib) the total amount in this form including the amount applied for i. not 1_ thaa Re. 50,000. 
(2) Notes iN8Ued in acoordance with sub-rule (1) shall be in the name of the Ruler by wbiola 

be is designated and his IUooessors, and property in them. save &8 otherwise provicJ.d, BhaIl 
devolve by suooesaion. 

(8) The proviaioDa prescribed for payment of interast on, and payment of prinoipal of • 
Government promiBaory note Bhall apply to a. security iaaued under this rule. 

7. 7'f'CI"tr/er oJ tliJ/ere"'lortU oJ _JOiIiu.- The different forma of Government securitiee 
.hall be transferable only in the manner hereunder-

(1) A Government promissory note or a treasury bill :.-
Co) It shall be nansferable by endol'88ment and delivery like a promiatlory note payable to 

-order. 
(b) No endorsement of a Government promissory note or .. t.reuury bill shall be valid unte. 

made by the lIignature of the holder or }liB duly constituted attorney or repn.ntative iDsoribed 
oft the back of the security itself. 

ee) No writing on a Government promillllory note or a treaaury bill is valid fOl' * purpoM of 
neptiation if lIuoh writing purports to tran'Jfer only a part of the amount denominatec1 by the 
_urity. 

(cI) The treasury or sub.treMury or any oaloe or the Bank of the Publio Debt 0JIlce IDa,. 
GIoline to accept a Government promiaory note or a treasury biD ~ in blaDk for aD,. 
purpoee unlNs the endorsement in blaDk is oonverted into that in full before p~on. 

(I) Bearer bonds ahall be tranaferable by delivery. The pel'8On in po __ ion oftha bond ahaU 
be deemed to be a holder of the bond. 

(8) Stock:-
(0) Stock for which a IItook oenifI.oate is ~ 01" whiuh is held in the Sabaidiary General 

Ledpr Aocount IIhall be transferable either wholly or in part by ezecution oC all inetrumalt. of 
u&DBfer in Form II or fil &8 the 0888 may be. 

ell) The transferor .. hall be deemed to be the holder of the stock to which the tr&nafer ....... 
lln,.1 the name of the transferee is registered as a holder of the stock by the Publio Debt 0JIlce. 

(') Promi880ry notes in Form I iaaued to a Ruler of aD Indian sWe are tranara.ble by all 
o"Jorsement by t.be Ruler of t.he State for the t.ime being. The Waoaferee of &113' auQlt note IhaU 
no. oe aapable of negotlatinlr or drawing interest on the same when 80 tranaf. 'Nd. but ahall 
be entitJ.ed on surrender to the Publio Debt O!loe of the note 80 tranaferred duly reoeipted in 
]i'ormXVIandoapaymentof thep_ribedfee to obtain tberetrom Government ~17 
Dote or notall for the nominal value of the note 10 tnDaferred. 

!I. Pf'Ot>iftoft.tor 1IoW., ... ." .............. ..".1MirIeN.- (1) GovernmeRt -mti_ ID .... 
fo 'm of to<:!: lila)' be beIcl by a holder gf aD omo. othel- than a publio ~ 
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(a) in his persona) name, d880ribeci in the boob of ~he Publio Debt 0fB0e and in the stook 
oerti1loate as a truatee, whether 88 a trusMe of the trus, apeoified in his .ppUcatlion or ... tl'UItee 
without any suoh qualifioation, or 

(b) by the name of biB oftloe. 

(2) On an application made in writing to the Publio Debt 0fB0e in the> Form reguired by 
that oftloe, by the p8l'1JOn in whOll8 name a GovernD1lmt aeourity stands and on lIurrenller of the 
aeeurity the Publio Debt omoe may-

(G) make an entry in their boob deseribing him.. a trustee oC a apeoUied Wuat 01' ... 
trustee without specifioation oC any trust and issue a stook oertifloato in his 11&11\8 described .. 
trustee wit.h or without the specifioation of the trust as the 0880 may be, or 

(6) iBBUe a stook eert.ifioate to him by the name of hiB olBae and make entry in itll book. 
d880ribing him as the holder of the stock by the name of his oftloe. 
aocording to the applicant's reqU8llt provided-

(') the reqU88t is in oonformity with the proviRiODB of BUb·rule (I) hereof. 
(ti) the n80-.ry evidence required by the Publio Debt Oftloe in terms of sub·rule 7 has t-D 

furnished, aDd ' 
(Ui) the Government socurity :n the fonn of a Govornmt>nt promilVOOry note has been 

endorsed in favour of the Govorqor General of India in Council. 
(3) Tht> stock eert.ificate under suh·rule (1) may be held by the holder of the olBce either alone 

or jointly with a person or persons holding an ofRce, other than a publio olBee, or another person 
or Iill olllcilu authorised to hold securities by the name of hiB oftloo. 

(4) When I!tooks is held by a person in the name of hill olBee, any dooument relating to the 
stock oonoemt>d may bo exocmtod by the person for the time being holding tho oftlCl' by the name 
in which the stock is held I\M if his pel'ROnal name were 110 stated. 

(5) Wherl' any transfpr.rlood, power.oC.attorney or other documont purporting to be exeouted 
by Ii· stock holder do~cribotl in th .. books of tht" Publ in Debt OfRoe lUI a tru..~ or ~ a holder DC an 
om(\(' is produced to the Public Debt Offiol'!. the Public Debt Of'6c .. Rhan not be oonoemed ~ 
inquire whether th .. stock hold"r i~ ontitled under the terms of auy trust or document or rulee 
to give /Lny such power or to execute Kuch deed or other document. and may tlct on the traDft'er-
deed, power.of.attorney or documl'!nt in the 8ame manner.. though the e_tant 18 a stock 
bolder and whether the .took holder i. or is not deaeribed in the trauCer.cIeed, po_r·of. 
attorDl'Y or document tIS a tnlstoe or aA a holder of an om~ tUld wh .. ther he dON or does 
not. purport to .. xeoute the transfer.deed. power.of.attorney or document in hi" "apacit.y all a 
tMIAtoo or as a holder of the offioe. 

(6) Nothing in thollO ruleR shall, lUI betwooll any trustees or office holdel'll. or lUI between 8llcl 
tru._tees or offi,,,,.hol<lerH and the ben .. fi<,iatries, under a trust or any document orniles, by 
deemoo to authorise the trustee" or office.holders to act othorwillO than in acoordance with the rullla 
of law applying to trust, the tormA of the iwtrument cOIl8t.ituting the trust, or the rul8ll governing 
th.' II.IlBOci .. tion. of whi"h tho ,tock holder i8 a hold or of an office; and neith •• r the Govel'WD8ll.t 
nor any per"on holdinl{ 01' lLcquiring any int""'eflt in any Oovl'!m.ment stock .hall, by retIoROn only of 
any entry in any re!(iMtcr maintained by or 011 h .. half of the Governm('llt ill relation to 1m Y 
Oo""rnment Atock or tmy stock holder, or of anything in any document relating to Government 
Kt,oola, be affected with notice of any trust or of the fiduoiary ohar&<'ter of any stock holder or of 
any fiduoiary obligation attllehing to the holding of any Government stock. 

(7) Before qd.ing on tmy tlpplication made, or on any dooument purporting to be e_fIed 
in pursuance of ~hiR rult' by .. perROn 1\11 btling th" holder of any office. the Publi.. Debt Oftioe 
may requil'tl the f41'oduction of evidence that Much peraon i. the holder for the timl' being of that 
office. 

9. Pc#y1M1~ of intereR,.-Pu.yment of inter08t OD a Government 1roC1Irity ahall !>to mad" and 
acknowledged in the following manner:-

(1) aov"m_t Pron";lIl1ory Note.-Interest un 1& Government promi .... ory note may be maue 
payable at any tre8Aury or sub· treasury in British India rrubject to compliance by the holder with 
MUch formalities as the Publio Debt Office may require and inteftll'lt Ahall aocordiD/ily be paid at 
such tre&Aury or Rub.treB8ury on P",~Iltution of the note i_If. The psy~ .hu.ll 10"" a ~pt. in 
Fonn IV. Where, however. interEl8t on a Government promiuory noto ill payable at a piaoe where 
a Public Debt Office is located, the note &hall be pl'CI!ented at th .. Public Debt Oftloe whioh 
shall iuue an inter08t warrant in favour of the holder payable at th(. IocR I oft1oe of t.he Baak. 
Notwithstanding anything contained heroin. the Public IMbt OftIoo may pay Interellt on a Gov. 
erum_t promillllOl'Y note, thl' interest on which ill payable at a tre'UlllJ'Y or 14ub.trea..ury by an. 
interMt warrant payablt> at lIuch tl'l!8llUry or RUb.t._ury. , 

(2) 8blk.-Inter88t on st.ock 8hall be paid by warr811tll ianed by the Public Deb 
Offi.oe and payable st. the looal office of the Bank. Such .. arran to! may. at tbe reqUMt of tbe 
holder of the !!tonk p,...r" ..... ,d in writing to the Publio Debt OIBoe, be tnNte payable IfUbjeot to 
oomplianee by the holder with Buch formalities as the Public Debt <>moo may requil'6 at any otlull' 
Indian oftlee oCtho Ret!erve Bank of India or any agency ~ oond~ Gover nawot treeAUry 
busi~ or at any treuury or aub.treaaury in Britiah India, or, in a 8tate in Indi., at the BeeiI 
POIIt Oftloe, if there iB no British Indian treasury, or. it'then it no Bead Poet OtBoa, at lIllY POI6 
0IIce designated by the Central Government by order in writing in thiB behalf. The pI'MIIIl". 
tion of the nock ~iftoate trbaIl no& be reqw-' at tbe ti_ or payment of 10 ........ , but h,.,... 
aIaa1I arbowJt'ldp ftIC.'IIipt on the beck of the ....... t. 
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. (8) B_.r Bond.-IntereA 011 • betmtr bond shall b3 paid to any pUiIOn who preaent~ the 
~upoD entitling him to suob batere" -' tIt.e Publio D3bt OlBoe or the trea9ury.in India at whiob' 
the bond iB registered for pa.yment or Interest. 

I') Interest on seourity tranllferred to London shall b8 paid by interest draft! issue:! by the 
London OfIloe of the Bank payable in rupees at Bombay, Caloutta, Delhi or Madra •• 

(5) Notwithstanding anything contained in the sub.rules of this rule, tbe Bank may arrange 
for payment of interest on a Government security at any plaoe not provided herein. 

10. PtJtlflNm oj prilt.e mOlNg.-The amount of any prize drawn in regpoct of a Prizs b:llld shall' 
after hiB olaim hall been ~mitted by the Ba.nk, be paid in oash or in ths form of G.,varnmmt 
lleGtU'itiea aooording to the term. of the Bond, to the per80ll who pre,ent~ such priP," bond at 
ally oftloe authorieed by Government a. an olBoe of is.'Iue at the time when the lo~n to which the 
prise bond belongs WaB open to -llubloription. 

11. ProCedure when II Gove,nmem B8curity " loBt, etc.-(l) When a Gov"rnment security 
it lost, stolen, deltroyed, mutilated or defaced, th,e pel'BOn entitled thereto shall apply for the iBBUe 
of a duplicate aeourity in the manner laid down in Rulos 12, 13, U, 15, 16 or 17, .., the oa98 may 
be. to the Pdblio Debt Office at whioh the aeourity is domiciled or registered with a statomeat 
.howlng partioulars, such as nwnber, amount and loan of the BOcurity. 

(2) The Bank may by its order suspend payment of interest on or the maturity value of th e 
aeourity or postpone the making of any order under Section 11 of the Act or the registration 
of any transfer of the BOourity until the vtl8ting order has been mllode. 

12. Government Promisllory Note:-
(1) Procedure w1w!n a Government Promw8tny Note i81ollt, etc.-The application for the iuU8 of 

a duplicate note in place of a Govenunent promi880ry note which is ~1l6ged to have been lo~t, 
.tolen. destroyed, mutilated or defaced either wbolly or in part Hhall be I\ccompanied by 

Co) a Statement of the followjug. particular", namoly:-
C') the last half· year for which interest has bflen paid; 
(it) the person to whom such interest was paid; 
(tK) the person in whose name the note was issued (if known) : 
(w) partioulars of coupons attached (if any) ; 
(II) the place for payment of intorest l,t which tho note was for the time being enfooed ; 
(Ill) the 'cirollmst"nOOM attending the 10!l8, theft, dfJ~truotion. lUutilation Or dofacElment; 

and 
. (vii) whether the loss or theft WAA reported to the police; 

(b) the P03t Office registration rec6ipt for th" lottnr contnining tbe (lote, if the ~~IIlO wu 
lost in tro.nsmiuion by registered pORt; 

(0) a oopy of the police report, if the lO~1I or theft wa" reported to the polioe ; 
(d) where the lut payment of interl'st was not made by a warrant i88Uod by the Publio 

Debt OIBoe, sletter lIigned by the officer of the treasury where interellt Wall la.at paid, certifying 
the lut payment of interoRt on tho note and stating the name of the ptll'ty to whom Rurh pay-
ment WaB ~e ; 

(.) II the applicant iB not the holder in whOle name the note WaB originally iuued, lUI. am. 
davit mrn before a Magistrate testif.vinK that the applicant WaB the 18at I", holder of the 
promiIIory note and all dooumentary evidenoe neoeBBary to trace back the titre to the oriIiDaJ 
holder; and 

U) any portion or fragments whioh may remain of the lost, stolen, destroyed, mutilated 
or d8laoed note. 

(II) A duplicate of the letter to the Public Debt Office, but not of its ene OSureB, shall also be 
IImt to the treasury where interest is payable 

(8) The Jo., theft, destr notion, mutilation or defacement of a Government promieaory note 
-or portiOl1 of a Government promiaory note ahaU be further notified by the applicant in three 
auooeaaive iallOll of the 9 ..... oj Indio and of the looal oIBoial Guette if any. of the place where 
~e 10., theft, destruotion, mutilation or defacement ooourred. Suob notification mall be in 
the form following, or aB nearly in wob form .. OiroumstanOOll permit :-

"Lost" ("stolen", "destroyed", "mutilated" or "def"ced" as the 0&110 may be). 
"The Government promiuory note No. of the 

per oent. lcan of for R8. , originalJ,y standing in the 
name qf • and lIII!It endorsed to the proprietor 
by whom it WlW never endoraed to any other pel'BOn having been loat (stolen, destroyed, mutilated 
or defaoed) notice i. hereby ~iven that payment of the above note lind. the intereet thereupon 
has been IltoPJHKi at the Publio Debt Office, and that applioation ill about to be made for the iIIIIle 
of a duplicate in favour of the proprietor. The public Bre cautioned against purchasing or other-
wile dealing with the abovementioned aeourity. 
Name of person notifying. 
Reaidenoe". • 

C.) After the publication of the last IWw60Ni0D ~bed in BUb-rule (a) of thia ......... 
Bank shall ,it if • satisfied of the la., theft, deaWuotion, mutilation or def-' of .. note aad 
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.r the jll~tio" of th" olaim of th" applicant, OaU)3 the p~rtioulal'l of the note to be included in 
a ~liit IJI1:lh a. is raCerted tG in R'll" 18 bereun1er, and shall order the Pul1lio Debt OJlO8-

~G) if oaly a portion of the note baa beMJ. loG. a6oleD. destroyad, mutiliated or de£8OIIIl 
aDd If ~ portion of the .DOte lIII1Boient for i!- iden~ation ~ ~ produoecl, flo pay iDte~ 
and to I881Ie to. the app~t, on the el[801ltlon o.f an indemnity boad .uoh.. ie ~r m8D-
tioned. a duplioate DOte 111 place of that of whioh • portion baa }).,. eo loA, stoia, d_tropcl. 
Dllltilat~d or d~aoed, aDd OD., the expiry olnoh period as the &nit ~y oouider neeeIDI7 
from. or ImmedIAtely after the date of the publication of the said lilt, 

(b) irno portion of the note so lollt, stolen, destroyed, mutilated or defaoed, .uftioient for iN 
idelltiiloation baa beeD. produoed-- • 

(I) to pay to tho applioant, two years af'1Ier the publioation of the aaid liet, .ud on tiu~ exe-
outioD. of .u indemnity baad in the manaer hereinafter p1'8lOribed, the interest in r&speot 
of the note 80 lost, stolen, destroyed, 1I11ltilated or defaced till the expiry of the period of liz 
yean as he1'9Ul1der, and 

(II) to issue to the applio.ut a duplioate Dote in place of the note so JOlt, Btolen, tWitroyed, 
mutilated or defaoed silt yean after the date of publication ohhe aaid IWt ;. provided that-

(i) if the date on whioh the note ie due for repa~ent ran. earlier thaD the date 011 whiob til. 
aid period of ailt years eltpirel, the Bank _hall, WIthin lix weeki or the former date, DaV8l!lt the 
prinoipal amount due on the note in the Post Oflloe Savingl Bank uaIeM before the expIq 
of 8uoh period, the applio.ut has made a 'pacific reqll8llt for the Investment of the amount in 
_urities of ~ of the ourrent rupee loans of the Oentral Government maturing DOt earlier th_ 
the date on whloh the dllplioate ia due for iIsue, aDd in that _, lhall inveat the amoWlt in nob 
..ourities, and deposit the bctJaDoe If auy, left. after euch InvNtment in the Poet Oftloe SaviQp 
Bank. It ehall repay the amount inveated iu the P08t Oflloe Savinp Bank, together with aJaY 
iDterelt which may have aoorued thereon and. if any invNtment baa beeD. made in Governmen' 
~ti_, shall deliver euob securities, together with the Intereat aoorued thereon, to the appl-
cant at the time when a duplioate note would otherwise have been issued, and , 

(ti) if at any time before the issue of dllplicate note the oliginal note iI dilcovered or i' 
appean to the Publio Debt Office for other reaBOD8 that the order ahould be rMliaded, the matter-
.hall be referred to the Bank for further oonaideration and in the meantime aU action on the orded 
.. hall be 8llspended. An order paased under thiB Bub-rule shall on expiry of the ailt yean referred 
to therein, beoom'l finallluiess it is in the meantime reaoinded or otherwi8e modifled. 

- (0) if tho note has been lost by enemy o.otion, to pay interest and to ileue to the applicant. 
on the elteolltion of an indemnity bond as is hereinafter mentioned. a duplicate note immedi-
ately after the date of the publication of the aaid lilt. 

(5) The Bank may, at any time prior to the illsue of a duplioate note, if it tinda lIuftiOieDt 
reason. alter or canoel any order made by the Bank under this rule and may atao direct that the 
interval before the iuue of a duplioate note _hall be extended by auoh period not eltoeerllng aiz 
;yMrs as it may think fit. 

(6) Indemnity Bonda-
(i) (a) whea executed under sub.rule (4) (h) (I) and not under Hule 22 (8) shall be for twice 

the amount of the interest involved. that is to .. y. twioe the amount of o.1l back intereat accrued 
due on the note plu8 twioe the amount of aU interest to ROO rue due thereon dllring the period 
whioh willllave to elapse before the iaaue of a duplicate note 0II0Il. be made, and 

(b) in all other ca~f'18 8hall be for twice the face value of the note pluJ twice the amount of 
interest caloulated in acoordanoe with claWJe (a). 

(i';) The Bank may direct that Buoh indomnity bond .w.u be executed by the applicant alone 
or by th(' applicant an~ one or two 8u~ties as it may thi~k ~t. or that in lieu or furnl_hlng p!!IP-
eonal sureties the applicant shall fllrnlSh collatoralllGOunty In the ahaps of Govemmept .oounti_ 
W be deposited with it for 811Ch amolmt and p8riod &II it may think lit. 

I :i, Trea.qury Hill~ :-
ProoMu,.. wlwln a tl'flIH"ry bill .~ l,H'. ~hl, -( I) 1<Jvery appliolltion regarding a tre&llury bill 

alleged to have been IORt, stolen. d6lltroyed, mutilated or defaoed, either wholly or in part, 
ahail be addresll6d to fhe Oftlee or agency of tho Baul!: whioh iNued it, and .ball be acoompaiUed 
b7 a re6istration f'a of Re, I per troaontry bill and a statement of the followJug partioulara, 
Dame1y:- , ' 

(i) thHlircum<taneeJ attendmg th" lo~., th 'ft, de'tru~tlon, lDutilation or defaoement ; IIond 
('.) wh8ther the I.,. or theft was reported to the pohce. 
(2) The application chall alao be accompanied by-
(i) tho Post Office registration receipt for the letter oontaining tho treuury bill if l08t in 

tranamiMion by PORt; 
(it) "copyof the police report, if the,l088 or th~ft was reported to ~he poliee; 

, (.") an atRdavit Mwom before .. rnai;IMtrate totitifYlRg that the olaunant W8II the last legal 
holder of the treMury bill; and 

(MI) any portions or fragments which may remain or the teet, stolen, dMtroyed. mutlI..t.>d or 
defaced t~ bill. , 

(3) The 1_. theft, deatruotion. mutilation or defaoemeat of a tl'tlalury bill .ball be further 
notified by the applio8ol1t iu one ~ _h of the (Jaultle 011 ndio aDd of the looal oflloial a-tte, 
it &l1'1' of the plaoo where the 1_, .heft, deatruotiOl1, lJIutilatioa. or dee-meut 000U!'1'8d. 8'JOb 
DOti6~tion should be in the form following, or .. ooerIy in nob form .. oiroumRt_ 
J'ermit:-



".toe." ("nolen", "de.nroyed", "mulWated" or "defaoed" ... the CIaIe may be). 

"The ~ Bill No. for RI. issued on 
aDd DIaturiDg after a period ot mo'" haviDg been 1011' 

(stoleD, d .. troyed, mutilated or defaocd) notice is hITel:y given that applicatioD is about to be. 
made for paymEn t of the value of the laid Treuury BiIJ in favour of the underaiped. 
Name of perIon notifying. 
Beaioonce." 

(4) After the publication of the notiBcationB preacribed in lub-1'Ille (8) hereof, the Bank ehaD 
u it i8 .. tiafied of the.oB8, theft. destruction. mutilation or defaoement of the treuury bill, and 
of the iuaioe of the olaim of .the applicant. eaUBe the particulara of the treaaury biD 
to be inoluded in a lilt luch ... il referred to in Rule 18 hl'r eunder and may authoriae the oft!oe 
ofieaue to pay immediately, or uthe bill hal not matured in the meanwhile. ox. the date of its 
maturity. the value of the bill to the applicant OIl the ezecution of an indemnity bond mch aa· 
is hereiDafter montioned, provided that uCor any realon the Bank hold. that payment of the value 
ottilie tre8BUry bill .. above would involve risk enos. to GOVeJ'DDlent, it may withold payment; 
thereof. and in that 0 .... sbaD within .ill: weeks of the date of ita decision to withhold payment 
01' of the date of maturity of the treamry bill alleged to have been 101t. stolen. delu oyed. mutilated,. 
or deJ'aoed, whichever date is lateJ'. invelt the amowst of tho treaaury bill in the POIt Oftice Savings 
Bank unless, before the expiry of suoh plTiod. the applicant has made a lpeoifio request for the· 
inveatment of the amount in leourities of any of the olJ1T6nt 1'Ilpel' loans of the Central Govern. 
ment maturing not earlier than the date on whioh the amount is due for payment. and in that 
caae the Bank ehall invellt t,he amount in BUoh _uritie. and deposit the balanoe. if an),. left after 
suuh invelltment in the Poat Offioe Savingl Bank. The Bank lhall repay the amount invelted 
in the POIt, Office 8avingll Bank, togElther with any interest whioh may have accrued .thereon and 
u any investment baa been made in Govemment sE'r.urities. shall deli""r such sf'r.urities. to· 
gether with tile interest acorued thomon, to tilt' applioant on thl' expiry of six ye8J'B from the date 
of putllioation in the list mentioned above. 

(6) The imdemnity bond referred to in sub.rule (4) henofif an indnnnity bond has no·t been· 
executed under Rule 22 (8) shall be for twice the value of the tre .. ury bill. The Bank may 
direct that luch indemnity hond shall be exeout£d by thE' appli('ant alenl' or }:,y tt.o applicant 
and one or two lureties or that in lieu of furniahinll Buutiu n.e applicant slall de rcsit with it 
ocruateral s~curity in th" flliapo of GOVNIlJT!1 nt s(l:miti( R for Hd, aJrOl'llt and p;licd a8 it zray 
think fit·, 

14. Bearer Bonds :-
Procedure whc" a bear,,' bond is 1081. etc.-(]) Every application for the issuE' of a duplicate-

bond in pJaoe of a bearer bond whioh is aIleged to have been 100t. stolen. destroyed. mutilated, 
ordefaoed together with ita coupons or the ooupons of whiob are allelfed to have been lost. atoIen. 
destroyed, mutilated or defaced shall be acoompanied by a registration feo of Re. I per bond and 

a atatement of the following partioulars. namely:-
(i) particulars of coupon I allfg£d to have 11Hn lost or in thE' possession of tho olaimant. as the 

0880 may be ; • 
(M) the name of tho Publio Debt Offioe or ireasury at which th~ bond haa been registered for 

payment of in tereBt ; 
(Mi) the oireumstanoos attending the loss. thE'ft. destruotion, mutilation or defaoeml'nt IlIId 
(w) whether tho 10811 or theft was reported to the policl'. 
(2) The application shall be accompanied by-
(') the p"oBt Office registration receipt for the letter oontaining the bearer bond or eoupell8 

or both, if 10llt in transmislion by regiawred POlt; 
(ii) It oOPY of the polico report, if the 1018 or thf"ft was reported to the polioI' ; 
(itt) whert' thc last paymont of 11 (loupon with regard to the bond ""u not made by tile 

Publio Debt OtHot'. u letter signed by the oft'ioor of the tre&RUry at whioh int_t was last paid. 
ertifYing the last pnyment of 8uob coupon; 

(ill) all afll.duvit sworn before 1\ Magistmte teBtif~ing that the appli08l. was the Mst legul< 
holder oi' th" bt>"ror bond; 

(v) an~' portion or fragmenw which may I't"main of the 10l!lP. Btolon, dllBtroyed, mutilat.ed-
01' defMed bearer bond or coupons, or both ; and 

(tit) all COUpOllS wbich are in po!I888IIioll of the pel'llon claiming to be the owner of .he bond 
and COUpoll~. 

(3) A duplillllh' of the It·t.ter to th .. Public Debt Oftlce but not of ita enoloaunlll shaD alllo be: 
Mnt to tho treRllury at which the bond is reaistered for payment of ooupona. 

(4) The 10RR. tbeft, tlORtnlCtion. mutilation or defacement of a beuer bond or .. oapona, or 
~o'b, shall be furt.her notified by the applicant in t.hree &UOC8II8ive iBBuea of ~e 9Gz!'U oll~lo 
aocl of. tbe local ofticial GaBettt·, if any. of tbe place wheJ'e the loaII, theft, deatmotJOn, mutila • 
tion or deflcement OCCUlTEd. Suoh notification .ball be in the form followina 01' 88 neArly Ik 
such form as ciroumlltancea pernut:-

"Loat" ("atolen", "destroyed", "mvtilaW" or "defallt'd" lUI the _ may be). 



[coupons relating' to belU'er bond No.] 
(together with coupons or without coupont) for Rs. 

~n , ~~ 
. for&. 

been lost (lltolen, destroyed, mutilated or de&oed),notioe iq hereby given that appUeation fa 
about to be made to the Public Debt Office for the iasue of 110 dupJtcate in favour of th .. under.· 
aigned. 

Name oC person notifying. 
Residence", 

(6) Where a bearer bond is reported to~ lost, atolen, det"troyed, mutilated or dera.o.d. and 
the ooupons &'e itl the pOfl8ell8ion of the person claiming to be the owner of tht· bond IUld coupoDa. 
the Bank ahllil, on the expiry of 8uch period all the baDk may comider proper Crom or Jmme. 
diately aCter the datt' of the wat notift('~tion prescriht'd in Rub-rule (4): ifsatided that th .. bond • 
has been lost, stolen, destroyed. mutilaW or deCMed and that the claim of thEl applicant ill j~1 
cause the particulars of the bond 80 1000t, stolen. deetroyed. mutilated or defaced to be included 
in a list 6u{'b lIS is reforrpd to in Rule 18 hereoC and IIhall order the Public Debt. Oftloe to i..me 
to the 8ppli{'8Ilt a duplicato hond with CQUPOI18 and to pay thft amount of allY COUPOllll wbicbc 
may be dut" 011 thft'exI?cutioIl of an indemnity hond tak .. n for twicp the vtllut' of tbe bond loe1I, 
stolen, d&troYEld, mutilatt'd or defaced if an indemnity bond hu not bt't'n f'x ... ·ut,ed under Rule-
22 (8) and on the l!UlTendE'r olthe unpaid coupom. of the original bond. 

(6) Where both a bElarer bond and itA coupons are reported to be 10lt, Rtolen, d8lltroyed. 
mutilated or defaced, the BMk IIbllll on thE' expiry of two years from the daw of the last DOWl. 
cation pre!lcribed in sub-rule (4) if prima fcuM, grounds exist Cor believing that the bond al:ct, 
coupons have bE' .. n 10Nt. Rtolen, dE'stroy .. d, mutilated or defaced, alld that thl' claim of the 
applicant iH just, eause the partil'uiarH of the bond and COUpODS 80 lost, stolen, delltroyed, muti.,.. 
ed or defaced to be includt'r! in a list such OM is reCerred to in Rule ] 8 hereof and Ihall p8II8 a pro. 
",isionul order requiring th .. Puhlk Debt OffiCI', on thE' expiry of six yea1'll Crom the date of pubU· 
cation, 801! hereinRftcr provillt'd, of the list in which the 108t, stolen, destroyed, mutilated or de. 
faced bond and COUpOM art" tll'Nt includE'd and 011 the eXE'cution of an indeumity bond taken for 
twice the value of the honr! and twice the value of the coupons due for payment if &ll inrieumity 
bond hM not been execut~·c1 under Rule 22 (8) and unIMH ftlllliOnH to th" contrary appear (in 
which CIVIC the matter shall bE' referred bM·k to tho Bank)--

(0) to illSue to th .. appiil'ant a duplicate bond with couponfl, Md 
(b) to pll.y the anlollut of IUly conpoll whil·h mRy he due: 
Provided that, ift-h .. dllte on which the bearer bond is due for ropayment Calb< aarlior than the· 

date on whicb the period fJf six years pre'wribed in this rule expires. the Bank )!!hall. within liz 
weeki' of thf' former date, invetlt the amoullt of the bond iI. tne POlt Oftlce SavingR Bank 
and shall repay this amount, together with any interest which may have Beerued thereon in meb 
Bank, te the applicant at the time when a duplicate bond would otherwiHe have bet>n iHlued. 

(7) Whel'c t.he coupons only of a Bearer Bond are reported to be 10Ht, lltolen, deetroyed. 
mutilatftd or dcf>lo('I·,1 nnd til" Bond with any coupone attached to it iq in the potIIKlMlon of ehIi 
pel'Non claiming to be tim own"r thereof. the: Bal,k, on th .. I'xpiry of au ell period 8fi it may ~. 
proper from or immE'diately nfter tht' datI" of the last. notitlllation preecribed in IUb.ru~ 
anel 011 being satilified that the COUpOIlR han' been IOBt, .tolen, destroyed, mutila~ed or de 
ani that the olaim of the I\pplicant is just, "hall CIIoURe the pw1;iculano of thE! COUJlOIlI 80 bt, 
Binlen, destroyed, lDutilated or defaced to ue in<'iuded in D liIIt Buch as is referred to in Rula 18 
he:'eof and Rhall ordt"r thf' Puulic Debt Office to ill"ue to the applicant 110 duplloate bond wit.b cou· 
potl8 which are not <11)(' for Jluyment and to pay the amount of any coupon .. whi"h may be due OIl 
tf .. execution of M ind"mnity bond taken for twice the valuE' of oou~r'. due for payment and «. the surrender of the Bearer Bond and tht" coupons in hiM p~lOn provided an indemnity 
bJlJu has eot heen exel'ut ... d IIlIder Rule 22 (II). 
J (8) In n • ..king any oro"r under this rule tbe Bunk may direct that the indemnity bond be-

eruted by the appli"ant alone or by the applicant and two flUl'eti ....... the Bank may think b. 
(9) A provisional order pOABed undr.r Bub-nil" (6) Blmll, on the Elxpiry of the aix yt'tU'l referred' 

t( therein beeomft final unll'BR it iK in the meMtime nl8Clnded or othenrisco altered. 
, (10) The Bank may at any time prior to tbtot i .... ue of a duplicate bond, if it ftDdII ~: 
~DB, alter or CIUlool any order made by the BaTIk under RUb-ndE' (Ii), (6) or (n aud may .ao 
dt"OCt) Uiat the inttlrval b .. fore the illllue of a duplicate bom' p}u.l1 be f'xtendl'd by Inch period 
nit. ell:oeeding six years, .'" it think. fit. 

]5. Prize BondH:-
Proc.dw'- when a prize bond " lad dc.--[( 1) (a» };vIl2'Y application for the i ... ue of a dupli-

ot-tl bond in pke of 1\ prize bond whirb is allellE'd to have been IONt, ltolen, de8troyed. mutU.W 
01 defaoed 8hall be addrt>88l.'d to thl' Public Debt Offire and "haU be aooompanied by ...... v.-
tin lee of R ... 1 per bond and a ltatement of the foUowing pu-tiauJara, namely :-

(_) particulaJ'll of the munber and value of the prise bond aDd the loan to which i' beJoap I 
(it) the name of the otllee at whioh the bond _ J)1mIhMed ; 
(_) the cinmmetanceto attendin, the lola. tJ.eft, deriruCltion. mutilation or ~. 

all . 



(w) whether the lou or thefI; W88 reported to the police. 
(b) Such application sball be aooompanied by:-

'. .(i) POIt O.Moe regiatration receipt for the letter containiDg the prize bond, if lost in trans· 
11I1lSI1on by regiatered poIt ; , 

(U) a oOPY of the polloe report if the lou or theft w .. reported to the polio. ; , 
(Ui) an 8Bldavit sworn before a Mag.lrate testifying that tbe applicant _ the last legal' 

;' holder oC the bond; and 
(w) any ,POrtioJl8or fragments whioh may remain of the lost, stolen, destroyed, mutilMed 

• or defaoed pnse boDd. 
(2) The loaa. theft, destruction. mutilation or def_ment of a prize bond shall be further 

. ·notified by the applioant in the ~ 0/ Indio and the looal 01Boia1 Gar.ette, if any, of the pl_ 
'where the 1018, theft, destruotion, mutilation or clef_ment ooourred. Sl1ch noWloation 8h3l1 
~ pubJiRhed in 8uoh isslles of each Ga&ette, not exoeeding three in the one of each, .. IDII1' be 
,-direoted by the Rank and .hall be in the form followi_ or M nearly in suoh form M oiroumttaaoea 
.permit- . 

"Lost" ("stoleD", "destroyed", "mutilated" or "def6Ced" UR the oase may be). 
"The Prize Bond No. oC the loaD 

':for the face value of B<I. having been lost (stolen, destroyed, mutilated or 
·defaced), notioe is hereby given that applioatioD is about to be m!Kle to the Public Debt Oflloe 
.!or the issue of a duplioate in C.IVOur of the under.iigned. 

Name of the person notifying. 
ResideDoe." 

(3) Where a prize bond i>t reported to be 109t. MOOion, d ... troyed, mu~ilated or defaced, the 
'Bank shall. on the expiry of two years from the date of the last notiiloation prescribed in sub·rule 
(2). if pri_/GCie grauds exiat for belieiving that the bond has been 103t, stolen, dNtroyed, 
mutilated or d6faoed and that theclaiJD of the applicant i, ju,t, cause the particulars of the bond 

,80 lost, Rtolen. de3troyed, mutilatlld or dllf"oed to bll included in a list 8uch as is referred to in 
R11le 18 and llhall pass a provisional order requiring the Public Debt OtBce, on the expiry of Bix 
years from the date oC the publioation, as hereinaCter provided, of the list in which the lo~t, 

-4IIIolon, deetroyed, mu.tilated or defaoed bond i~ flrst included and oil the exemtion ot an in. 
demnitybond taken for twioe the vallie of the bond, [if an indemnity bond hasllot been OlteCuted 
-UDder R11le 22 (8)] I\nd unl8911 reasons to the contrary appear (in which case the matter shall be 
,referred baok to tlie Bank to issue to the a.pplioant a dupliol\te bond: 

Provided that. if any prizo is drawn but not paid in rospeot of a prizo bond which i, allogod 
,to be 108t, atolen, destroyed, mutilated or deCaced, the IItnount oC Huob priztl IIhall bo in,·e.tt~d ill 
tltlGh :Government l8OI11'itiee .. th~ Bauk may deem fit and Muoh Me('uritie~ 14lmll be trulls. 
f«trred to the appliMllt, at the time when the duplioatebond is iH8ued. on the execution 
·of an indemnity bond taken for twio.. the amount of tho prizo money. 

• (4) A provisional order PIWIOti under Hub.rule (a) shull on tho expiry of the Rix years referred 
to i:l. that' rule booome tiDal: 

Provided that the Bank may lit any time prior to the iHsue of .. duplicate bond, if it firlds 
.. utBaient reasons, alter or oan08lany Ruoh order, and may also direot that the interval before the 
·iBaue of a duplioate bond flhall be oxtended by auch period. not exoeeding six yel\rs. a9 it think 
·.fit. 

(5) In milking uny order under 14llb·rulo (3), t.he Balik Inll.y direot that th .. indemnity bOlld 
be exeuuted by tho llpplioant 111011(' or by the IIpplic'ltlt unu two sureties as tho Bank 1U1\)' thillk 
,fit. 

16. Stock oertificate :--
Pr'OCedu.re when a ,lock oer#,jicat" is l"Bt etc.·-r (Ill E vory application for t.ho i~"lle of 1\ duplicu.te 

.tock oertiflcate in pll\co of a stock oortilioate which is alleged to have bmm 109t, stoilln. destr(lye,i. 
mutilated or defaced, oither wholJy or in part shall b~ addro~Hlld to tho I'lIblic Debt Officio' ald 
aha11 be accompanied by :-

(a) t.he Post OtBoe registrl\tion r(\~eipt for th(l letter "ont,'lining the stook cortificate. if tIe 
eame Wall l08t in t.ransmission by re¢stored post : 

(b) a oopy oC the polioe report" if the 10<8 or th!'ft W,,8 roport.od to the polioe ; 
(0) lin .t.tBdavit IIwom before 1\ Magistrate testifying t.hat t.he applioant is t.ho legal hn\u(r 

of the stook certificate I\nd that tho stock oortifioato is neither in hiR posol(J'VIion nor hl\<; it h ... ·k 
. kansferred, pledged. or otherwi8t' d.,alt with by him; Bnd . 

(II) any portions or fragmonb w1lil.h may 1't'lIIllill of tho lo~t, stolen. destroyed, milt. I; Ltoo, 
or defaced stock r.ertificata. 

(2) 'rhe ciroumlltllnoes att.(lnding thl' loss .. hall be 8tatod in the application. 
(8) The Bank shall, if it iH SlItiMfi('d of the iO~8, theft. tltl~trul'tion, mutilation or deCt«'t'mel,t 

~f thE! stook oertifica.tc, order the Public Dl'bt Oftiot'! tn i>l8ue " .iuplioato Ktock OIl1'tifioate in lia 
of the orillinai certifieat!". 

17. jirocedure VIAe" a GovemlMnl promisllory noloe in IIp.owl form" lod etc. Th .. pJ'O(!e<itJe 
,prescribt'li in Rule 12 Aball a.pply to /I promi8ftOry note i"sned in Form I. when such note is lot, 
stolon, d .. stroyt'd. ItlUtilatOO. or deCael'd. 

18. Pub'~ 0/ ",e.-( 1) Th!" list~ reCO:)fJ· .. d to ill Rule~ 12 to 16 shall be published blIf· 
yearly in the GcazsU. 0/ Indio in t.ht:' mnnths of J'lmllLr~' and July or aM soon Bftorwards M mlly.e 
oonveniellt. ' 

(2) All Government promi.llaory notes, troariury bills, bE!arer bond,;, c(lupon~, prize bo11' 
and notoll in Fonu I in reepeot of whioh an order luW! boon palMld under Rule~ ]2 to 15 .... 
the 0_ may bo, Bball bf' included in the first list publisbed next ~r the palllling of lI~oh om 

• nd thereafter suoh notes, t.re&aur7 biJll, bearer bonda, coupons, pnllB bonds and notes m Fond 
ahall cont.inue to be inoillded in every_eoding list. until the elI:piration of aix years from the cLIe 

.of 8rst publication. 



STATEMENTS, ETC •• I.AID ON TBE TAlILB 

(S) The list shall contain 811 far a1l poaible the followm, partioula1'8 reprdina eaoh note. 
-tNaeury bill, bearer bond, coupon, prize bond, and note in Form I included therein, namely. 
1IJe name of the loan, the number of the Government security, its value, the perIOD to whom 
it w .. ilBued, the d.", from which it bea1'8 interest, the dividend number .nd date of OOI1pon, flu 
aame of the aPPlicant for a duplicate, the number and the date of the ordor paaMd by tht' Bank 
"for payment orinterest or i88Ue of" duplicate and the date of publication of the list in which the 
'Government lItlCurity or the ooupon wall fi1'8t inoluded. . 

19. Delermination 0/ 'ilk by 00II""" order.-Notwithata.ndlng &nytbi~ contained in R1II .. 
12 to 17, the title to a loat, stolen, dtllltroyt'<i, mutilated or defaoed ltlOurity may be determiaed 
~tl~ Bank by it .. order vellting title to the soourity or to the payment of intfirest onl~' nr lie 

20. Daermirwlion 0/ a tntiJilaUd 8~,curiill all a 8ecurity r~qtlt';"f remWGl.-It aha\l b(· at 
tile option of the Bank to treat a aecurity whioh haa been mutilated or defaood 811 a lI<'nurity re-
quiring iaaue of a duplioate under My of th" Rulee from 12 to 17 or mere renewal under Rule 2 •. 

21. WhtR a Government promwBory lIoIe" requi.retllo be reMtlllld.-(I) A holder of" Govern-
_t prouUsaory note may be required by the Publio Debt OfBoe to receipt the aame for rene'" 
In any of t.he foUowing Casell, namely:-

(,,) if only sufficient room remain~ Ull the b8(,·k of the note for ono further ondorS<'lIIe,ltt or 
If my word ia written upon the note 8Ol'OtIII any existing 8Ildoraement or ~ l 

(b) ifthe note is tom or in BIll' way damaged or crowded with writing or unfit, iD the opiniOil 
of the Public Debt OmCl' : 

(e) if on;\' endol'Mt'ment i_ nnt dl' .. r and ,li~tinet or doetO not iudi('llte the p .. yet' or par-
u·the c_ may be, ~. nam" or in the ca"" of officP.holclol'H. by offil'l', or iR made otherwi"" til".. 
in one of the endorAel11ent callt'" on the back of the note ; 

(d) if the iuten. ... t, 011 the note hOil remained undrawn ten yeal'fl or more : 
(e) ifthfO intel'('At c«!ltlII on the revf'1'IIe of the nott" hBve been oompletely filled or if tile \'Iwan' 

printed c~ on tho. rf'vOrae of tht' note <to not eorrespond with the half-yeara for whioh iDtered 
hall become rill(' on t,h" datt' when the note i .. prt'sented for draWllI of int~rest ; 

If) if th., not!' hlldn/o!' h(>fOn ('nfB ... ·d thl'('l' tim"" for pByrnent of interest iH prell8uttoU for're-
enf.wpment : .wd 

(g) if, in the opinion of the Public Df.bt Oftioe, the title of the pel'ROll preeenting the note for 
payment of intel'Ctlt i~ irr('!1uinl' or not. fully proved. 

(2) \\llen I'('quisil.ion for ranl'w .. l of B GO\·enlTnent. Promissory note has '-- made UD_ 
rrnb·ruh> (1) payment of any fllrth .. r illtl'lrOilt therf'on mBy 00 I"fIflu • .,d IIntil it ill l"fIOeipwd for 
renewal ond /Ictuolly rencw....J. 
~ 22. Procedure for making t,pl<ling orlU'r" (I) ]11 ",,""M to which Hertinn 9, 10, or 12 of the 
Act. as the C88(> m .. y be, Bpplies. th,' Bllnk mBy rll't.'·Tmi",' th" p"rMu in th .. tnannflr herl'nndtlr 
AI< beIng ent.itlod in its opinion. 

(i) to th(' ~""lLrity, IIr 
\~~~ only to l'u~'~"llt of nil ,wIITluod illt"re~t .mli ''''''Mling int.6rl'lst, or 
(n/) to thp .... curity and payment of aIlB<'oru('d ,md """ruing intere"t, 

and lUay by its order "cot title in 8ue,h person n,,~ordingly. 
• (2) The person "iuiming to Ill' cntitl"d to (I Moeurity or to payment of •• "cruo,1 und uceruin, 
~~"'~t tlll'reon .. hall apply til the BIIllk nnd ",klu"" dOl'lImontary ovidonoo in eupport of hia .,..un. 

(3) On I'('("'il't of t h,' "l'l'liratioll h~' tI .. , Bank, the Bunk if it cOlltemplat6t1 m~ing 0 \""'~inI 
order WHim' the ..\ .. t.-

(i, may IIlIspond paymt'nt of illt,'rost Oil or the maturity value of the I14lOurity or po.tpoM 
the moking of any ordf'r Imder Section 11 or the regiltration of Bny traMfpr of th" _,urit y untll 
.:fe vesting oroor lUt" been made : 

(t.) may, if it ('onRiders proper, rcqu .... t a DiRtriot Magistrate, or ill the OaRI' of an IncliRll 
State, the PoliticBl Agent to rOC'ord or to ha"" J'e('orded the whole or any part of mch l'\'idenoe 
.. any p6l'MOD wit""" I'\'idence th .. Bank requir"" may produce or direct 000 of itll ofijoers to r(,(,OM 
IUch e'\'idenco or may rect'ive e\'iden('.(l upon affid8\'it. Nothing herein shall preclude thfl BR·nk 
~ '\tlUOrmininJ,! tit"" without rnquiry in the mBnnor laid down in thil flub-nile OXN'pt in Calif'S 
.oommg UIld"r Section 12 of the Art. 

(f' 'fh" Bank shall thlll'eBfter g;\ .... nOLioe in writing to OB<'h claimnut of whom it baa know-
'ledge, stating th .. nam"" of all oth .. j. claimant .. Imd Hit' tim" when an,l the offi(>or nf th" Bnnk by 
-hom the dcUOmliulttion oftitlo will be ma<ill. 

(5) On the dAt~ and at th,' t.:mc fixed in th .. nntice, the offioer ehaU-
~" ellRll1in(l the ""idonoo .. dcluc.·d by th .. plll'ti811 : 
(-ii) bear t.llt' p"rti.,.. affecttxl lLnd 1'('('0",1 "ueh evidolloo a. th,.y addtwo. Nu Curtbor I'\'i<lonoe 

~al1 Ul' n.·cor<lrd or cllterto.ined in "', ... '" wh.,re---
&I 

(a) t.hp Distril't Magi"trnu or tIll' Politi" .. 1 Agf'ut. .... the ''I'''''' JDJ~y "'" hB~ bnen rel!lttltlt .. d to 
recorrl or to liB"': th .. ('vidence "l,<:orded, or 

(b) t.ht> Bonk h.~ diM"<'ted OD" of i .... OffiCN'" to !'(Word tho evidenoe ; aDd 
(i;i) d •• t,·mlin .. th .. is"u(' u" to ,~ho j" "llt.t.l~1 tH tho "'~'l1r;ty I)r to p"ym .. "t of il1tf'rf'M1 or to 

110~. 

(6) Aft.er ,letermination of ti,e itl8ue by th" oro"cr, tilt' Bank "Iulll J(i\'" Jlotioe in writiR3 k) 
_·h chumant of t.he determination MO made, 

(7) The noticCll prei!Cribed in sub·rule. (') and (6) above flh.1I be published in t.hnoe .uoOOflllive 
__ of $be QGUIU oJ IftfHa and t.he IMal offtoial G&r.ett.I! M MOOn .... pouible .r_ the date _ 
_ hieh they are~ti"f'eJy iMued. 
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. (8) The BlDk may require the.penon oonsidered by the Bank 88 being entitled to the aeou-

rot)' or to pa)'llUlllt of interest or to· both to execute a bond in Form V. with one or more sureti .. 
or to furuieh l18Curity not exoeeding twice the value of the mbject matter of the order. to be held 
at the dilp08a1 of the Bank to pay to the Bank or to any person to whom the Bank may aaeign 
tho bond or St.'curity in furtherance of sub.@ection (2) of Section 16 of the Act. the Imlount thereof, 

(9) On. the expiry of six months frem the issue of the notict"s referrtd to in 5ub-rule ('1). 
tlH{BIlIIk may make an order veating in the penon found by the Bank to be antitled thereto-

(a' the security. or 
(II) the payment of accrued and accruing interest on the security, or 
(e) both the security andlhe payment of accrued and accruing interest cn the .EHUrity • • (10) When title to the accrued and accruil'll intuut i~ wttrd in a Ferren under fub-ru1t 

(9)(b), mch penon shall be deemed all having been /lrantfd rt1l'en to realife accrued interea, 
and to dr~w mtereat that lIIay from time to time bertD'e due tn tt.!' fecurity Fendillg a furthe 
order vestmg fujI title. 

• . (11) In the caae of a seonrity maturing for payment of principal the Bank may vest title 
lIm.ted to drawAI of interest and simultaneouslv full title to tskt. tflht (In thE' Jr.aturlty of the 
~. . 

. (I!) The pE'l'I!on in wllom titlo to t1le accrurd and accruing interE'st I 8S been vested by the 
Bank may Apply to the Rank for issue of an order vesting full title in }Jim when tliE' security 
becomes due for payment of the disclJarge "slut· snd tho }lonk zr.ay Vf't.t full title in J-.im ill the 
lII&DJlel'laid down in thE' mb-rulel1 of this rule. 

(3) Notwithtltanciing anything containE'fj in tllf' Ruh'J1lltR ofthiR ru)!' .. the Bank may "£Ft-
(a) title limited to drawal of intel'f'St ill guordian of .. minor or 0. manager of the property 

of an iJll!lane pE'r~on, and 

(II) fuJI title in the minor or the inFonE' person to tllke efi'pot on thE' minor attaining the 
age of majority or 011 the insane perRoll becoming sane, 

(1') When full title to a Government ae(mrity is vested unul'lllub-rull' (lI)(a). (9)(c), (Il.or (12) 
of this rule in It person. IIUM person shall bE' rE'garded as having bcen grllJlt .. d full and unquali-
Sed power., MO far ss Government lUlU tho BlUlk aro concerned, in relation to that security. 

23. Pf'f)viso Jor reroflYlition of titlr to 001'/. suuritirs lIeld 11/ managing fTlfmter of Hindu jei", 
Janlily 8fAbject to MilakBhara Lau',-,],ho c(lrtifil'ato rcquirrd limier ttc p<.o"iw .to St'Cticli 7 of 
the Aet shall bE' 0 certificate aigned by the District Magi.trotl· aftt'r ~UI'h ir'Guiry (if ony) OP DlSY in 
hill opinion be nE'C('RRury to determine the mstllr. in qUt'.til I' rrfull d h. tl til .11. 

24. Rtoe·jfJl/or re1lp.u,al dr..-(I) Subject to 8Jly grnersl or specisl inptructions of the Bank, 
the Public Debt Office may, by itll ordrr. on the application of the holdE'r, 

(8) l't\Dew, 8ub-divide or oonsolidate a Government promissory Dote or notes provided 
that the notr or notoR has or htn-t, bE'en rt,cE'ipted in !<'orm VI. VII or VIII as the case may be. 
or 

(II) con\'t!l't the nott> or notoR int.n II sto"k crrtificato or stock eertifie.ltes, providf'd that the 
noto or notl''' hOll or hn.vE' been il1dor~('d. "l'ny to tho Goyemor General of Indio in Council ," 
or 

(e) convl'I·t tilt' nutt> or nolEiH into II b('IIfef bond or b'nrt'r bOlldR providfd that the note 
or notea has or have bE'en endol'llt"d in Form IX, OJ' 

(d) renew, sub-divide or cOl1llolidott, n. ~tock certificate or stock certiflcatt's provided the 
.took emiflcate or stock c"rtificatel' 'haH or have boon rC(,l'iptrd in Form X. Xl or XII, .. 
the cue may bl', or 8 

(e) convert the Btock certificatE' or stock certificates into A Govornment pro~i88ory. note 01' 
notee pruvided the 8~ook oertifh'ah, or Hh)('k certificates hos or have been receipted In Form 
XIII, or 

(J) c.oI1VE'rt ,.he ",tol'k certifil'lIb' OJ' Hto('k cl'rtifiostE'8 into belll't'r bellO cr tcr:d •. J.rovidecl 
the atock certitillt<tfl or certiflcateA has or have been receipted in FOlm XIV and proVIded the 
loan to .. hiI'll the Rtock certificate or stock oertificnte8 appertain, admits of iIIs\1e of bearer boDdio 
or 

(/1) rent''''. Hub-divide or oon80liulit .. a bearer 50nd or bondi!, or 
(A) OOIlVOl't the btmrer bond or bonds into a Itook certiflcote or ct'rtificates, 01' 

Ii) convert the bearer bond or bonda into GO"enJDlent promissory note or note •• 01' 

(i) renew a prize bond. or 
(ot) renew, Bub-dh'ide or consolidate a Government promiuory note or noteR in FonD I 

(aIOYicled the promiaeory note or notes hOIl or have been reeeipted in Foran X vD, XVIII. M 
XIX. sa the cue may be, or 

<') 1l0llvert Govemment lIIIIOuritillll of one loan into th080 of another loan providecl-
(i. the iDter-loan OODvenion ill ~ble, BDd 
(i.) t.hfo conditions IJOveming aue}1 coln'ersion are comp1i~ with. or 
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(m) Qonvert the note or notee (atook certificate or Rtook nertificatee, hearer boDd or bearer 
bonds, as the CII86 may be) into stock to be held at the credit of tbe 8coount of the holder ill 
the RllhAidiary General Ledger. provided the hnlder ia Rdmittfod bY' th ... Publill Debt OIBII& to 
.. le facility of holding stock at IlrAdit to his 8t'eount in tbe SubsidiA.rv General J.edger and 
_the note or notes (stock certificate or stook certiftllatee) is or are-1't'Ileipted in the f'o~ aa \md_ 

"Tendered for r8R1181lation and credit to ......•••••••••••.•... (name of the hol_, 
Subsidiary Genend Ledger Account. _ 

S~W'e of the holder .......••....••• " 
(n) convert atook he~_at the credit of the holder's account in the AUlJ8idiary o-...l 

Ledger into GovernmlIDt romiaaory note or notee, ltook certificate or stook certi8caM1 or 
bearer bond or bearer bo lubject to compliance with IUch formaUtilll aa the Public Deb' 
Ollille may require. 

(2) Subject to any general or lpecial inatructioDB of the Bank, the olllll& or the ..... oy whlob. 
iaaued a tl'ft8lury bill may. on the application of the holder thereof nnew it pro"ided thalllIb. 
treuury biII baa been receipted in Form XV. 

(3) The Publio Debt Office may. under any of the lub·mI. ofthia raJe, require the IIIJIIIi. 
caDt to execute a bond in Form V with one or more l11r8tiea approved by the Publio Debt 0lB0e 
~r to furnish ReCurity not exoeeding twice the value of the lubject matter or lIbe order. to he 
held at the disposal of the Bank. to pay to the Bank or to any ~ to whom the Bank IDa7 
.-iga the bond or aecurity in funb_ of I1lb~ (I) 01 Seotioa 18 of the Aot. the 
.-.ollnt theNGf. 

25. D~hGrgll of G ,,",,",y.-(l) When a Govemment aecurit,. exoept ill the form or ...... 
lury bill or a pri&e bond. becomea due for payment of prilauipal. t.he aecurity in ,he form or-

(II) a Government promiaaory DOte. 
(b) lltook for which stook oertitioatee are iaaued, 
(e) "promillOry note iaaued in Form I. and 
(II) bearer bond. 

IhaU he pl'8llented at the office at whiel the in~t on the aecurity ill payable or at the PIIhIIa 
Debt Office of domicile and signed except in the oaae of a bearer bond by the holder on ita ....... . 
In the 0888 of bearer bo.nds. coupon or ooupona. if any. ror the half y_ ~ .... d-. 

-of payment of the prinoipal ahall be surreodered wit.h the boad or boDda. ID ....... of doat 
'.held in the Sabaidiary General J..edger AIIcount. ~t. 01 the ~ value ebaIl be ..... 
by a pay order issued by the Public Debt OlBoe at whioh the atook II ~ on .... 
01 a prior demand by the account holder and the acquittanoe form duq oexapJeeed b7 bIia 

(2) A t.reaaury bill shall be duly dischllrged by the holder OIl mMurit)- IIDII prll tad .. 
-t.he ofIloe of iaaue. 

(3) .~ prize bond shall be preaent&d for payment on maturit.y at the PubUe Debt c-.. 
-or at any otBoa referred to in Rule 10. 

28. Recr.ipl aot required on tlMcltorge dC., 0/ /J berIn.lIoIIII or 0 p ..... boftcI.-( I) WbaD ....... r 
~ ill preaented for discharge, renewal. oonversion. lub-dlviaio. or OODIOlidaUaD, no ,...,. 
Uall be required. 

(2) WhMl a prize bond is preaented for dillebarp or !'IIIIeW1II DO ~pt. Mall be reqaIN4. 
27. Wh." 1I.I:/lC.'" 0/ tlOCUmll'" or mcahr 0/0" ............... tIIIIIbIe 10 ..... -(1) II .., 

-penon by whom any document relating to a ~t. aecant)- ia to be Geo .... 01' h7 .... 
.an ~t. ia to be made on a Govenunent ~ DOte. aat.ia8ea a 1IaIri== ..... 
be ia for any reaaon unable to write. and that the .ect of the __ • or eedGw _, Ie 

.faUy QIIderatood by him. and that he is the p81'1101l whom bot ,...-.ta himaeU' M be, ..... 
Magiatrate may. at the requeat of that penon and I1lbjeot to tile prov __ of tlaia rule, ...... 
<the documeDt or lip the endOnMDllDt on hill behalf. 

(2) Where any luoh document ill to be executed or aD -t~t ...... h7 a., ....... . 
UIlder .oil! rule on behalf of any penon, the JIaginrate aMIJ neeIIte the cIoGltT IT' or .... .. 
. .-Io~",;' ba tlhe preaenoe of that penon. and lhaII __ below hia OWD ......... a _or ... to 
..... etrlOt tlbat tbe dooument ... executed. or the ............ Biped, _ tile _ ilia)" be .. 
-the nq .... 01 that peno ... after haviDc be81l prwiollllJ' ,.... _ to tile I ..... IIDII &W be .. 
. I.tideid tba~ the effec~ of the document or the endoraeaaeu .. fullJ' UIIdaNtood .". .... ...-. 

(I) NotbiDc in the above IIlb·ruIea aball prechlde the Bu.k floom aotiq upoIl the __ 
-dOD of a document relatilll to .. Govenament .aurity. or OD l1li_110-* tbeNoa in a _ 
otherwip than reCerred to above. provided the Bank ill _tilflecl .. to ......... ___ 
and validity of the execution of the document or ~t OR tIM ~t 1IOUritt'. 

Iii. Ap~ lor ",..., 0/ ''''~ion.-(l) AD,y ....- requirintr iDformaeioa ... 
gardiDs a GoVtlrDllUlllt aecurity in t.he cuatody of the Public Debt Office _y apply to ..... 
o6Ie ill writiDg atatiDc the form in which the iDfonut.ioll ill required. 

(I) Enry IUllh application aball &tate with preoiaion the partioulan (namely. tile ....... 
rate of intereat. loan to which it belonp and the f_ value) of the ,,,',eurity and ahaI1 ___ 
a atatement 01 the purpoae for whloh lih. information .. reqaired and of t.be Intetwt 01 tile 
applioant in the l8Curity. If any or the above partioulan ... ftM Imowa to the APPUeIIIit. 
tbe Bank may on applioation in writing being naade to it. direct the Pabllc Debt 0... .. 
ita discretion. to lapply tbe reqaiJoed partic\\lar or partioulan. if available. to the ~ 
_bj __ to Hcb oonditio'll alld 00 pa"C1I)Dt of saob ,.-.... if ....,.. _ it may ~ribe. 
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29. DNpo.tJl oj ~caaiOK Jor fII'tlfI' oj f.nJomtation or i'l8pecHon.-The foJlowiDg provi. 

!riou .all tie oblervecl -in dealing with applioatiODS uDdn Rule 28. 
. (1) If the aPJIlioation ub for any information in respect of a eeourit)' which hat beeQ 
~. oonverieCl, consolidated, sub·divided otherwise than in the name of the ~ who· 
!au _MnMi, converted, oODlOlldated or 8ub·divided the 1If'curi.'y or asks for iD8peotlon of 8UCb. 
-..rity, or any register or book kept or maintained in thtl Publio Deb' omee in l'eIIp8Ct thereaf 
or of &111' entry of Buoh eeourity in such regilter or book. the application .all be refused. 
TIle regWter or the book shall mean the register or tho book in which the security i.e entered, 
feIIIterecl or referred to. 

(2) If the applicant aaIus lor iDBpeotion or information in respect of a lleourity which baa 
been CIIIIIOelled on payment of the amount due in respect thereof. it shall be referred to, ancl dis. 
posed of under the orderl of the Bank. 

(8) In any other oaae the Publio Debt Office may lubjeot to the proviliiODS hereinafter 
BOntaiDed, grant a certified oon)' of any endorlelnent on a l80urity or of an entry in any 
regiIter or book maintained or kept by that ofBce relating to any aeourity, on being aatia. 
8eCI tha, the eeourity in quetl~ hae stood in the name of the applicant, or of a per80Il in whom 
tile applloant. baa a representative interest, IIIId further that the applicant baa a 00-foM in .... 
ill th8 aeourity in reapeot of which the application is made : 

Provided that if the 8courity hall been cancelled on payment of the amount due in ~_ 
thereof, no oopy of auy endoreement thereon shall be gren~d which purports to give I Ii..-

;aablequent to the termination of the applioant's inter8lt in the seourity. 
(4) The Publio Debt OfBoe may, under a special order of the Bank, supply 1liiy informa. 

tion regarding a seourity referred to in sub.rulee (2) and (8) whioh is directed to be supplied 
b), auoh an order. 

(15) If an applioant asks for-
... (a) any information from the r('oord of the Public Debt Offioo or tho Bank in coaneotion 
rih a Government eeourity or 1liiy loan. 

(b) a copy of any docUJ[lent from the record, and 
(c) m.peotion of any record fl'enerally or any doollment or dooUJll8ll.tR 8POCitioally' 

tba application shall be referred to and disposed of Imbieot to the provillions of 8uh·rule (1) 
of this rule under thfl order 01 the Bank. 

·(6) If the appli(l8tion relates to tho grant of permiBBion for inspection of an interest 
wwrant or or information relating to payment of interest for a specifio half year or half yearII 
tIhe application may be grantelj. by the Bank provided tho applicant was tho person to whom 

.,.,illt.ereet was paid. 
(7) No information from any document or reoord in rellpt'ot of the proceedings insti • 

. ,tuted by the Bank under Seotion 12 of the Aot shall be granted by the Bank. 
30. ImkmMtt/ bond ond,leu in connec'ion with grant. oJinfrmntJlion or i~.-(l) Every 

applicant shall before any information is supplied or ponniasion for inspection granted to him 
~ute a bolld of indemnity as ne8ol'Iy as may be in Form XX fur thfl amOlmt all hereinafter 

. 'JDeD\ioned-
','. , (0) t.he bond of indonmity for grant of information or inspeotion under any of the sub. 
I .N11111 (1) to (') of Rule 29 ahall be for twice the face valuo oBhe 8ecurity or B6curitiOli involved. 
~ the interest paid thereon from the date of iaaue, and 

, (II) the bond of indemnity foa; grllllt of information or of permiBaion for inspection UDder 
,aub.mtea (15) and (6) of Rule 29 shall be for such amount as may bo determined by the Bank. 

(2) Every applicant .hall bsfore any inforanati In is supplied to him under Rule 28 or 29 
JI8o)' a fee of Re. 1 for each lI80urity in respect of which any information is supplied and a ree 
vi Be. 1 alIall be paid for each oarti1led oopY granted under Rule 29. 
. (l) The Bank may waive the execution of a bond of indemnity or may forego the feN 

either wholly or part.ly payable to the Bank under 8ub·rule (2) above, or may do both. 
81. F_.-The following feNlIhall be paid in reapeot of applioatioDa under 8eotion 11 of . I. Aot, D&IIIely :-

. For eaoh renewed, converted, OODBOlidated, sub·divided or duplicate lI8Ourity .... _ 
per oeDt. iftbe new _urity does not ooeed in amount Ra.4.00, and Re. 1 if the DOW IIIOurity 

. iDeeda that IUm : 
Provided that no fee shall be payable-
(0) in respect of the oonversion of a Govtlrnment premiaaory note or a bearer boIld into .took 

oert.ifloate IIIId 
(II) ir: respec' of the renewal of a note which bears no indorllC'ment other thaD. l1li iDdoawe. 

_, by the ~ Bank of IDdia, the Imperial Bank of IDdia (01' one of the baDkI ~. 
ted by the PreaideDoy Banb Aot, 1878), the Controller of thf' Currenoy, his Deputy ')I' ~ •• 
01' l1li Aooountlull; General, m. Deputy or A.Baiatant, or an Auiatant AocollIlta OIIIcer, Pone IIIId 
'l'eletpapbll, and the renewal indorsement., when such renewal ill't'quired only on _unl; of tbare 
beinlllo further Ipaoe CD the note in which to record payment or enfe_om for paJmSt or 
iDIIereIt. 

32. The IDdiIIII 8eouritille Balla, 11115, IIbaII _ to apply to *hose Cea.Ral Go'l8lllllleD" 
_uriti. to which the Act IIIId ... ruJto. apply. 
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STATJDrIlIlNT8, lDTO., LAID ON TIIII TABLlII 

THE SCHEDULE 

[8M Rule! (15)] 

FORM I 

(8u Rule 6) 

Form o/8pemal Nolt4 Illmed eo Rtllef'1I 0/ SfIrUu.t' Indio 

Government per oent loan of R·Il. 
per cent. of (name of Loan) 

The Governor General of India in Councilheroby promiEa to pay to· 

PubUo Debt 0JIl0e0 

, or his 1JU(IOO880r the of , for .. 
time beblg, at the General Trouury at Fort William on (hero state- thc date ofc:tileharp oftbe 
loan) Rupeell aDd to pay to 
the mid and his IlUOC88IIOr8 of 

for the time bt>ing, at the General Treuury above 1MIdioaed' 
intereat on HUoh Bum from the to the date on whioh the ..me IIhaI1 beOOID8 

~. payable u aforolllid at tho rate of per oont. per annum HUah interen 60 be paid' I,' by ~1 half-yearly payments on tho and on the in eYfllrl ,.... 
Provided alwaYB that the Mid principal sum of RupeeB or au.Y part tIwNof ....r 
the right to reoeive the IIarne and tho intAireet thereon lIB aforoaafd may at MY tune be trauferred 
abIIolutely b7 the for the tim .. being entitled to reoe'ive the interest thereoD uad 

. the Governor General of India in Counoillll'rehy agree_ on BUlTl.'lnder ofthia apecria1 DO. 60 '-
''I to the aaid or any of HiB Successorll of , for th8 time beIDa uad 
• holder of this note, promiuory notes of th.. per oent. LoaD of fD .' 
I uaual form for the wholo or part of the 8aid principal Bum acoordlng to the roqueat of the 
. making the surrender and to any tranaferee or tranaferee_ UDder the power 

aforeaaid, promi8110ry notes of the lIame loan in the usual form for the amount traDaf'errea. 
and to the Mid a special ·nut... in thill form for any baIanoe thereof not I'6pre18ntecl: 

I by the noto8 80 ill8ued, H8. dated the 
day of No. III 

Govornor, 
Heservo Bank of India. 

Manager, 
Reeerve Bank 0 I , 

Publio Debt Offioo. 

·Hero mentiun tho t'x""t d.,signation of the Ruler, 

FORM II 

(See Rule 7) 

Form 0/ 7'NmIIJer 

I/We 
do herebyauign and tranafur my/our inWl'08t or IIhare in the InaorJbed stook ot the 
per oent. Government Loan of amountfug to RR. beq ... 
amount/_ portion of the .took tor Ra. .. ~ifIed on t.he r- or tIUi .... 
trument toaetber with the aoorned interc.t thorean unto 
hia{her~u _uton, adminiAratol'll or _Jgu.. and IJwe 
do &eel)' aooept the above atook tranRlerred to D1ft/~. 

Aa witnelll our 'band the day ot Oue thouaand DIne hundred 
and 

Signed by the above-Damt'd Tranaftoror 

Sisned by the aboVto-namtod TranIIfreo in the pl'NlellOll oP 
-----s.s.0-) 
----(Ba,...,. 



COUNCIL OF STATB 

FORK m 
(See Rule 7) 

Form oJ 'l'f'onB/tJf' Jur Operaring on S. G. L. ACCOUN 

[7TH Nov. 1946 

I/We do hereby auiga 
"and transfer my/ou.r interellt or llhare in the Su.bsidiary Ledger Aooount No. or 
·the per oent. Government Loan or 1 
.amounting to RI. being the entire baIanoe/portion outetImdiDg 
-at the credit of the aforeRaid Aooount tor RH. . .. registered in the boob . or the Reeerve Bank ot India, Publio Debt Oftioe at together wi .. 
aoorueci interest thorQOn unto hia/thflil' adm.iniatr.. -.on or ulliglul and IfWe . 
• freely aooept the above amount transCerred to me/UIJ. 

..u witness our haDd the 
0-thoUland nine hundred and 
.BIped by the above-
IIaIIHId Tnulat'eror in the prMeDOe of'* 

&ped by the above named TransCeree. 

'.... preII8D08 of'* 

dayo£ 

(8eJler) 

(Buyer.) 

• Sipature. oooupation and addre .. oC witn_. 

in the 
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Thia. ~t ill made on the 

OOUNOIL 0., aTAR 

FORK V 
(8ee Rule SS) 

8emwt1g Bcmd 

.an of 

[7m Nov. 1946 

day of 

~tof 
0118 part aDd thfI R.erve Bank of India of the other part. 

~ 1/_ Gfft/M. the true aDd lawful ownerls of the Government BeOurities apeoi&Mf 

III tile 8ohed1lle .. ~ aDDaed. 
And wheNall 11_ have applied to the Reserve Bank of India, Public Debt omoe, 

for of the laid Government aeou-
ritiee aDd the IBid Bank have OODlJented • ., to do upon mylour giving aeourity ofBa. 
to meet a olaim by a rightful owner to the IBid securities in oue there BhaU be BUOII a olaim.. 

Now these Presents witDMI that in pursuanoe of the aforesaid agreement I/we hereb,. 
oblige myaelf/oUJ'lelves to make good the claim of the rightful owner in respect of the IBid 
IIICIuritiee and Ilwe hereby further agree that thiB bond may be held by the .aid Bank and 
the IBid Bank mayllllllisn the BoDd to the rightful owner of the laid aecuritiee. 

In witn_ whereof If- have aubacribed my/our namefnamea day 
of Signed by the within 

mentioned in the 
~of 

1/_ IOn of 
I'8Iident of 

Principal 

bweby undertake to make IfOOd any olaim to the rightful owner of the Government aecuriti_ 
mentioned in the ICbedllle hereto in CBBe the principalfprincipals makesJmake default in pay-1IU!Il' of the olaim by virtue of the above agreement. 

Signed by the within 
mentioned in the 
preeenoeof 

8,,1Iedule "..4 II Re/M'1"ed 10 in 1M BMttI. 

Nature and de.oription of the eecurity Number 

FORK VI 
(8ee Rule 24) 

Date of i.BUe 

11_ ollnc1~ lor NMIDGI 0/0 ~ Nole. 

Surety-

Amount 

Reoeived in Beu hereof a renewed note payable to (name ofholder), with intereat payable a. 
Treuury. 

81patw-e of the bolder/duly authorieed repr __ tive of (name of bolder) .......... . ......... ............................................•............................................•...... 
FORI( VII 

(8ee Rule lI4) 

11_ oJ ~ lor 8u6~ oJ 0 l'tOUi"""'" Nole 
01 
'l\ ReoemId in Uea. hereof note. for 
1M Be. [rwpectively, payable to (name ofbolcler), with i ..... pa~1e 
AD .. TIeMar7. 

BIp&taN of the boldlr/cluly autborieed ...-tative of (name : of laolcHr) , 
ee 
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PORK VIII 
(S. BuIlt N) 

ForM CJ/ I ............. ftw O~ oJ Pro .. ......., N .. 

II 

Beoeived ira lieu hereof. DetrD_ pa"ule to {uame of holder) for Be. 
by OODIOlidatioD with ~ DOM 01' 8Ot. Noe. (_ ...... 
tile Dumberi and amount. of ~e other DOt. d8llired to be OOIIIOliclated 'Iritb it _ 1IJMICIil7. me the loan) with in .... p&78ble at . or-u,. 

SipaNl'e of the holder/daly IlUthoriaed rep_Wive of (uame of bolder) ............... . 
" " " ..... "" " .... " ............ " . ; .... . 

F_ oj I~'" for 0---" oj ProrrriNot7J N .... .... B ___ !JorwN. 
~ved in lieu hereof &lid of notee Dumbeni in .. 10an of 

of the value dl .. 

amounting to Ra. 
Tnuury. 

a beuer bond (01' bow) of Ra. NOh 
with interelt payable at 

Sipature of the holder/duly authorieed. l"IIpnIIIIltative of (uame of boJdw) ............. . 

FORM X 
(B .. Rule 2') 

F_ oj I,.,..."..,., CJ/ 1M ,.,...., oj G BIooIJ O~ 
~ived in lieu here of a renewed Btook oerti1ioate oUhe per _,. 

loan of for Re. in the DAID8 of 
with interelt payable at TNMrry. 

Signature of the regiatered holderlduly authoriEd repnII8Iltative Or (name of regiltlNd 
bolder) .............................................. .. 

FORM XI 
(B .. Ru1eU) 

F_ oj I~ JM Bub·Dtt1Wtm oj II SIooI: Oerttjl«Jle 
~ved in lieu of thiI etoak oerti8oate, .,. 

o.ti8oatea for Ra. ~7 of "-
per _to loan of with in ...... ,.,..,le afl 
orr-ury. 

Signature of tbe feIIatered holder/duly authoriled ~tatlive of (Dame of ~ 
holder) .............................................................. . 

FORM XII 
(S .. Rule U) 

, ... .,.. oj 1 ...... I11III fer OC/ftlOUdalioft oJ 8tooII 0...,... 
ReoIiftd in Uea of ItooIr oertitIoetei NOlI. fop Ra. 

.......... of the per _t. 10an of 
__ oene-te for .. of .... per oct. I.-
ot . with ill... payable at TrwMIIId 

Bipature oft.be ....... holder/dul7 ~ ...-.tatIive of (Dame of ...... ...s 
iaoId8r) ............................................... . ----

FOBII xm 
(Bel Role", 

'orMtl/lrt4itII---/WO ...... JS""O~'" PrIll..." N .. 
RID i-,eel ill Ilea of thi8 _Me.. . JIII'OIII'-or7 ..... ot 

Be. ... (~wittb.1Ift .. CIII1ifaue for. IMIanoe 
~ to Ra. ) rill ........ ..,..... ~ • 

...... ot tile ........ 8Cl boIMr/c11d7 aatbariIId .. I wm ot ( .... of .......... 
~~ .................................. . 
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FORM XIV 
(B .. Rule 24.) 

[7TH Nov. 1946 

,,,,.,,. 0/ IndoI .. """, /(If' 0.....,. ... o/BIoo1c O~ MIlo Bearer BorttM 
Beoeived in lieu of this &took oertifloate, bearer boDda of RI. 

. . each (together with a II8W' .toek oertidoate for the balaD08 
lIIDoanfliDa to Re. ) with intar.t par.able at 

TreMury. 
Bipatare of the registered holder/duly authoriaed I'8pftlllDtative of (D801IUI of ~ 

oldw) ................................................. , •••... '0_ ....................... . 

FORK XV 
(B. Rule 26) 

. 'Of'm 0/ I~ oj a. S.1NII1CII o/IJ.~ Bill. 
Received in lieu hereof a renewed TrtIJ'81U'Y Bill for RI. payable to 

8ipat1D'e of the holder/du1y authoriaed ~tative of (D801IUI of bolder) 

FORM XVI 

(Bu Rule 7) 

, ,_ 0/ IMM"_' 10f' oonl1ef'.tioft 01 IJ Not. Ha e1ae 8"eI!itJl'_'1UG II PromYMJ1'7/ Nolt ." 'lie 
OrdiftGry 11'_ by II errmsl_. 

Received in lieu hereof a Prom.i880ry Note/II in the ordinary form of the per 
in the name of 

with interest payable at 
Gent. loan of for BII. 
(aame of tl'llllllferee) 

Treasury. 
Signatur of the transferee/duly authorilled representative of (name of transferee) ....... . 

FORM XVII 

(8u Rule 24) 
11'_ 0/ IftdorHMeN 10f' R_al oJ II 8pecial NoM, 

Received fa aeu hereof a renewed note in the lpeoial form of the per 
oent. loan of for Rs. payable to 

(here mention the correct designation of the Ruler without mention of his 
~~) or his IUCOellllOl'II for the time being with interest payable at 

Signature of the holder/duly auhorised representative of (name of holder) .................... . 

FORM xvm 
(8u Rule 24) 

:rorm oJ Indor_"" JOf' 8ub·Di~ 0/ II 8fMOiGl NfM 

Received in lieu of this llpecial note, noteIJ in the IIpeoiAl fonn for 
BII. respectively of the per 
cent. loan of. payable to 
(here mention the oorrect designation of the Ruler without mention of his pe1'IIOnal Dame) or 
his IUOOOllSOl'll for the time being with interest payable at 'rreaeW'J' 

Signature of the holder/duly authoriied repreientative of (name of holder) .................... .. 

FORK XIX 
(8uBule 24) 

11'_ 01 Iftdor .. m.m fOf' OOMOlidaliota o/B:pioial Nofu 
Received in lieu hereof a new note in the llpecial form for B.s. of 

the per cent. loan of payable. 
to (here mentioo the ~ designation olthe Ruler 
without mention of his pel"llOnal name) or hill SU008880rIJ for the time being by oonsolidation 
with note or notes in the llpecial form Nos. (mentioning the 
Dumbers and amounts of the other notell, desired to be oODlo!dlted with it and IpeOitYiDg 
the loan) with interest payable at Trea8ury. 

Sipature of the holder/duly authorised represent&tivll·of (aame ofholder ....... _ ........ . 



Wbereaa I/we 
resident at 
(and 
IOn of 
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B'ORM XX 
(See Rule 30) 

Form of Indemnity Bond. 
IOD of 

neideDt at . 

\ 

ohilD ~ be entitled (,Rere atate in what oap~oity olaim to the notes b m~'1 ) 
to the G. P. Note (a) and/or seoarity (ies) apecified in the aohedule hereunder written and have 
represented to the Reserve Bank of India, Publio Debt Offioe, 
that the said G. P. Note (a) and/or aeourity (ies) has/have been 

J6nd have applied to the Reserve 
Bank of India. Publio Debt Offioe, for an inapeotion of the 
said note (a) and/or aeourity (ies) and also for all other information and particula.re respecting 
the said note(a) and/or seourity(ies) and "hereM the Reserve Bank of India. Publio Debt 
omoe, has agreed to give ibspeotioD and to afFord to 
·me/us all information and particulars affecting the said note(s) and/or aeourity(ies), Ifwe oblige 
myself/oUl'llelves my/our heirs and MBigns whatsoever 

(To be omitted if boud taken from ODe perlOn only.) 
(jointly and severally) to guarantee and defend and relieve the Reserve Bank of India, Publio 
Debt Oftloe, and the Centra! Governme.a.t to tile extent of 
Re. • . from all and any olaim, question and ~ 
whioh may be raised against or incurred by the Reserve Bank of India, Publio Debt Oftloe, 

or the Oentral Governmentin referenoetothe said note(.) and/or 
IIIIOllrity (iea). 

of 
In witn8118 hereof I/we have 8ubsoribed mylour name (8) this 

Signed by the within mentioned in the presence of 

Applioant'. Signature. 

The Schedule reJ6'fTetllo in the foregoing Bond. 

M. V. RANGACHARI, 1»'. Secy • 

• Double the amouut of the notes and interest paid thereon sinoe the reapeotive cia.. of 
issue. 

THB HONOUBA.BLB MR. GHAZANFAR ALI KHAN (for the Honourable 111' 
Abdur Rab NiBhtar): Sir, I lay on the table a statement showing the object. on 
whioh the aviation share of the Petrol Tax Fund was expended during the year 
1945-46. 

~ .• 1iounng the objecIB on tDMM aptl1ldMure _ il'lOtm'etl cIurWag the "ear 19'6-'6 from IAe 
Af1icJfion Share oJ Pelrol paz Pund. 

Objects 

OlubB-
Grants-in.aid to Flying Clubs in India • • • 
Finanoial aasiatanoe to the Indian Gliding Aasooiation 

TrGWng--
Operations and maintenanoe of wind Tunnel, etc. at the Indian Ins-

titute of Soience, BaDp1ore, for carrying out CMIl'tain testa on air-
oraft; • • • • • 

TraiDiDg of Pilots in Transport flying 

Jliaoellcmeow-

Ezpeu.diture 

67,210 
8,000 

18,788 
16,98' 

Emergency equiplD8llt £01' removiDg disabled airoraft of haa.vy tnJer 
oarry fonrard of uPeu.c:liture from last year.. • •• 8,810 -----Total. 14,881 
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Tm: HONOUBABLB MB. GHAZANFAR ALI KHAN (Health Member): Sir, 

I lay on the table a ooPY of the following Notifioations making certain further amend· 
ments to the Indian Airora.ft rules, 1937, under sub·seotion (3) of seotion IS of the 
Indian Airoraft Aot, 1934:- ' 

(i) Posts and Air Department NotifioationNo. 10·M (A)j7.46, dated the 16th 
April, 1946. 

(li) Posta and Air Department Notifioation No. 11·M (A)jl.46.IU, dated the 
17th August, 1946. . 

(iii) Communications Department Notification No. lO·M (A)/26-46.I., dated 
the 18th September, 1946. 

(iv) Communioations ne,..rtment Notification No. 10·M (A)/26.46.IV, dated 
the 18th September, 1946. 

(v) Communications Department Notification No. 10 M.(A)/27.46, dated 
the 23rd September, 1946. 

(vi) Communioations Department Notification No. 10·M (A)/17.46, dated the 
26th September, 194:6. . 

Oopy oj ".. Noet,~ No. 10.M(A)/'1.46, elated ,he 16th April, 1946, 

No. 10 M(A);7.46-In euroise of the powers ooDferred by aeotion II of the Indian AiroN.ft 
Aot, 19M (XXII o? 1934:), the Central Government ill pleased'to direot that, with eft'eot from the 
Illth May, 19'8, the following further amendment shaJl be made in the Indian Airoraft Rulllll, 
1987, namely.-

For SeotionD of Schedule V to the said Rules, the following Seotion IIhaJ.l be substituted 
DalDely:-

"Seclion B. "'ariD oj kandMIg cand. 1aou6ing ohargu at GOI1I1mf11M11 Aerodromu . • (s. rule 82) 

1. The oharges for landing and housing of aircraft, other than airships, at Government 
aerodromes shall be as follows :-

Housing Chargee (excluding landing 
oha.rges) 

Landing 
Chargee Utto Monthly Quarterly 

for single 2 hrs. rate rate 

Tfpe of Total Weight 
Airoraft 
Class 

landing 
Ra. Rs. Re. Re. 

A Up to 2500 lha. 
D 2501-7600 Ibs. 

1 2 4:0 80 
6 10 200 400 

C 7501-16000 Ibs' 10 25 600 1,000 
D 16001-26000 Iba. 
E 26001-60000 lha. 

26 40 800 1,600 
50 60 1,200 2,400 

11' 60001-100000 lhe. 150 100 2,000 4,000 
G 100001- 200000 lha. 300 200 4,000 8,000 
H Above JOOOoo Ibs. . 760 300 6,000 12,000 

2. For purp088ll of _ing landing and/or housing chargllll, the total weight of an aircraft 
man be the maximum permissible weight as specified under the regulatioDB of the State in whioh 
*he aircraft ill registered. 

8. The payment of the landing oharge ahall entitle aircraft to (i) the WI8 of the aerodrome 
lor alightiDg and departure, (ii) the WI8 of radio and night lighting iDBtallations at the MI'Odrome, 
(m) the supply of all.available info~tion ,as to routes and weather oonditioDB, and, (tv) the 
8erVioes of the aerodrome personnel, if available, for manual asaistanoe in iUiding, housing or 
pioketting the aircraft. 

,. Any ili,ht dul'ing the hours of daylight of whioh prior notioe is given to the Aerodrduae OfBoer and whioh ill undertaken eo.J:t.!b for the purpoae of asoert&ining the aervioeability in the air 
of the aircraft and ite equipmeo" be deemed to be a test Sight and IIhaJ.l be exempt from the 
leV7 of aland.iug oharP. 
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5. When an aerodrome is used during the hours of daylight for repeated landinp, a da.ily 
oharp "qllivalent to five times the oharge for a single landing for the olass of airoraft oonoemecl 
shall be levied in respect oC each airoraft. 

6. 50 p3r oent. of the standard hOll8ing ohargee at daily, monthly or quarterly rates shall be 
,. eharged for airoraft parked in the open. The daily parking oharge will be levied Cor any period 

emeeding 12 hoUN, upto 24 hoW's and thereafter per completed periods of 24. hours, 
7. The oharges will be due for payment at the times stated below:-

(i) LlWlding ohargee • • • 

(ii) Chalg88 for hOll8ing or parking at daily rates • 

{ili) Cn~rgaJ for hallJing or pilorking at manthly or quar-
terly rates. 

• At the time of using the aero-
drome, or, in the cue of 
approved regular user, OIl 
demand at the end of each 
oalendar month in reepeot of 
ohargee aooruing in the month . 

Ditto 

In advanoe, at the begiDDing of 
the month or quarter. If n~ 
so paid, oharges will be re-
covered at daily rates. 

S. Wnen h()llsing spaoe whioh hu been paid for in advanoe is not 1lHd, the lpace may be 
wed for the hausing of other airoraft and no refund shall be made to the 18111J88 unless he is pre-
vented by the hOLlSing of other airora.ft from obtaining acoommodation for hie aircraft. 

9. No hOllsing oharge shall be levied in reapeot oC an airoraft holl8ed in a Govemment hangw 
for tb.e pllrp:)J3 of illJpeotion by a Government Aircraft Inspector dW'ing the period oerti1led .. 
neoe.!lJiIol"y for tb.3 inJp30tioll by the Airoraft Inspeotor, inoluding suoh period not exoeeding 3 da,. 
after tb.e o:>o.!lIIlJion of the aotllal inspeotion as may be neoessary for re-assembly oonsequent OIl 
.$he inspection." 

DEPARTMENT OF POSTS AND AIR 

NOTIJ'IO~TION 

NfNJ DelM, the 1'l1h ..tugwt 1'~6 

No.11-JJ1(A)fl-46III.-ln exoeroise of the powers oonferred by section 5 of the Indian Air 
oOl'aft Aot, 1934. (XXII of 1934). the Central Government is pleased to direot that the followiDa 
,further amendmen1is shall be made in the Indian Aircraft Rules, 1937, namely :-

I. In the said Rules,-
(A) lIub-rule (5) of rule 135 shall be renumbered as sub-rule (6), and before Bub-rule (8), 

as 80 renumbered, the following sub-rule shall be inserted, namely :-
"(5) The Central GoV8l'DDl8l1t may by general or special order appoint-
(i) an offioer of the Civil Aviation Directorate to perform the duties of the Deputy Chairman 

and 
(ii) a deputy to each Member to perform the duties of that Member, 

at any meeting of the Board which the Deputy Chairman or that Member is unable to atte'Dd." 
(b) after rule 135 the following rules shall be inserted, D&lDely:- • 

.lB5A. OjJlc8r, 01 'M Boarcl.-(I) The Central Government may appoint a Secnoetary and 80 ~ 
and suoh other ollloers as shall be found necessary for the due discharge of all pow8I'II and authori-
ties oonferred on the Board. I 

(2) DIll"iDjs the temporary absence of the Seoretary, the Board may require aoy ofti~ 
Board or of the Civil Aviation Directorate to act as Secretary for the time being and perform 
all suoh funotions as are assigned to him. 

135B. 8eta1 oj 'he Board.-The Board shall sit at New Delhi or at luoh other p~ as me 
Ohairman may, with the approval of the Central Government, appoint. 

l35C. Proodure oj eM BotJrrl.-(l) The Board may meet for the dispatch of businees7 ei~ 
publio or in private, adjourn, direct generally or from time to time the ma.DJ18r in whioh ~ notice 

-r equir8d to be issued under these rules shall be served, and otherwise regulate its prooeediDp 
.and business as it may think fit. _. 

(2) In partiolllar and without prejudice to the generality of the powers conferred by 8Ub-
.rule .(1), the Board may-

«a) malta standing orders for the regulation of its business and vary 01' revoke any BUch ordao 
(b) delegate to the ChairmiloD, Deputy Chairman, Member, Secretary, or other olBoer of the 

·Board or any speoial examiner appointed by the Board any of its funOtiODS other than thOll8 
under rilles 136, 139,14.1,144,145,14.6,14,8 and 151 and such of its funotions as are in the opinion 
of the Board in the nature of preliminary investigation 01' aotion, inoludiDi the takiDI down of 
evidence, inspection of documents !Ul41~ ~~ ; 
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(0) admit in evidenoe any report made by the penon to whom. powers are delegated as 

aforesaid and aeo-lly admit or reject in its di8oretion any evidence, oral 01' dooumeDtary. 
"hiob may be tendered before it. 

135D. Q1Io"" .... -The quorum for any meeting of the Board ahaII be three orwhom one shall 
be the Ohairman or the Deputy Chairman. 

135E .. DecWiort by maiOf'ity and oamng tIOu.--QueetioDB arising at any meeting of the Board 
ahaII be decided by a majority of votes, and in 0888 of an equality of votes the Chairman or if 
he be absent the Deputy Chairman shall have a seoond or oasting vote. 

lS5)!,. Seal oj lite BOCIf'd.- (I) The. Board sha.U have and o use as required a .. al and the 
IHI shall be delivered to and kept in the oustody of the Secretary. 

(I) All lioenoee and ftnal orders of the Board ahaII be expreaaed to be made by the Air Tre.u. 
port l.icensing Board, shall be sealed with the aeaI of the Board, signed by the Secretary and 
iounteraigned by the Chairman or the Deputy Chairman, and, when so sealed and signed, ahaIl 
be conclusive evidence that the licence was duly granted or the order duly made. 

(S) All notiOlll, advertisements and other doauments may be signed by the Secretary." 
In sub.ruIe (2) of rule 136, after°°the words "oause to be inapeoted" insert "by the Ohairman. 

the Deputy Chairman or any ODe or more members of the Board or any other person authorized 
by the "Board in that behalf. II 

n. In Schedule VI to the said Rules :-
(a) after entry 18, the following entry ahall be inserted in the first and 8800nd column anp' 

iacluded. within the third bracket in the third column, namely :-
"ISA. Air 2'rcaMporl Semce.-Oontravention of the rule relating to lioensing of an air 

transport servioe ... ,0, ............. 0 ....... 13'''. 
::o"l (b) in entry II, for the words "in the foregoing items" the words "elsewhere in this Sohedule" 
Ihall be 8Ubnftu~. 

(0) after entry 22 the following entries aha1l be inserted and bracketed together in the third: 
oolumn:-

·'13. Contravention of the rules relating to the ouatody, produotion and 
surrender of licenoes 

... Contravention of the rules relating to submission of periodioal reo 
turns and partioulars of information. 

DEPARTMENT O)!' COMMUNICATIONS 

N OTIJ'IO.6.TION 

Da'ed Ne1IJ Delhi, ehe 18th Sepeemb/lf', 1946 

152} Fine not 
exoeeding 

• Rs.1,OOO'· 
1511 

H •• 10.M(A)/26·M].I.-In exeroise oC the powers conferred by section 5 oC the Indian.Air-
craft Act, 193' (xxn of 1934), the Central Government is pleased to direct that the following 
funher amendment shall be made in the Indian Aircraft Rules, 1937, namely:-

In the said Rules, for rule 33 the Collowing rule shall be substituted, namely I-

"33. OhCInge ,n 0tImIlf'61Kp.-In the event of any change in the ownership of a registered air-
....t't, or if a registered aircraft cea888 to be owned wholly either by persons or by a company 
01' corporation fulfilling the conditions set out in rule 30, then-

(1' the registered o_er of the aircraft shall Corthwith notify the Director General of Civil 
Aviation in India ofauch change oC ownerllhip or, as the case may be, that the airoraft has ceased 
to be 80 owned as aforesaid; and 

(2) ~ registration and the certificate thereof shall lapse &8 from the date of such ohange-
of ownership, or the date on whioh the aircraft ceased to be 80 owned." 

DEPARTMENT OF COMMUNICATIONS 

N OTIJ'IO.6.TION 

Dated Ne1IJ Delh', ,he 18,h Sepfemb/lf', 1946 

No.10·M(A)/:!6·46IV.-In exeroise of the powers oonferred by section 5 of the Indian Air. 
eraft Act, 1984 (XXII of 193'), the Central Government is pleased to direct that the followiq 
fanher ameodment ahall be made in the Indian Aircraft Rules, 1937, namely:-

In the said Rules, rule 12A shall be omitted. 
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DEPARTMENT OF COMMUNICATIONS 

NOTInCATION 

New Delhi, the 23rd September, 1946 

No. 10-Mf,A)/27-48.-In exeroise of the powers oonferred by section 5 and sub-lI8Otion (2, 
of aeotion 8 of the Indian Aircraft Aot, 1934 (xxn of 1934), the Central Government.. is p1eaaedl 
to direct that the following further amendment shall be made in the Indian Aircraft Rules, 1937 
DaID8ly:-

For rule 133A of the said Rules, the following rule shall be substituted, namely :_ 
"I33A.-The Flying Control Regulations and Communications Procedure, as may from.. 

'ime to time be preeoribed by Air Headquarters, India, or the Director General of Civil Aviation 
in India, and promulgated by the Said Director General in Notices to Airmen, shall, with effect.. 
from the 1st October 1946, apply to all civil aircraft being in or over British India, and shall h&\I'& 
effect notwithstanding anything inconsistent therewith contained in the preceding parts of th_ 
rules". 

DEPARTMENT OF COMMUNICATIONS 

N OTO'IOATIO!N 

New Delhi, the 26th September, 1946 

No. ll-M(A)/17-46.-In exercise of the powers oonferred by I18Ction 5 of the Indian Aircraft. 
Aot, 1934 (XXII of 1934), the Central Government is pleased to direct tha.t the following: 
further amendments shall be made in the Indian Aircraft Rules, 1937, namely:-

In the said Rules,-
(1) In rule 135-
(a) For Sub-rule (2), the following sub-rule shall be substituted, namely :-

"(2) The Board shall oonaist of a Chairman and not less then two, and not more than four-
other Members all of whom shaH be appointed by the Central Government. The Chairman shall' 
be a person who is, or has been, a judge of a High Court in British India. One of the other memo 
bers shall be appointed in oonaultation with the Crown Representative and the other member or 
members shaH be perBOnll with high judioial, legal or administrative experienoe." 

(b) For sub-rule (4) and sub-rule (5) the following sub-rules shall be substituted respectively 
aamely:- . • 

"(4.) During the temporary absenoe of the Chairman or other Member of the Board, tIhe 
Central Government may, if it thinks fit, appoint a person to be a temporary Chairman or Member-
for the period of suob absence." 

"(5) During an,. temporary absenoe of the Chairman for which a temporary Chairman has 
not been appointed under sub·rule (4), the duties of his office shall be performed by such OIW 
of the other Members of the Board as may be nominated in this behalf by the Chairman" 

(2) After rule 135A, the following rule shall be inserted namely:-
"I35AA. Advisers to the Board. (1) The Central Government may appoint as Advisera 

to the Board-
(i) The Direotor General, 
(ii) a person with speoial knowledge of aviation or air transport, and 
(iii) • person with special experience of financial matters: 

(2) The Board may call upon any Adviser appointed under sub-rule (1) to expre8B his vie'ft, 
on any matter before it, and when so oa1Ied upon, the AdvillOr may take part in the proceedfDsa. 
of the Board, but shall not be entitled to vote." 

(3) In olause (b) of sub rule (2) of rule 135C, the worda "Deputy Chairman" shall be omitted 
(4.) Rule 185D shall be omitted. 
(5) In rule 135E, the words "or if he be absent the Deputy Chairman" shall be omitted. 
(6) In sub-rule (2) of rule 135F the words "or the Deputy Chairman" shall be omitted. 
(7) In sub-rUle (2) of rule 136, the words "the Deputy Chairman" sha1I be omitted. 
(8) After sub-rule (2) of rule 137, the following sub-rule shall be inserted, namely:-
"(3) All applications reoeived by the Direotor General shall be ezamined and inV8lJtigated 

by him and shall be forwarded by him with a report thereon to the Board at least ten days before 
the date fixed for the oonsideration of the application." 

(9) Rule 139 shall be re-numbwed as sub-rule (1) of that rule and in sub-rule (1) aB so re-
D1III1bwed the worda ''through the Director General" shall be omitted, and for the words "for 
warded to the Direotor General" the worda "attached to the representation" shall be substituted-
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After aub·rule (1) the foUowing aub·1'I1le ahall be inaerted uamely:-
"(2) The Director Generalahall have the right to make a repreaenflation arm-t any appHoa-

>tion for lioence but will not be required to pay any feea preaoribed in rule 164.' 
(10) After rule 14.8, the following rules ahall be inserted uamely:-
"14BA. Review by the Board.-(l) The Board ahall, subjeot to the proviaiona of Rule 148, ave no pctwer to review ita order granting a lioenoe. 

. (2) An order or the Board ref08ing a lioonoe may be reviewed by the Board-
(i) if a lioenae has not already been granted to operate a aervice on the route involved, or 
(Ii) if suoh a license has been granted but in the opinion of the Board the traffio potential 

·on the route involved admits of the grant of a lioenae to the applicant for review alao. 
(3) The Board may review any order of a08penaion or revocation made by it under rule 

l~ . 
(4) A review under sub·rule (2) or aub·rule (3) ahall be made only-
(a) on the ground ofaome miatake or error apparent on the t'aoe of the rooord, or 
(b) upon the diaoovery of any new and important matter or evidence whioh, notwithstanding 

'the ezet'0188 of due dilligence, W88 not within the knowledge of the applioant or oould not be 
produced by him at the time when the order sought to be reviewed was made. 

(II) Any other order or decision of the Board, not being an order granting, refusing, auapending 
'or revoking a lieence, may be reviewed by the Board if it thinks fit. 

(6) A fee of Rs. 500/. shall be paid in respeot of every applioation for review of an ordxl 
:retuainf, auspending or revoking a licenoe. The Board however may, if it allows an applioation 
tor reVIew OIl the sole ground that there W88 an error or mistake appearent OIl the t'aoe of the 
ftOOl'd order a ret'und of a part of the fee to the applioant. 

(7) .An applioation for review of any order or decision required to be published under rule 149 
,ehall not be entert6ined unless filed within 60 days of the publioation of such order or decision 
iiD the Gazette of India : provided that suoh an applioation may be admitted after the said period 
if the apJ;llioant IBtisfied the Board he had suffioient oa08e for not making the applioation within 
. that perIod. 

(8) No order or decision of the Board shall be modified or reversed on review exoept by 
·1IIUD:lbn008 deoiaion of the full Board. 

148B. Oorreclion of accidental miatak".-The Board may, at any time, whether of its own 
: motiOil or on applioation by any party, OOlTflot olerioal or artihmetioal mistakes in 8I1y of ita 
• .orders or 8I1y errors arising therein from any aooidental slip or omission." 

(11) In rule 1~~ 
(a) In sub·rule' (1) and in ola08es (a) and (b) after the words "the Direotor General" the 

worda "and the Board" shall be inaerted and the words "by him" oocurring after the word" 
·preaorlbed" ahall be omitted. 

(b) In aub·rule (2) the words "by the Director General" shan be omitted . 

. INFORMATION PROMISED IN REPLY TO QUESTIONS LAID ON THE 
TABLE. 

TllE HONOURABLE }JR. C. H. BHABHA (for the Honourable Shri Rajendra 
'Prasad): Sir, on behalf of my collea.gue, I lay on the table the further informatiOll 
promised in reply to question No. 279 80skett by the Honourable Raja Charanjit Singh 
.on the 11th April, 1946. 

DlI:TElI.IoJU.TION OJ' FOODGJU.lNB 

Enquiry from the Government of Bengal indioata8 that the first and second allegations are 
<Got oorrect. It is not pouible to say to what tranBBotion the third allegation refers. 

THE HONOURABLE SARDAR BALDEV SINGH (Defence Member): Sir, I lay 
·on the table the information promised in reply to question No. 307 Bsked by the 
Honoura.ble Mr. Surput Singh on the 18th April, .1946. 

CoIll'IlNBATION TO OWll'IlBS OJ' RIlQUlBlTIODD HOUBBIS. 
The main reaaon for limiting the amount of advauo811 to 5Operocnt of Collector's 88881111Dlent of 

.oompenBBtion in the distriot of Calcutta, the 24·Parganas and Howrah ... againBt 80percen in the 
I'88t of Bengal _s that olaims in these three districts involved controversial matters afFecting 
'WrY large sums of money. It W88 therefore as a safeguard against obver.payment by the Col· 

.leotor that the advanoe was limited to 110 peroant in theaeareas. In praotice, however the limit ".. 
re1azed to prevent hardship in deserving _s and the llollec~ advanced rent up to 80 per oent. 
·oihisa..-ment with the prior approval of Governuient. Moreover, in September IaBt, when 
mod of *he oomplioated 08888 had been diapo8ed of the limit wall raised again to 80 per oen t. and 
~ brc>qht 110 $he 88Dle level .. the rest of Bengal. 
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THE HONOUlUBLE MB, A, V. PAl (Commonwealth Rela.tions Secretary): Sir. 
I lay oq the table the Reports on the work of the Indian Delegation to the Prepara.tory 
oCommission and the First Part of the First Session of the General .Assembly of the 

.e :United Nati~ns, 1945-46. 
INFORMATION PROMISED IN REPLY TO QUESTIONS LAID ON THE 

TABLE 
THE HONOURABLE MR. A. V. PAl: (Commonwealth Relations !3eoretaty): Sir 

I lay on the table information promised in reply to a supplementary to question No . 
. 32 asked by the Honourable Raja' Yuveraj Dutta Singh on the 19th Februe.ry, 1946. 

INvALIDATION OJ' JAl'ANEIIB CvBmcNCT 

No oompensation for losses reBUltirlg from !'f'pudiation of Japanese ourrenoy hall been paid 
to Britishere in Burma. 

THE HONOURABLE MR. A. V. PAl (Commonwea.lth RelatioDs Secretary): Sir, 
I lay on the table the information promised in reply to a supplementary question 
.asked by the Honourable Pandit Hirday Nath Kunzru to question No. 60 on the 
19th February, 1946. 

WBJrBlIWIOUTII OJ' INDIAlQ SBNT BT TJIB JAl'ANBIIB TO THB PACIJ'IO I.8ulms 
The Representative of the Govemment of India in Kalaya has ascertained from ALFSEA 

that they have no information regarding the number of Indian labourers ,ent by the Japaneee 
:for work in the various Pacifio Islands and Siam. 

THE HONOURABLE MR. A. V. PAl (Commonwealth Relations Secretary): Sir, 
I lay on the table the information promised in reply to question No. 319 asked by the 
Honourable Pandit Hirday Nath Kunzru on the 18th April, 1946. 

PBosBOUTION OJ' INDIANS IN HONG KONG, BTO." 

There ar no Indians in French Indo-China, Siam, Java or Sumatra who are being prose-
o(Iu~ merely for having oollaborated with the J apanefoe during the war. • 

STATEMENTS, ETC., LAID ON THE TABLE 
THE HONOURABLE MR. D. D. WARREN (Transport and Railways Secretary): 

,sir, I lay on the table under sub-section (3) of section 133 of the Motor Vehicles Act, 
1939-

(i) a copy of the Motor Vehicles (Third Party Insurance) Rules, 1946, publhohed. 
'with the Notification of the Government of India in the War Transport Department, 
No. 37-TP (8)/46, dated the 24th April, 1946, Ilond 

(ii) a copy of the Notification by the Chief COD1ll1iltflioner of Coorg, No. 254-
'R. F. 95/45, dated the 7th August, 1946, relating to certain amendments ofthe Coorg 
Motor Vehicle Rule., HMO. 

WAR TRANSPORT DEPARTMENT 
N OTIJ'IOA.TION 

Ne1D Delhi, the 24th April 1946 
No. 3'l-PP(8)f46.-In ezeroise of the powers oonterred by section 111 of the Motor Vehiolea 

Aot, 1939 (IV of 1939), read with section 22 of the General C1aules Aot, 1897 (X of 1897), the 
<Jentral Government is pleased to make the following rules, the lIame having been previously 
published as required by section 133 of the firlt mentioned Act, namely :-

.Btl," 

PUT I 
1. Short tiIle.-Theae rules may be oaIled the Motor Vehioles (Third Party Insurance) RuI_ 

1946. '. 
2. Oommenoemenc.-These rulel shall oome into foree on lit July 194.6. 

·Not printed. Copi .. r laoed in the library of the BouM. 
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s. DeftMlioM.-In theBe rulea. 
(i) ''the .lot" meaDII the Hotor Vehiol811 Act 1939. 
(u) "lnauI'er" meana an authoriled Uasurer as defined in Senion 98(/1) of the Act. 
(Ui) "Polit'Y" means a policy of iD8Ul'aU08 in respect of third party ri.eks, atiaing out of th&. 

WI8 of motor vehicles, suoh as compliee with the requirements of ChaPter VIII of the Aot. and 
inoludes llnl_ the context requires otherwise a cover note. 

4. Criftcotu oJ ilWUf'CInoe. -An insurer .hall issue to every holder of a policy other than a 
cover note iMued by the insurer: -

(II) in the O8IIe of a policy relating to a specified vehicle or to specified vehicles a certificate-
of in8uranoe in Form A let out in the lOhedule to theee rulee in respect of each such vehicle. 

(b) in the case of a policy not relating to any specified vehiole or vehiolAli suoh number or 
oertificates in Form A set out in the schedule to these rules as may be nece8l&.ry to enable com-
plianoe with the requirements of Section 106 of tbe Act and of these rulee M to the production. 
of evidence that a motor vehicle is not being driven in contravention of Section 94 of the Act. 

6. 0_ Nmu.-Every policy in the form of a cover note issued by an insurer shall be in· 
or to the ell'ect of Form B set out in the schedule to these rules. 

6. 1,_ oJ orijloalu /1M oover notu.-(I) Every certificate of insurance or cover note issued: 
by an insurer in compli.anoe with these rules shall be duly authenticated by or on behalf of th. 
insurer by whom it is issued. 

(2~ The certificate of insurance aforesaid shall be issued. 
(/I) in tbe oase of policies which are in foroB on 1st July, 1946, on or before that date; 
(b) in any other oase on or before the date on wbich the policy is issued or renewed. 
This sub·rule shall not apply to certificates of insurance issued in pursuance of the provisionS 

of rule 8 of these rules. 
7. EmUirion. oj ad~ matter.-No certificate of insurance or cover note issued in pur-

suance of Chapter VIII of the Act and of these Rules shall contain any advertising matter either 
on the face or on the back thereof " 

Provided that the name and addr881 of the insurer by whom a certificate is issued, or a 
reproduction of the _1 of the insurer, or any monClll'am or similar device of tbe insurer or th. 
name and address of an insurance agent or broker shall not be deemed to be advertising matter 
for the PurpoIItlB of this Rule if it is printed or ",tamped at the foot or on the back of lIuoh certificate· 
or cover note. 

8. Oriftoalu or ootI8r noIe8 lo8C or dutroyed.--(l) Where the bolder of a policy 
(/I) lodges witb an insurer a declaration in whioh he declares that II oerti1icate af insurance 

or cover note i88Ueci to him by 8uch in.'Iurer baR been lost or destroyed snd !ets out full particulars 
of ~: oiroumatanOSll 10nnected with the loss or destruction of the certificate or cover DOte and 
the efforts made to find it ; 

(b) or returns to the insurer the certificate of insurance or cover note i88Ued to hIm by such 
Il18urer in a defaced or mutilated conctition; and 

(0) pays to the insurer a fee of Rs. 3 in respect of each suoh certifioate or cover note; 
the insurer sball, if reBSonablv satisfied that suoh certificate or cover note has been lost and that 
all reasonable efforts have b6en made to find it, or that it has been destroyed or is defaced or 
matilated as the.0888 may be, iBBue in lieu thereof another oertiftoate of insurance or cover Dote 
Which shall be plainly endorsed. to the effoct that it is a duplicate certificate or cover note as the 
oase may be i88ued in place of the original. 

(2) When a fresh certificate or oover note has been i88ued in accordance with tbe provisi~ 
of sub·rule (I) on repl'8ll8ntation that a certificate or cover note bas been lost, and the original 
certificate or cover note it! afterwards found by the holdu, it shall be delivered to the insurer. 

9. Surrender oj certiftOlBe or _ "oIe.-Every certificate of insurance or cover note BUrre n 
dered to the insurer in pursuance of the proVisiOl1!' of seotion 104(1) of the Act shall be defaced 
or destroyed by the insurer forthwith after making a record of such defacemp'lt or destruction 
in the records maintained in pursuance of rule 11 of these rules. 

10. Oancellation or lU8penfton oJ certijlcale or _ noIe.-When a policy of insuranoe or 
cover note is cancelled or SUlipended by an insurer, the ineurer shall forthwith inform the policy 
holder of suoh oancellation or suspension, by post to the latest address of the policy holder re-
corded in tho records of the insurer. 

11. Recordl to be maWilained by i_ •. -Every insurer shall keep a record of tbe fonowing-
partioula.nt iII respect of every policy issued by him which is in force and of every other policy 
issued by him during the prece<1ing five years :-

(i) Full name and address of the person to whom the policy is issued. 
(M) In the case of a policy rela~ to a specified motor vehiole or vehioleot the registration 

mark and the number of each such vehicle and in other cases description of the vehicles covered.. 
(m) The date on whioh the policy comes, or came into force and the date on which it ~irea­

or expired· 
(w) The conditions subject to which the persons or cIa.es of persoll8 specified in $he policy 

wiD be indemnified. 



STA.TBMBNT8, lITO, LA.m 0:' TJIB TABLJI 6 

(v) The number and date of issue of every certificate of in8uraDOe or cover Dote issued in 
oOODneCtion with the policy. 

(vi) The date, if any, on whioh any certifioate of insurance or oover note iasued in oonneotion 
0with the policy W88 surrendered or cancelled. 

(m) The date, if any, on whioh, and the reaeons for whioh the polioy W88 terminated or 
.suspended by any means before ite expiry by dux of time. 

12. E~hon under Seccion 94(S) oj eM ACII.-(l) In the case of a motor vehicle owned by 
·any of the autllOrities speoifled in 8ub-section (2) of II8Ction " of the Act, a certificate in Form C 
set out in the 8chedule to these rules signed by a ~n authorised in that behalf by 8uoh authority 
.may be produced in evidence that the motor vehiole is not being driven in contravention of section 
H of the Act. 

(2) Any certificate iasued in aooorda.noe With 8ub·rule (1) of this Rule ahall be destroyed by 
"the person by whom it was iaaued before the motor vehiole to whioh it relates is BOld or otherwise 
di8poaed of. 

13. R-u. oj ~ wfliolu.-Every authority referred to in sub.seotion (2) 
·of section 94, of the Act shall keep a record of the motor vehioles owned by it in repaeot of 
which a policy has not been obtained, and of any, certificates issued by it under these provisions 
in respeot of auch vehicles and of the names and addreIIaea of the person8 to whom suoh certificates 
have beeD i.aaued by it, and of the withdrawal or destruotion of any such certifioates. 

14,. Supply oj in.formtJWm.-Any peraon, authority or insurer required by these rules to 
keep records of documents shall furnish without charge to the Central Government or' a Provinoial 
·Government or to any police oiIloer authorised in this behaJf' by the Provinoial Government on 
request, any particulars thereof. 

16. F. Jor producIion oj inf~.-The fee to be paid in return for the produotion of 
information by a Registering Authority or the o1Boer in oharge of a police station under Seotion 
109 of the Act shall be Re. 1. 

P~T n.-co·opJllJU.TIV1I: INSUll~OB 

16. D~mcwtw.-In this part of these rules. 
(i) "aooiety" mean8 a BOciety of publio service vehiole owners which baa been permitted 

under the provisions of sub·section (1) of section 108 of the Aot to transact the bUldne. of an 
iD8Ul'er for the purposes of the Aot 88 if it were an authori8ed insurer. 

(ii) "Superintendent of Insurance" means the person for the time beiDg perfOl'lDiDa the 
fI.notion8 of the Superintendent of Insurance under the provisions of the I~anoe Aot,1988. 

(iii) "approved aecuritiea" means approved securities 88 de6ned in sub..eeotion (8) of aeotioD 
j of the Insurance Act, 1938. 

(iv) "holding authority" means in relation to a aooiety the authority in whose ouatody the 
-&nd established under clauae (a) of sub-aection (1) of section 108 of the Act iB to be lodged. 

17. Oo-opM'atWe l,....rance Fund.-The fund required to be estab1iahed in terms of clause 
~/.I.) of sub·aection (1) of aection 108 of the Act ahall be held in the form of a deposit made either 
in oaeh or in approved securities or partly in cash and partly in approved securities and the 
amount of approved securities BO held ahall be estimated at the _ket value of the aeouritiea 
on the day of the depoeit. 

Provided that where a deposit held under the Insurance Act, 11138, is transferred to the 
holding authority in pursuance of Rule 24 of theBe rules, the date of the deposit ahall, in the caae 
of approved seourities BO wanaferred, be deemed to be the date of mob transfer. 

18. Da~pI'OCeduN.-(I) Deposits ahall be sent by the aooiety with a covering letter 
io the holding :"'lthority. 

(2) Securities shall be duly transferred to the holding authority by the 8OOiety. 
(3) Upon receipt of a deposit under sub·rule (1) of this rule, the holding authorityahall 

.Dei, 
(/.I.) a certificate in Form D to the BOOiety; 
(b) a 8tatement in form E to suob ofBoer 88 may be apeci1led by the Provincial GoYel'DllleDt. 
Provided that, if the holding authority is not satisfied 88 to the validity of the title of the 

800iety to the seourities, he may return them to the BOoiety with the request that they IIhall ~ 
be renewed or that suoh other measures 88 may be neoesaary shall be taken to clear the title. 

(4) The depoRit made in cllSh shall be held by the holdinll authority to the credit of the 
800i.ety and Bhall except to the extend, if any, to which the cash baa been invested in aecuritiea 
under Bub·rule 6 of this rule be . returnable to the BOoiety in cash in any oase in which under the 
provisions of the Act or of these rules the fund is to be returned. 

(5) The aooiety may at any time repIaoe any aecuritiea deposited by it under th_ rules 
with the holding. authority either by oaah or by other approved aecuritiea or partly by oaah and 
partlY by other approved aecurities, provided that auoh oaah, or the value of moh other approved 
eeouritiell eatimated at the market rates ~ at the time of replacement, or wah oaah 
together with suoh value 88 the 0&88 may be, is not 1888 than the valae of the aeourities NpJaoed 
enmated at the market rates prevailing when they were depoaiteci. • 
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(6) The holding authority 1haI.I, if ao requested by the aooiety, 
(0) aeD any lI80urities deposited by it with the holding authority under tbeae ruIea and hold. 

the oaah realized by suob aa1e aa depoeit, or 
(b) invest in approved aeouritiea apeoified by the aooiety the whole or anr part of a depoait.~ 

beld by the holding authority in oash or the whole or any part of the oash receIved by him on the 
aaIe of, or' on the maturing of lI80uritiea deposited by the sooiety, and hold the lI80urities in whioh 
investment is ao made aa deposit and may oharge the normal oommiaaion on auob aa1e or Oil' 
auoh investment. 

(7) Where sub·ruIe (6) of .this rule applies, 
(0) if the oash realized by the aa1e of, or on the matllrinB of the lI80urities (exoluding in the 

former oaae the interest acorued) falla short of the market value of the securities at the date on 
whiob they were depoeited with the holding authority, the aooiety ahall make good the de1loienoy 
by a further deposit either in oash or in approved aeourities estimated at the market value of the 
aeourities on the day on whiob they are depoeited, or partly in oash and partly in approved aeou-
rities 80 estimated, within a period of two montha from the date on whioh the seourities matured 
or were sold; and unleaa it does 80 the society ahall be deemed to have failed to oomply with the 
oondition imposed under clause (0) of sub·section (I) of Section 108 of the Aot; and 

(b) if the oash realized by the aa1e of, or on the maturing of the lI80urities (exoluding in the 
former oaae the interest accrued) exoeed8 the market value of the aeouritea at the date on whiob 
they were deposited with the holding authority, the Provincial Government may, ifsatiBfled that 
the full amount required to be deposited under olause (0) of sub'lI8Otion (1) of Section 108 of the 
Aot is in depoait, direct the holding authority to return. the exCeBB. 

19. InMNM em NOIM'iKu MId IN 0 depoftI.-(I) No interest ahall be paid on oaeh deposita. 
(2) Any interest accruing due and collected on securities deposited under clause (II) of sub' 

aeotion (1) of Section 108 of the Aot and these rules ahall be paid to the sooiety, subject only to 
deduotion of the normal oOlIlDlieaion obargeable for the realization of interest. 

(3) The holding authority ahaII remit interest or di videnda on aeouritiea without delay to the 
aooiety by a Government or bank. draft after deduction of a oommiaaion of annaa four on every' 
sum of Re. 100 or part thereof. 

20. MoNred ~ MId IN 0 depo.n'.-(I) When a security in deposit matures or when 
any yield on such a aeourity ceaaea to acorue, the holding authority shall not be bound to inform 
the aooiety but upon receipt of a requisition from the sooiety made in writing the holding authority 
abaU. within six weeks of such a receipt, collect the diaobarge value and hold the amount in oaab 
to the oredit of the sooiety or invest it in securities specified by the Bociety. 

(2) When the form or amount of a deposit is ohanged by reason of a subsequent deposit, 
or a substitution or a payment under sub·rule (5) of rule 18, or a sale or investment under aub. 
rule (6) of rule 18 of these rules. the holding authority shall, within two weeks from the entry or 
suob ohange in the books of the hold.in2 authority, send a fresh oertificate and a freah atatement 
of the nature and in the manner described in Bub·ruIe (3) of rule 18 of these rules. 

1. PoyrrwmU Jrom depo.ril8.-(I) Withdrawals and payments from depositB and purohaiee 
of aeouritiea ahaII not be made save on the order of the Provincial Government made in writing". 
and Ave on the receipt by the hold.in2 authority of a requisition in writing and in accordance 
with the provisioDB or the Act and of these rules from the sooiety, a liquidator acting in acoord. 
ance with law, or a Oourt of oompetent jurisdiotion aa the oue may be. 

(S) The holding authority shall not be bound in pursuance olaub·ruIe (I) to return. aecuritiee 
aotaally deposited, bu.t may substitute therefor new torip of securities of the same description 
and amount. 

(3) The hlodinlr authority shall be entitled to obarge, for the purobaae or aaIe of aeouritiea 
lIlY brokerage payaDle by the holding authority in respect of SUob purobase or Bale. 

22. ItNpeclion oj depoeiU.-Any o1Iioer authorised in this behalf by the Provincial Govem· 
_t ahaIl be entitled, free of any fee, to inapeot or to require from the holding authority any 
iDformation relating to any .aeourity depoaited with the holding authority in termB of ola~fo) 
ofsub'lI8Otion (1) ofsecti on 108 of the Act and oftheae rules; and the holding authority if 
80 required, furniah such offioer with a co~y of any entry in any register or book maintained by the 
holding authority relating to any deposit made with him in purauanoe of the Act and of tbeae 
rules. 

23. InJOf'mtJIicm., 11M ReHrVe Bcml:.-Where a society, to whioh permiaaion ia granted under 
sub·section (1) of section 108 of the Act to transact the buaineaa of an insurer for the purpoaea 
of-t.be Aot ali if it were an authoriaed insurer, is reatiatered under the Inauranoe Aot, 1938 .t the 
time of the grant of suob permiaaion, the Provinoiaf Government ahaJl intimate the grant of suob 
penniaaion, to the Reaerve Bank of India, and ahaU also intimate to that Bank all the oonditiona 
imposed by the Provinoial Govemment relating to the eatabliahment of the fund referred to hi 
ola1ue (0) of aub'lI8Otion (I) of aeotion 108 of the Aot in relation to auoh BOOiety. 

24. 'l'rG'Mfer oj depo.ftl from R....,. BcmJ:.-( I) A sooiety aa aforesaid shall apply in writing 
to the Reserve Bank of India for the traDBfer of the deposit made under section 7 6r section 98 
of the Inauranoe Aot, 1938, held by the Reserve Bank to the holding authority and suoh appli. 
cation IhaI.I be duly authentioated and acoompanied by the order in original of the Provincial 
Government granting the sooiety pennilBion under fIUb·section (1) of II8Otion 108. of the Aot and 
containing the conditions, if any, impoaed by the Provinoial Government under olause (0) of 
aub-aeotion (I) of section 108 of the Act, and an atteateci copy of suob application and ita enolo· 
_ ahaIl also be _t to the Superintendent of Insurance. 
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(2) If from the applioation 10 made the Reserve Bank is satisfied that the sooiety baa been, 
granted permiaaion by the Provincial Government under sub-section (1) ofseotion 108 of the Aot, 
the Reserve Bank shall transfer the deposit held by it under section 7 or section 98 of the Insurano& 

.~ Aot 1938 on behalf of the lOOiety to the holding authority subject to such oonditions, if any-
as may have been imposed by the Provincial Government_ • 

25. IftjormtJWna 10 ,Itt SuperifNfIndfJft' oj I_.-A Provinoial Government shall intimate 
to the Superintendent of Insurance every case of permission granted by it to a society to transat 
the buainess of an inaurer for the purpose of the Aot. and every oase where such permission has 
been withdrawn or cancelled; and in every oase where suoh permission has been granted. the 
Provincial Government .shall also furnish to the Superintendent of Insurance a copy of the 
dooements referred to in olauses «(I). (b) and (J) of sub-section (2) of section 3 and the particulars 
referred to in section 26 of the Insurance Aot 1938 in relation to such sooiety so far as is appli. 
cable to suoh society. 

Provided that in the oase of societies which. at the time of grant of the permission by the-
Provincial Government have been registered under the Insurance Act 1938 it shall be suffioient 
oompliance with the requirements of this rule if the Provincial Government furnishes to the 
Silperintendent of Insuranoe the partioulars referred to in section 26 of the Insurance Act 1938 
in respect of every alteration taking place after the date on whioh permission is granted to the 
sooiety by the Provincial Government. 

26. Jl'tHlf.ff'fJ 0/ (I Sooiely 10 oomp'v 1JIiIh. ,Itt proll'i8ionB o/Ihfl Act.-The Superintendent of 
Insurance shall intimate to the Provincial Government concerned every oase in which. from a 
p erusa! of the returns furnished to him by a sooiety. he is of the opinion that the society baa 
fwed to oomply with the requirements of either sub-olause (i) or sub-olause (ti) of olause (J) of' 
sub-section (1) of section 108 of the Act or both. 

PUT III.-FOBEIGN INSUlU.NCB 
27. Dsflnili01'l8.-In this part of these rules-
(i) "Visitor" means a person bringing a.motor vehinle into British India and making onl7 

a temporary stay therein not extending to a oontinuous period of more than one year. 
(ii) "Foreign insurer" means a person or firm carrying on the busin_ of insuranoe inoor •. 

porated or domioiled outside British India and not registered under the Ins~ce Aot, 1938. 
(m) "Guarantor" means an insurer who had guaranteed a foreign insurer in pursuance or 

these rules. and "guarantee", "guaranteed" and "guara~teeing" have oorreeponding meaniDga 
(tv) "Approved list" means the list of foreign insurers and their guarantors maintained by 

by the Oentral Government under these rules. 
(tI) "Certificate of foreign insuranoe" means a certificate issued by a foreign iDsurer in Form. 

'G' in oomplianoe with these rules. 
28. Lut 0//0f'fJign '1'I8U1'fJ1',.-(1) The Central Government shall publish in the o1Boial 

Gazette a list (hereinafter referred to as the approved list) of foreign insurers who have been 
guaranteed in accordanoe with theso rules, toK"ther eith the name of the guarantor or guarantors 
in eaoh oase and shs.Il also publish any addition to or removal from the approved liat. 

(2) No foreign insurer's name shall be added to the approved list until sooh foreign insurer--
has been guaranteed by at least one insurer and the name of the foreign insurer who ceases to 
have at least one guarantor shall be removed from the list. 

29. Gr.IorfmIor ol/&Ntgn • __ -(1) An insurer who desires to guarantee a foreign insure 
shall make applioation therefor to the Central Government in Form F let out in the Schedule 
to these rules_ 

(2) The Central Government may, if it is satisded that the applioation referred to in sub·rn»· 
(1) is in order and that it is ez:pedient that the foreign insurer be p1aoed in the approved list, or, 
where the name of the foreign insurer is already included in the approved list. that the ineurer 
should be added to the approved list as a ~antor of the foreign meurer, add the name of the 
foreign insurer .0 the approved liat if it IS not already included. and inolude the ineurer .. a 
gll&rantor of such foreign insurer. 

(3) A guarantor desiring to oease guaranteeing a foreign insurer shall give notice of not 1_ -
than two months to the Oentral Government in form I set out in the schedule to these rules, and 
where suoh notioe has been given the guarantor shs.Il be deemed to have ceased to guarantee the 
foreign insurer from the date specified in the notice : 

Provided that the insurer shall be deemed, in respect of oll certifioates of foreign insurance· 
endol'B8d or renewed in acoordance with the provisions of rule 80 (2) of these rules before the· 
date of suoh cessation, to oontinue as the guarantor of the foreign insurer who has issued the certi-
floate as if the guarantor had not ceased to be his guarantor. 

(4.) If at any time a guarantor ceases to be an insurer, the Oentral Government may after 
giving suoh notice as may appear to it to be necessary, remove from the approved liat the nam& 
of such guarantor whuever it appears : 

Provided that the guarantor who _ to be an insurer sh811 be deemed, in respect of all, 
aertifioatea of foreign insurance endorsed in pursuanoe of the provisions of rule 30 (2) of these 
rules before the date of removal of the name of the guarantor from the approved list, to continue· 
.. the guarimtor of the foreign insurer .. if the guarantor had not ceased to be an iD8urer and as . 
if his name had not been removed from the list. 



OOtmon. 01' 8TATB [7TH Nov. 1946 
30. lDntJorft""'" oJ cerUjIcaIt 01 JMtign ;t'I.ftW(Ince.-( 1) A visitor wiehDur to haTe a certificate 

-of foreign insurance 8Ildol'lllld or re·endol'lllld IIhall produce such certifloate in Form G set out in the 
ehedule to these rules before the Cuatoms Collector at a port of entry or land ouatoms post or to 
:suob other olBoer lIS the Central Government may by notifioation in the otBoial gazette appoint, ! 
!for the purpose of endorsement in accordance with the provisions of these rules or for the purpoee 
of the renewal of any endorsement already made on the certificate in aooordance with these 
,rules. 

(2) Suoh olBcer sball, if satisfied that the certifioate of foreign insurance complies with the 
-raquirements of those rules, thlit the period of validity of suoh certifioate in British India has not 
'expired, that the oertificate bas been issued by a foreign insurer in the approved list and that the 
·guarantor speci6.ed in the Oflrti6.cate is shown in the approved list &lI a guarantor of the foreIgn 
dneurer, make an endorsement thereon in Form H set out in the schedule to these rules. 

(3) The period of validity of an endorsement or of the renewal of an endorsement made ... 
,aforesaid sball not in any case extend. beyond the date on whioh the oertifioate of foreign insuranoe 
oeases to be effective in British India; provided that, when a visitor obtains a fresh certifioate 
of foreign insurance during the period of his stay in India, the period of validityof an endoreem_t 
made upon it added to the period of validity of an endorsement or endoreements that may have 
,been made upon the original certificate, shall not exceed one year in all. 

31. Validity oj eertif£oale 01 Joreign 'naurance.-A certificate of foreign insurance oarrying 
:an endorsement in acoordance with the provisions of rule 30 shall have eft'eot as if it were a oerti 
flcate of insurance issued by the guarantor specified in it and shall be deemed to oomply with the 
-requirements of Chapter vm of the Act; and the policy to which it relates shall also be deemed to 
have been issued by such guarantor and to comply with the requirements of Chapter VIll of the 
,Ac," • 32. MaiNe_nee oJ,.ecord.t by eM guarantor.-Every guarantor shall, in respect of certifioate, 
,of foreign insurance issued under his guarantee by the foreign insurer whom he has guaranteed 
and every person who has ceased to be a guarantor shall, in respect of the oertifloates of foreign 
insuranoe issued under his guarantee by the foreign insurers whom he had guaranteed at uy 
time in the preceding five years, keep a record of Buch partioulars relating to the polioies in conneo-
1;ion with whioh the certificates of foreign insurance were issued as are required to be kept by 
insurers under the provisions of rule II of these rules in respect of polioies, and the n808llll&l'7 
.additiollll to t~ records required to make them up to date shall be made as soon as is reasonably 
~pcaible in the cinumat.anoes. 

THE SCHEDULE 

FORM A 

MOTOR VBMCLBB ACT, 1939 

Otlrliftcate 011_ 
(See rule 4) 

'Certificate'No. ,Policy No. (Optional). 
; 1. Begisllration mark and number, or description, of the vehicles insured. 
,2. Name aod address of insured. 
: 3. Effective date of oommencement of insurance for the purposes of the Aot. 
-4. Date of expiry of insurance. 
,6. Pereons or classes of persons entitled to drive • 
. '8. Limitatioas as to use. 

'I/We hereby 1l811;itYthat the policy to which this oertificate relates as well as this certifioate 
'Iaaurance are iuued in accordance with the provisions of Chapter VIII of the Motor Vehiolee 

4\ct, 1939. ' 

FORMB 

MOTOR V.MOLBa AOT, 1939 

O_NoIe 

(See rule 5) 

(authorised iIIIIurer). 

:1. Registration mark and number, or description of the Vehioles insured. 
2. Name and address of insured. 
3. Effective date of commencement of insurance for the purpoees of the Act. 
4. Date of expiry of insurance. 
IS. Persons or 01_ of persons entitled to drive. 
8. Limitations as to use. 
I/We hereby certify that this oover note is issued in aooordanoe with the provisioDi'ofCbapter 

"VIII oHhe Mo~r V.bieles Aot, 1939. 

(authorised insure). 
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FORMe 

MO'rOB VBBIOLlllS ACT, 1939 

(See rule 12) 

Certified that the motor vebiole of the following deaoription-
(0) , Registration number 
(b) Make 

• (e) ClaiIs, i.e .• Motor Cycle, MotorC&I; Motor Bus. Goods Vehicle. or other claiIs (describe) 
(d) Colour of body 
I. the property of:-
(i) the Government of 
(il) the local authority whioh has been notified for tHe pu1'p088II 

of seotion 94 of the Motor Vehioles Aot by the Government of ' 
This certificate is valid up to 

while. 
Date. 

No. 

FOlW D 
(Seeru~ 18) 

unless cancelled in the meaD· 

Signed OD behalf of 
Designation 

19 • 
Certified. that the has made the undernoted deposits under olaUBe 

(a) ohub·section (I) of Section 108 of the Motor Vehicles Aot. 1939. and the Motor vehicles (Third 
Party Insurance) Rules. 1946. . 

Oash Loan 

2 3 

Total 

Grand totaJ of colllDlIl8 2 and 0 Rs. 

No. 

(holding authority). 

App1'()ved Securities 

Face Value 

4, 

FORM E 
(Set rule 18) 

M&lket Value Rem&lks. 

5 6 

SlGIemtm. 8howing "HI p~8 oj MpOBiH held on behalf oj ,he 
eIGuBe (a) oj 8IW1IfIC.ion (1) oj 6ecKort 108 oj 1M MoIoJo VehtcleB Ao •• 1939. 

19 • ....... 

To 

Loan 

Total 
Oash 

Grand Total 

Existing deposits 
(excluding 

deposits 
withdrawn) 

Face Book 
Value Value 

New deposits Total 
received 

on 

Face Book Face Book 
Value Value Value Value 

Oertified that the above agrees with the entries in the books maintained by ....................... . 

(the holding authority). 
(holding auihority); 
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FOBM:F 
MOTOB VJIIBIOLJIII ACT, 1989 -(S .. rule 19) 

.A",,~ lor IAe ~ 01 II loreigft '-we!' 
I{We hereby apply -for the inclusion of 

[7TH Nov. 1946 

............................................................... of ....................................................... .. 
. (Dame of foreign insurer) 

Oonstituted/Incorporated/domiciled at 
in the approved list maintained by the IJentral GOVerDmeil.t in 

pUl'8UanC(~ of the Motor Vehioles (Third Party Insuranoe) Rules 1946, and for the inolusion of 
my/our narne as the guarantor of the sa.id ............... (name of foreign insurer) ....................... . 
for the purposes of Ohapter VIII of the Motor Vehioles Act, 1939, and the 
laid Ruletl. IfW e hereb:y certify, that I/We have entered into an arrangement for the purpClll8l 
of the said Act and the s&d rules with the said foreign insurer and I/We hereby agree to act aa 
guarantor in British India in respect of the said foreign insurer for the purpoaea of the said Aot 
and. the laid Rulell. 

(signature of authorised insurer). 

Dated,the 19 . 

FORM G 
MOTOB VEHICLEB AOT, 1939 

(S .. rule 30) 
o.e,."ftOGH oj foreign IINtWf.mOf 

Oertifioate No. , Policy No. (Optional). 
1 N arne and addreaa of approved foreign insurer. 
2. Name and addreaa of guarantor. 
3. Registration mark and number of the motor vehicle. 
4. Name and addreaa of visitor. 
5. Date of commencement of the policy. 
O. Date of expiry of the policy. 
7. Persons or clasaee ofperaons entitled to drive in British India. 
8. Any limitations as to use in British India. 

addreaa. 

9. Particulars of any other vehicle(s) whioh the foreign visitor is entitled to drive in British 
India and of any limitations in this oonnection. 

I/We hereby certify that this oertificate of foreign insurance has been iaaued in accordance 
with the provisions of Ohapter VJII of the Motor Vehicles Act, 1939, and the Motor V shiolN 
(Third Party Insuranoe) Ruletl 1946. 

FORMH 
MOTOB VEHIOLEB ACT, 1939 

(See rule 30) 

(approved foreign insurer). 

Endor_n' on oemftcale olloreign I"""nJrM18 
Certified that I have today examined this oertificate of foreign insurance and that I am sa.tia-

fied that this oertificate complies with the requirements of Chapter VIII of the Motor Vehiolea 
Aot, 1939, and of the Motor Vehicletl (Third Party Insurance) Ruletl 1946. 

The period of validity of tbis ~doraement will expire on unleM oancelled 
in tbe meanwhile. 
Date 

(Signature and designation of 
oompetent authority). 

The period of validity of this endorsement is hereby renewed. 
Up to 
Up to 
Up to 
Unieea oanoelled in the meanwhile. 

(SignAture and designation of 
oompet8llt authorit)r). 
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MOTOB VJllRIOLIII AOT,1939 

(Burnie 19) 
This is to give-notice that I/we desire to ceaee acting 88 guarantol'l in Britilh India 0'£ 

etf 
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-(name of foreign insurer). (addreeB of foreign inaurer) after or from 
~e expiry of two months from the date on which thil notice ia delivered to the Central Govem. 
ment, whiohever illater, for the purpo·_ of Chapter VIn of the Motor Vehicles Aot, 1989, and the 
'Motor Vehiclea (Third Party I nBurance) Rulea 1946. 

(authoriBed inaurer). 
~ated the the day of 19 

THE CHIEF COMllHSSIONER OF COORG 

NOTD'IOATION 

Dated Meroara, the 7th Aug""',- 1916 

No. 2li4/R. F. 9.S-45.-In exercise of the powers oonferred by section. 68 and 70 of the Kotor 
Vehicles Act, 1939 (Act IV of 1939), the Chief Commissioner is hereby pleased to make the followiug 
amendment~ to the Coorg Motor Vohicles RuleR 1940, i88ued with his notifioation No. B. 
F./43/121.39, dated the 16th Karch, 1940, II.R subsequently amended:-

Amendment 

1. In rule 82 of the said Rules the following new clauRe (g) shall be added :-
.. (g) The provisions of this rule shall not apply to motor vehioles registered under section 89 

of the Act". 
2. The existing entry in nIle 146 of the said Rule, .. rule 91 " shall be numbered as (0) and the 

following new entry Hhall be inHe~ed:-
.. (b) The Distriet Superintendent of Police mu.y by order in writing and subject to any oon. 

ditionK rmthoriRe the drivirlg at night without lights of motor vehicles rflgiBtered under section 39 
of the Act during the hours and on the route or rOlItes, or in the area, withia his jurisdiction speci. 
fied in tho order". 

INFORMATION PROMISED IN REPLY TO QUESTIONS LAID ON THE 
TABLE 

THE HONOURABLE Mlt. D. D. WARREN (Tranpsort and Railways Secretary): 
Sir, I lay on thfl table th(~ information promised in reply to question No. 234 asked by 
the Honourable Mr. Abdool Razak Hajoo Abdool Sutta.I' on the 24th March, 1946. 

NUMBER OF MUSLlMS EMPLOYED IN THE HIGHER DIVISION AND IN OFFIOERS' RANK OF THl!: POBT 
COMMISSIONERS' SERVIOE. AT qHITT.A(:(INO, ETC. 

A Rtlltement giving tho information for th!' POI"t of Bombay is laid on the table. 

Statement shcnoing the number of Muslims in the 8ervice oJ the Bombay Port Trwt 

A ppointm('nt~ carrying a maximum salary of loss 
than Rs. 500 but not less than Rs. 100 p.m. 

Bombay 113 

Appointment carrying " maximmn salary of 
R~. 500 and above p.m. • 

5 

. Tmc HONOURABLB TlIB PRESIDENT: We will now proceed with the further 
t»Uliness on the list but before doing so I have been asked by two Honourable Mem· 
OOrs-the Leader of the House and Dr. Rajendra Prasad-to tender their apologies 
;0 you for their abseD.oe ioday which has been inevitable on aooount of speoial work. 
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MESSAGE FROM HIS EXCELLENCY THE GOVERNOR GENERAL. 

• 

THlII'HoNOURABLE ..mE PRESIDENT: Honourable Members, I have a messa.ge 
to deliver to you from His Excellency the Viceroy :-

" In pursuance of the provisions of sub-section (2) of section 63-A of the Gove11l-
ment of India Act, &8 set out in the Ninth Schedule to the Government of India Act, ' 
1935, r, Archibald Percival, Viscount Wavell, hereby nominate the following Members I." 
of the Council of State to be on the Panel of Chairmen of the said' Council of State : 

In the first place, thE' Honourable Sir David Devadoss ; in the second place, the 
Honourable Mr. ManockjrNadirshaw Dalal; in the third place, the Honourable Mr. 
V. V. Kalika.r, and lastly, the Honourable Saiyed Mohamed Padshah Sahib Baha4ur. 

NEW DELtl[; WAVELL, 
'I'M. 30th October, 1946. V ir.eroy and Governor Getaeral." 

COMMITTEE ON PETITIONS 

THE HONOURABLE THE PRESIDENT: Honourable Members, under Standing 
Order 76 of the Council of State Standing Orders, I am required at the commencement 
of each session to constitute a Committee on Petitions consi8ting of thc Chairman and 
four members. The following members ha.ve at my request kindly consented to 
preside over and serve on the Committee. I accordingly have mueh pleasure in 
nominating as Chairman of the Committee the Honourable Raja C~aranjit Singh and 
&8 members, the Honourable Pandit Hirday Nath Kunzru, the Honourable Sir 
Itamunni Menon, the Honourable Haji Syed Muhammad Husain, and the Honour-
able Mr. Chidambaram Chettiyar. 

GOVERNOR GENERAL'S ASSENT TO BILLS 

SECRETARY OF THE COUNCIL: Sir, information has been received that His 
Excellency the Governor General has been pleased to grant his assent to the following 
Bills which were pass .. ,d by the two Chambers of the Indian Legislature during the 
Budget Session, 1946, namely :-

(1) The Workmen's Compensation (Amendment) Act, 1946. 
(2) The Indian Mines (Amendment) Act, 1946. 
(3) The Code of Criminal Procedure (Amendment.) Act, 1946. 
(4) The Code of Criminal Procedure (Second AmC'ndment) Act, 1946. 
(5) The Professions Tax L~mitation (Amendment) Act., 1946. 

i (6) The Insurance (Amendment) Act, 1946. 
(7) The Indian Finance Act, 1946. 
(8) The Indian Income-tax (Amendment) Act, 1946. 
(9) The Indian Orseeds Committee Act, 1946. 
(10) The Factories (Amendmen' ) Act, 1946. 
(11) The Provident Funds (Amendment) Act, 1946 . 

• (12) The Trade Marks (Amendment) Act, 1946. 
(13) The Indian Companies (Amendment) Act, 1946. 
(14) The Railway Companies (Substitution of Parties in Civil Proceedings) Act, 

1946. 
(15) The Indian Coconut Committee (Amendment) Act, 1946. 
(16) The Proteotive Duties Continuation Act, 1946. 

(68) 
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1) EXPBlIISSION OF BlIGHT ONDBATK OF SIB A.P. PATBO AND HUBB ABDUL RA.ZA. 69 
(2)~OoNGBA.TULA.TIONS TO BJDOIPIlDNTS OF HONOURS 

(17) The Protective Duties Act, 1946. 
: (18) The Indian Soldiers (Litigation) Amendment Act, 1946 • 

. (19) The Hindu Married Women's Right to Separate Residence and Maintenance 
Act, 1946. . 

(20) The Industrial Employment (Standing Orders) Act, 1946. 
(21) The Merchant Seamen (Litigation) Act, 1946. 
(22) l'he Mica Mines Labour Welfare Fund Act, 1946. 

(1) EXPRESSION OF REGRET ON THE DEATH OF SIR A.P. PATRO AND 
• HAJEE ABDUL RAZAK ABDOOL SUTTAR. (2) CONGRATULATIONS 
. TO RECIPIENTS OF HONOURS. 

THE HONOUB.ABLE THE PRESIDENT: Honourable Members, it is my melan-
choly task to convey to you the sad news of the death of two of our sitting members. 
The first of'them is the late Sir A. P. Patro. The late Sir A. P. Patro was a member 
of this Council for the last ten years and was one of the leading members of this 
House.. He came to this House ten years ago after a most distinguished career in 
Madras where he had served in many important capacities and had earned a great 
~~putation and respect not only from his colleagues but from the citize~s of Madras 
He was for many years connected with the Local Self-Government Institute as 
Chairman of t,hat body, extending over twenty years, and, later on, after doing good. 
work in that capacity, he joined the Legislative Assembly and the Government as 
one of thfl Ministtlrs. AS!l Minister he did a great deal of work. Especially in the 
field of education his taE:ntl:! and his great capacity for work came into play. He 
revised t.hl' Primary Education Act. and r(~organj8ed t.he Madras University. That 
was a great piece of work t.o his credit. Subsequently he was sent as a delegate to the 
Round Table Conference and also to the League of Nations where he discharged his 
duties admirably and very efficiently, and his work was very much admired in India. 
After doing all that work, he came to this Council as a member in 1937. Honourable 
Members are fully aware of his work as a member of this House and I need not there-
fore dilate upon it. He was a most capable politician. His utterances were not 
vague or indefinite; they were of a most definite character. He ea.rned the admira.-
tion and respect of his colleagues. Sometimes members, as you will remember, had 
differences of opinion on man~7 questions. But whenever he argued, he argued wit,h 
a clear and definite object, that is, in order to convince his hca.rers of the proposition 
for which he was arguing, "'in order to convince them that the proposition which he 
was supporting was of considerable importantce. I personally enjoyed his friendship, 
and I had great respect and amiration for the man. We will aU miss him from this 
House on mallY important oocasions, and I am sure you will all agree with me when 
I say that. WitlJ. your permission. I will convey the regret ~d sorrow 'Of this House 
to his bereaved family. 

The other gentleman who was in this House for ten years was the late Hajee 
. Abdool Suttar. He was a very dignified man. He spoke very rarely in this House, 
but he was the power behind the Muslim League. I do not see my Honourable friend 
~h. Hosl'laiu Imam here, but if he was here, he would hav~ very probably joined me 
In extolling his work. He was likf'.d by all the members of thi~ House with whom he 
Wa~ \Tery friendly, alid he gave a great deal of uHsistance to his party in this House. 

I Honourable Members, after t.his melancholy duty, it itl my privilege to offer on 
.behalf of the members of this HO!lSe and my humble tlelf our congratul8.tions to those 
Honourable Mem hcrs who had the good fortune this year to get decoration.'l from IJis 
M.ajesty the King in the Birthday Honours. 

THE HONOURABLE MR. S. K. HOY CHOWDHURY (West Bengal: Non-Muham-
adan): What about those who have given up decorations t 

THE HONO I RABLE THE PRESIDENT: I am not concerned with them; they 
l'e not in the list of present decorations. 
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Tn HONOUBA.BLJC MR. GAZANFAR ALI KHAN (Health Member): Congra-
tulate them both. . 

THJC HONOURABLE T.BJC PRESIDENT: The foremost name that will appeal to 
70u is that of Field-Marshal Sir Claude Auchinleok, our present Commander-in-Chief.'. 
I wish to be very b>:'ief in my reference to his present decora.tion, because only 18. 
months ago I spoke at considerable length when he got his G. C. B. from His Majesty 
On that occasion I said tha.t other higher honours wert' awaiting him, and mYlro-
phecy has come true within a -short space of time. His qualities as a soldier an his 
'Work not only as a soldier but as a statesman are known to you aU. He is a great 
80ldier who distinguished himself not only in the Middle East but also in Asia, and the 
~at honour which he has now received from His Majesty the King, which is the 
highest military honour, is well deserved. He has been very good to India. He is 
loved by all Indian soldiers, and they hold him in considerable respect. I have in my 
time had to deal with eight or nine Commander-in-Chief in lndia, and I may tell 
you that the present Commander-in-Chlef's name is associated with two other great' 
military men who have done similar good work and who won the affection and regard 
Dot only of Indian soldiers but of the citizens of India. Those names are li'ield 
Marshal Birdwood, and Field Marshal Viscount Wavell, our present propular Viceroy. 
You will also remember that His Excellency Viscount Wavell was in our House for 
nearly two years as Commander-in-Chief in India and you know his wo~ in this 
House. He is not only a gifted seldier, but a giftf'd statesman, and I shall have to 
refer on some other oooasion to the great work which he has done in this country in 
the last few months. At present I only say that Sir Claude Auchinleck has deservedly 
received the great honour which His Majesty has bestowed on him, and we are all 
happy to see him as Field MarRhal. 1 also congratulate the Honourable Sardar 
Baldev Singh, our present Defence Member, on having at his elbow at this very diffi.-
cnUt time a. soldier of such great ability to help him. 

Two K.C.S.I.'s were awarded to two Ex-Member" or the Governor General's 
Council, the Honourable Sir Jawala Prasad Sriva8tava and t.he Honoumbh, SardaI"' 
Sir'Jogendra Singh. 

TliE HONOURABLE MR. M. THIRUMAI_A ROW (Ma,dra!; : Non-Muhammadan) : 
Sir .Jwala Pra8ad Srivastava ill not a memher of thill House IIOW. 

THE HONOURABLE THE PRRSTDE:t\T: If you want to Kay allythillg, YOIl llll!st 
rise and address me properly. 

THE NONOUBABU~ MR. M. THIRVMALA ROW: Bel·H.use von were 011 YOllr 
feet I did not stand. .. 

THE HONOURABLE TBE Pl~E~]DE:t\T: Kindly dtll't uil4urb nU'. As an old 
member you ought to know by thill time that you shoulU J~()t diRtnrb mli while I am 
addros8ing the HOllse. 

THE HONOURABLE MR. M. TH1RUMALA HOW: You: nve alway;; said T am 
a Dew member. 

THE HONOURABLE THE PRESIDE1\']': Sir Jawab:. Pra:'f.d bl'ivastnvr. has 
obtained a K.C.S.I. I b6.ve nothing to say about his other activities but as :I!'ood 
Member in this Council he worked very hard. He viRited the fu.nune:strieken places 
imd did everything in hi" power to alleviate the mi80ry and hatdBhip which was then 
prevailing in India. . nd which uJlfort.unlLt."I~· stilll,Je\'ai1s. ] am 8Urtl that Dr. Ra.jen-
dra Prasad, who is now in cha.rge of tlw portfolio, will be able to combat this food 
question in a most efficiont a.nd succest;ful manner. 

S&rdar Sir Jogendra. Singh was a very quiet, modest and unassuming member 
He W'as also a very able and energetic man. I wOIked with him in~he first Council of 
State nearly 24 years a.go. I worked with him for a short time in the old Legislative 
Assembly prior to the coming into exif~tence of the Council of State. His deep studies 
of all important questions attracted the attention of the first President O! the Council 
of State, Sir Alexander Muddiman, the lato Governor of the 'United Provinces. He 

- spoke about. his grea.t ability in tho open Council in the first Council of State. He has-
serv.ed in various capacities. 'As a talukda.r his knowledge of revenue questions waR 
very great. He was very clear in his mind and he expounded on agricultural ques-
tions and referred to them with olarity and success in this House. 
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Next I (lome to Sir .Arthur Griffin, who haj; ohtained e. K.C.I.E., and who has 
just retired ii'om the Chief Commissiollor;;hip of Railways. HI' had worked in the 

• Railway BOf1fd for a number of years. From a MlllAll appointment ho became Se(lre-
tary and from the Secretary's post he 1'080 to that of Chiot' Commissioner. of Railways. 
He did excellent work in this.House. He propounded two Railway Budgets here and 
dealt with them very ably and efficiently. His logic was simply unassa.ilble a.nd he 
was much admired and reo pccted in this House. 

Th(, other two men who hav.· got a K.C.I.E. arc Mr. H. C. Prior and Mr. N. R. 
Pillai. Thoy both wert' good SeC'rotarics and abl" men. They wer" in thiM H 'use 
8·nd they have bern fortunate enough to receive the high distinctilJn of K.C.I.E. 
I congratulate them.' They 801'0 not now in this Hou8e for me to speak at any length 
but many of you are aware of their work and I hope that their successful cazoor will 
not end with their acquisition of thiF title but will progress further, and that they will 
receive elsewhere more honours in the near ; uture. 

Sir Richard Tottenham, who also obtains a K.C.I.E., was the Home Secretary. 
He a.lso did good work. He was in this House some years ago. I only refer to his 
work in thiR House. He was in the Assembly also as a p ominent Government 
member. He was a competnnt man lI.nd dId a lot of UHeful servICe. 

Next I ('orne to the C.S.I. 's. I have much plea.sure in referring to my friend Mr' 
Yeatts, the Supply Secretary. He has boon in this House for som~ time and he Has 
done excellcnt work. When Sir Arthur Waugh was a Member of th,' Executiv~ 
Council and also when he went to America and other plaCf's, Mr. Yeatts perform£d 
the dutielS which fell on him, which were of a very heavy character at that time in 
the midst of the war. We all know of the success which he a.chieved ,nd afttr Sir 
Homi Mody, a Very eminent Member of the Supply Department, had left this Council. 
he did excellent work m the capacity of Secretary. He is one of the most distingui. 
ahed ;"nd brilliant Secretaries of the Government of India, and I wish him all !:lUO-
cessin the J'uture. Mr. Nllrhl~ri Rao has dOlle much ullefnl a.nd pl&iseworthy wo!'k in 
the Fina.nee Departm{lUt. • 

THE HONOURABLE MR. M. W. M. YEATTS (Indulitries and Supplies Secretary): 
'l'hank you, Sir. 

THE HONOURABLE THE PRESIDEN'l': I httVf· omitted one important name, 
that of Mr. Greenfield, Member, Central Board of Revenutl. He wall a Mamber of this 
Council for some time and he did very good work. He is not in the Council now. He 
did £\xcellont work as a Mf mbor of thf' Central Board of Revenue a.nd he has been 
deservedly rewarded with a C.S.J. 

Mr. A. V. Pai has reooivoo 11 CJ.E. which h" richly dellerve~. He;s It quiet 
hone,,;t and unORwntatious man, and v(,ry hal'dworking. Frum t.he information 
which he placed today befcre tho HOllBtl OIl important queRtions you must have known 
how careful he is in his placing fa.cts before t,h(1 Council. I have l'othing furt.her to add. 
We shall now proceed with the Resolutions fixe.! for today. 

THE S:ONOURA.BLE PA.NDlT HIRDAY NATH 'KUNZRU (United Province 
Northern: Non-Muhammadan): Sir, before the busine'lf; of the day begins, may I 
with your permiSSion, associate mY8(\lf with your expression of sorrow at the death 
,Sir A. P. PI.tro and Hajee Abdool RIlZak Ahdool Sutta.r 1 Both these Members were 
well-knuwII to us and valued for their qualities. It must lx· a matter of sorrow 
to every Member of thiR House that they are no longer with us. 1 trust that when you 
convey your expression of sorrow to their families you will be good enough to asso-
ciate uS with you. 

TBE HONOUllA.BLE THE PRESIDENT: Of course I sha.ll. 
THE HONOURABLE Sm DAVID DEVADOSS (Nominated Non.offioial: 

Coming frem Madras, I oiftJr my sincere condolences to tho family of the bereaved 
Sir A. P. Patro came to Madra!' as a member of the Legislative emmcil. That was 
the first time that I came to know of him. From that tiine onwards he worked very hard 
and he made such an impreSHion upon his coll. &gue8 as well as upon His Excellency 
the Governor that he was offered a seat in what was knoW'n 80S the Cabinet which wa.a 
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mainly c:Jmpos~d of N;)n-B~l\hmins, which WcloS known a.s the JUi'ltioe P.uty. There 
he distin511isheJ him~llif. You !l1oVO 'lolr ,a.dy referred to th1 Ma.l~l.: U'llv~rsit.v Aot. 
In other WJ,y~ 1Io1s·) he did much g)IJd w.)rk. He WiLS a,'m'lst ha fir.~t wh,) tried pro-
hibition in s;)m~ p.lo=-ts ofM'l.ura.~. His oth3f a.otivities are wall kn'.Iwn t'l!loU of IlS a.nd 
I do n)~. W1lJl~ b hke up the timf:l of the House by roferring to them. He wa.s an 
exoellent fri :nd of IL vury Ilomiablu disposition He wa.s a very WiLrm :mpp:>rter of the 
right ca.us(· and it is a grea.t pity ·thflot we Rhould lose his s9rvices. at t\i, t.im·' when 
things are moving in a way tha.t we would all like to 8Upport. 

As rega.rds the other Muhammfl.dan gentlema.n, as you h'love ri,ferred to him I do 
not wdont to 8!1oy mu ,h. He W ,f! !lo very q 11 it' t w~ntloman wlla :Llw :,y, (: );n.n ,nat:! the 
respect of hiR c:JlleJogues. Sir, will you pl'~a.s" c-,nvoy t:> the m)ml)'~rs of th'lin two 
families onr c~dolences 1 

TKE HONOURABLE SIR K. RA\:lUNSI MENON (Nominf\.ted Non-,>ffbiaol): Ma.y 
I, as anothermem'x,r ooming f;-(lm. the Sll1th, a.'l'lo')i:1~"" rnyselfwith all t11o) >!f.lfitim'l:l.ts 
that you a.nd oth'3r iipe.Lker.s ha.v .. ' expressed in rega.rd to S:r A. P. PJ.tro. He WJoS a. 
very remarkable m Ln. His wark in the CJuncil W'.~9 certa.inly· (lr a. v"rv hi~h 'lrder. 
Through his speochos Which ,vera ch'u8.oterisoo by inld:w'H. Cl.l1 bllr .'1.'1·1;L :li,rt;l.ill 
mea.!nre of un DllV·IJlti:>nality, he mLde very va.luaQI(i contributio'1-! t:> !lo full'lr under-
sta.nding ofthtl m'my sllbjeot~ ..vhioh ca.me up for deb.t.ein thi,,; C)1ll1cil. His foro"ful 
persona.lity h:1oS left a very vivid impression on our minds and I'am sure hiR memory 
will be bvin~ly cheriRhed by all of us. 

*TKB HONOURABLE SUD MOEIAKED PAD"3H!H SA-HIB BUUDtT~ (Mlodra.s-
Muhammadan): Sir, I also Join in tbe tribute whioh has been paid to our la.te 001. 
leagues SirA. P. Patro and Abdool Razak Abdool Suttar Sait.Coming from Madras 
I oa.n very oonfidentlyendorse what you have said about our late_ friend Sir A. P. 
Pa.tro, that when he oa.me to this HouRe he oa.me with a dist.inguished rnoord of service 
rendered to our province. I do not wa.nt to say muoh about him, b",oause most of 
thl} Honourable M:emoors here are aware of the great s('rvioo~ that were rendered by 
him iJ.l various oa.p.),oities, 'S alaywer, as a. non-offioial politioian and as a Minister in 
Madra.s. All that I would say is that he took an un()ea.sing inf;erest in politios a.nd 
until the last moments of his life he tooka kE:en interest in the pu bUo life of the oountry. 
Despite his age and declining health, he made his presence felt in this House, ('spe-
oially when. important questions oame up for disoussion. One thin~ that ohara.oteris-
ed Sir A. P. Pa.tro's utterances wa.s his boldness a.nd frankness of expression. The 
result waS that even those who differed from him sharply oould not h'~lp appreciating 
the sincerity of his oonviotion and the honesty of his purpo~. We will really miss 
him. very muoh on aU importa.nt oooasions when different views need to be put before 
this Honourable House. 

As regards the other friend, the Honourable Mr. Abdool Razak Sait, he was one 
of the most popular membE:rs of this House. You put it, Sir, perfectly oorreotly 
whSn you oharaoterised him as one of the mo~t dignified members of t~is House. 
He wa.s ",uoh a good na.tured gentleman that he was sympathetio to, a.nd suppo~ted, 
any pl1blio oau~e. His genia.l dispo3ition, his simplioity of ma.nners and above all his 
transparent sincerity won for him the a.biding rega.rd a.nd a.ffection of all those who 
knew him. He will be missed very muoh for along time to oome. I request you to 
oonvey our oondolenoes to the members of the berea ved families of both of our friends. 

TIIB HOS'OURABLIIl MR. G. S. MOTrLAL (Bomba.y: Non-Muhamma.dan): Sir, 
I risl' to pay Tn.Y tribute to the memory of ~wo of our departed oollea.gues, Sir A. P. 
Patro and Mr. Abd,.,ol Razak HaJ"e Abdool Suttar. We were not prepa.red when we 
me'~ them in the Hou'le some time ba.ok for mourning their death. Sir A. P. Patro 
had a long reoord of publio life. There were ma.ny oooasions on whioh we were 
engaged in debate on the o.n~ sido or the ot,her and with all that he preserved a certain 
amount of am~ty a.nd h~ wa.s a. friend. Our differences were only in the ::IOUBe, but 
outside the House he Wa.lI 80S friendly as a.ny other person. The other gentleman, 
Mr. Abdool RazakAbdool Suttar,I met before we oame into this House. We came to 
know eaoh other in business, He was a ma.n of amiable nature and he was a ma.n 
gifted with a sound oommon sense an~ that oomm.on sense he used whenever he was 

.Not oorrected by the Honourable Kember, 
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present in this HOUBe. He wa.s a silent momber, true, but his silt>nce was also valuable. 
Sir, with theBe words I pay my tributr to their memory. , 

• . THE HON'OURABLE Ma. M, TlIIRUMALA ROW (Ma.dras: Non-Muhammadan) : 
. Beoause I 60me from the same part of the oountry from whioh Air A. P. Patro came 
_and ha.ving kxlown him for along number of yea~s, I wish to assooiate myself entirely 
with the kind rem1.rks that hlJov3 fallen from you. Sir A. P. Pa.tro i:~ a ren;lIJ.1'kable 
person'lolity that ha.d owed a.llegianoe through life to seveml politiQ(\1 ideologies. He 
had his sohooling earlier in life in tho Congr/'\ss. HI) Wdoe a first olass nationa.list who 
led a d9putation to E:lgland in th!' Y'tla.r l!H6 along with othor leading Congressmen. 
Afiierw lord:i h,} linked his polit;ioa.l fo~tu1'J.e to another pa,rty, called the Justice Party, 
in whioh h~ ro~e vary high and distill.<1llishod himsolf 11.'1 lea.der of men; and as it is 
sa.id, a m'lon is 80S old a.s he f..,els a.nd P:tro nover felt old from what I know of him. 
In his iO~h y"u he w.louted to oonl-,1Ht th'O! Ma.dras Landholders constituenoy and sit 
again ia th" lio'!om'3 old Assembly. This wa.~ hhl just in life and he always enooura~ed 
younger m"n like mY30lf with kind words and good advio:'. The one thing whioh 
inspired h.im tnrlier in lif~, tho idtlology of the Congress, has held greater hold on me, 
that is the only differenoe between U8. 

With re,gdo~d to my lrj;md M ... Abdus Sattar Sait, he WdoS a very pioturesq~e per-
sonality who'l~ 1.'1.00 turblouis verv muoh misst'td hel". He looked like the Shalkh of 
the A -.i. 1) hn D Hf.l~t, with a.ll the i'ra.,ld-3ur of his oultured mOllst,ache. He was a fi~e 
pl3rson'l.lity with whom it WdoS a plea~ure to work. He W80S nevor oa.ntankerolls Or lIt 
a.ny wJ.ya'HI}:"tivo. Ho wa.s a.1W8oYS for give and take in the politioa.l field and a~ m~n 
of suoh o ... libre a'"e ll1o~tly in n!Hd in the present oircumstanoes we miss him m this 
~Be. • 

I wi,jh to m' ... ~(o) 0":\'1 submi~"ion to the Pro!:!ident, about the association of this 
Hou~e with r/l~.~rd to th'l titl(ts in tho oha.":\\~'_,d oiroum~tanoos of the principal po~itio~ 
partlos, who ajta'Jh equllol v1.1.1ua to titles, who have oome into power: I hope thIS wlll 
be the last oooa.sion in this House. 

THE HONOURABLE THE PRESIDENT: That wiII be a matter for my suOO6SSor 
to deoide. l have ao wish to depart from the pra.otice which has beon estah1ished in 
this House for many years. 

TilE H:>NOUIHBLE MR. GHAZANFAR ALI KHAN (Hea.lth ~ember): Sir, on 
behalf of my ooll·'a,gue.i and my~illf I wish to Mio(liate m\l',~lf with the sentiments. 
whioh h \ve b-:H~ ('x:p!'e~sed by; you and othel" m~mbers 0'£ this Honourable House 
rep~di-l~ the d'H~h of these two 'n~t promillont oitizens a.nd popular members of 
thlt~. ~:n.ollra.ble IIous8 and I reqd ,~t you,' Sir, kindly to convey to the bereaved 
famlh'H th') serHa of grief whioh we all feel. 

Tllm ff:>NOURA.BLE THE PRE3IDENT: I will oonvey your sympathy to the 
bereaved families: 

RESOLUTlON RE PROMOTION OF LEGISLATIION TO. BRING THE 
T~XTILE INDUSTRY UNDER F·EDERAL CONTROL 

TilE HONOURA..BLE SIR N. GOPALASWAMI AYYANGAR (Ma.dras: Non-
Muh'llU'Il .dlo:l,): The Rl.'lolution r b3<Y to move for the consideration of this House is 
in the following terms :_ 0 

.. This Councilr~commends to the Gov"~n"r Genoml in Co,m"il--·-
. (?) that the cOI,tinuan"" in ti ~tfLt,' of up.tl~.d'Lt" .,ffir.:()lV'Y of Indian "otton mill~ (both 

?pInll1a~ ami weaving), and their expansi()n a.~ w('l1 as the ost'Lbli"hment in properly ~itlld looillitiea 
In prov:nces and States, of now mills, in Iloccor<iance with a nationl11 plE111 are imperatively neoe~slL17 
for ,prese~ing and promoting tho progre~R of tho hBndloom ;ndll,~try for mooting Ilodoquately the 
groWIng mtemal demands for yam and cloth, for bu:Iding up Ilo promising export trade in mlLnu· 
~actured cotton goods, and above all for ra.ising the standard of living of the common man both 
In the eitie,; aud the cC7lUltryside ; 

(b) that tho threat to the Indian mill industry whioh one Provincial mini!ltry had ROunded 
already, and whioh, there is roason to fear, might be BOun~ •. , .t ,'" . "\olf,cial mini8triM &lao, 
deserves to be effeotively. oountered; and 

(0) that, therefore, federal legislation be undertaken' without delay to deola.re ~at the deve-
lopm~t ofthil ootton miD ind~ry under federal oontrol i~ expedient in.the publio intel'9!lt and to 
proVide for this development in the interest of India as a whole and on nationally pl&nned linea 
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Sir, the cloth situation in the ,oonntry gives cause for grave anxiety. The short-
age is f. It not only in urban anJas but ill the remotest oorDers of the countryside. 
I do not, Sir, in dea.ling with a. Resolutio:"l o!" this comprehensive na.ture, propose to'. 
give det&ils of the clo·"h position in the cO\IDtry. There is only one rema.rk. which 
I would allow. my!l",lf to make at this early stage and that is that if this aout'l soaroity 
in the supply and distrihution of cloth is to bfl adequat...Jy met, the only· proper solu-
tion is to step up the prod~otion of olo·vh. 

Now, Sir, this Resolut,ion oonfineR itself to tLe ootton mill indust.ry. That 
industry has a long history. If I remember aright, t,hl' first. Indian ootton mill was 
started somewhere about the 50'11 of the last oentury, so that the industry has been 
with us for the bellt part of a oentury. It is as a single industry the biggest in the 
country. It has passed through many vioissitudes. It has had ups and dOWDS. 
It has been in very straitened circumstances on some occasions; on other occasions 
it has pulled itself up and tried to carryon. It had in the earlier years of its existence 
to contend against foreign competition and it could not depend on help which a& 
industry of that sort could lOOk forward to from the Government of this country when 
it had to contend against that foreign competition in those days. Well, some measure 
of tariff protection ir. favour of the industry started as early as the year 1894 and in 
some form or other it has continued sinee. The last instalment of it is still in force 
and is, I understand, to expire on the 31st of March, 1947. Perhaps a new Tarift 
Board may have'to be set up to considt'r what Rhould be done as regards this industry 
after that date. 

Now, in all tftese years, in spite of these great difiicultil'i1, the industry 11M made 
progress. It would be interesting, Sir, to know that, as a result of this progress and 
~ a result of the conditions brought about by the war. which ended last year, th" 
lDc:lustry looks as if it has come into its own, though it has still many difficulties to 
face and surmount. One or two figures will help us to understand this position. At 
the end of World War I in the year 19l9-20 the net available mill production for 
consumption in this country was about 144 crores of yards or 1,440 millions of yards. 
The per capita consumption in t.hat year was 9·34 yards. For the year 1944-45-
about the end of World War II-the total mill production available for consumption 
in this country was 4,350 million yards and the per capita consumption was calculated 
at 15· 1 yards, taking into account also the production of handloom cloth in the 
country. Well, that is a big st.ep forward. In 1945 there were 417 cotton mills 
with 10,238,000 spindleR and 2,02,000 looms· using Romething like 4.00,900 bales of 
cotton, each bale being about. 392 lbs. The indu"try employs about 6 lakhs of 
workers, and one writ!"r familiar with t.hr. hi~tor\' pf thiH ino.ustrv {'stimatf'H that 
the number of university men ('mpiJyed in this industry is a.bout 5';000. The pre-war 
capital cost of the machinery inQtallcd in this industry alS a whole has been estimated 
at something like Rs. 80 erores. If you add the value of land and buildings also, that 
cost would probably come te about Rs. 120 crores. These figures which I havf' given 
are, I think, sufficient to indicate that it is not only the biggest single Indian industry 

n the country, but that the industry constitutes a most impressive testimony to 
andian capacity in the field of large-scale industry. 

Now, Sir, it is against this industry that a threat has been recently sounded 
There have been ominous indications of Governmental action, not· Govi~rnment of 
India action, but Provincial Governmenta.l action, threatening to thwart the expan-
sion, rehabilitation and rationalisation. may, endangering even the very existence in 
the ultimate, of this industry. The provincial Government of Madras have announc-
ed a policy more or less in those terms. It is reported, though not supported by 
reliable evidence, that one other Provincial Government has been sharply pulled up 
for acquiescing in the installation of new mills in it.s jurisdiction. A third provincial 
Governm.ent is supposed seriously to be considering the implementaticlO of the policy 
which the Madras Government have announced. These threats are there, and it is 
because of these threats that I have come to this House with this Resolution. If'" 
these threa~ are carried into execution, if the policy that has been enunciated is 
gving to be pushed to its logical oonclusion, then there will be no ootton mill industry • 
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Perhaps the extinction ofthis industry may not happED'lmmediately, but. that extinc· 
tion is surely contemplated by the authors of the policy as an ultimate objective. 

Now, take Madras. I wish to give a few facts regarding what has happened in 
Madras. On the 25t.h July, a confereqCE! convened undlT the 8Jlspic.es of the MadrM 
Government considprpd a khadi development . chemt' prepared by the. All-India 
spinners' Association and finalized it.. A copy of this scheme and wbat happened at 
this conference have been made public in a Dote which has been issued by the provin-
cial Textile Commissioner. This note gives no indication' at all of any action being 
oontemplated against cotton mills. On the 31st July, t,he Prime Minister of Madras 
introduced the provincial budget in the V giE'lative AS6t'mbly of the province, aDd 
tliis is all that appe'lfS in his budget f'}Jeeeh :--

" A Hcheme for the production of'khadi in each of t.he Helected firkas is ready 
, anrl ",ill bp put into 0l'eration almost at cnc£'. The special feature of the scheme is 
that not only will yarn be spun int-he villages but it will as far as possible be woven 
into dOtIl in the sam£' areas. A sum of Rs. 3 crores haA bpen induded in the budget 
for this purpose." • 
That sum of RI!!. 3 crores was later on explained as intcnded to constitute a fund from 
which amounts were to be drawn for meeting the expenseE' of thf khadi scheme and 
also paying sub,;idics to those who participated in it, You will notice that eVED in • 
this speech tht' Prime Minister ga\'e no indication of any action being conte~platecJ 
again!!t the cxpan!!ion of the cotton mill industry. 

Thereafter the provin£'iaJ Textile Commisf;ioner undu-took a journt y to Delhi 
and Wardha for placing the !!cheme before Mahatma Ganchi and fxplaining its Pl'OV I 

sions to him. It waK scrutinised thert', and, a.8 a result of the discussions t.hat took 
place there, three important. change!! were made in the schEme. Originally the khadj.· 
scheme in Madra!! was to have been experimente-d with in 25 firkll.S, one practically in 
each district of tile province. As a result of the discussions the number of firkas in 
which this intensive work was to be carried on was reduced to seven. But in the" 
renlaining firkas an extensive schemp was to be implemented for preparing the ~p16' 
for khadi work in the future, 'l'hl' t.hird point was action as regards cotton mills .. 
The view held waK that the Prime Ministpl" or hi!' Government ooul~ not attempt to 
ride two hOl'l<fos at the Ham!' time in the same area. He could not expect to implement 
his khadi F.c!Jeme if he allowed tllP cotton mills also to function in that area. The-
provincial Tf'xtile Commissionel' took thi!! message back, and later on I believe the 
Prime Minister of Madras made a journey to Delhi and had also the benefit of discus· 
sions here. He returned, and on the 2nd October, at a small village called Erragun-
tapalam. he inaugurated his khadi scheme. In the course of the speech which he 
mll.Of' on tJlltt occasion, he Raid aB follows :-. 

" Tl.(' OO\·I'n;ml'r,t. IIrf' hlutwhil'i! th", kllOcl; programme of their~ with (·omplHte fl1:th in it 
effie'en('Y as ... bonl'fi":111 R('lierne fOl' 0111' pl'ol'l(, nlld confidel"'" a~ to itA ~Uf'"n'~s if givt3n 0. trial 

• under {".ir ('ol"litionR. They mu·t. th(>rf'fil~!' take 'tel" to rl',nm'C' '111 ;'llI' handicllps i!1 thE, way. 
It ha'" 1l"I'Clrclingly 1"'('11 de('j.!rd" 

and I wan. the House to note the words that follow: 
.. It hw' ,,,"col'li'ngly bocn decided not to allo .... nny nllw "otton j;{'xtil" mills to !w Ht,t up in thia 

Province, E\"<'n tho ('xpunH:on of til" ('x;,ting milh will not be perlllittf'd Imd the Central 
Govol'lllll<'nt w:1l h' :lIforrm',j that the ll11otmont of "pj1Ullc~ and loom" IIlftf/" to thi~ provinlle under 
the p,,,t.·WHI' pllm I".' (·unc(·n('d," 

Mind you, Sir, this speech was made some four or five month!! after t.he Government 
of India had issued orders allocating additional spindlage to the Madra!! province; 
and their crderB not only ,provided for the expansion of some of the existing mills, but 
also for the establishment of 24 new mills in that prov~ce. I think I was a little 
inaocurate when I said that the sanotion for the 24 mills was given on the 4th Ma.y~ 

I 1946. The allooation of the spindles wa; mad" on '~b&'u day hu'~ I 
P. M. believe that before Mr. Pra.ka.sa.m made his important. speeoh the 8&UO-

. , 

tions for the new mills had been aooorded. I have it on authority whioh I do not 
consider unreliable that only 3 or 4 weeks before the speech wal1 made, the Madras 
Government, wrote to the Government of India that sanotion should be given for' 
som.e more mi118 in addition to what they had already sanctioned. That was what . ~~i., . 
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happened at ErragWltapaIa.m. When the speeoh was rnported in the Pross, the~e 
was a storm of protest from all quarters. Btrring certa.in people- supporting the 
soheme, tha generality of publio opinion in the Provinoe was a.ga.inst t.his polity. 
All the important organs of tho press, inoluding, I believe, tho one whioh thfl Ron. 
Mr. Thirumala· Row represents, were against this soheme. A number of prot.'st 
mootings were held. I am not reforring to t.ho protost. meetings of Chambers of 
Commerce and ptlople of that sort beoause that is likely to ~e turulJd down as into-
reet"d, on the sooro tha.t thoy are moetings of what are oalled vnsted intorests. I 
wish to assure the House that I hav(l 1\0 vosted L,terflst in the cotton mill industry 
lam nota mill owner and I am not a oonsid81tble shareholder in a ootton mill ejthe~ 
lawn a few shares worth a few hundred rupees man obsoure ootton mill in Coimbatore 
whioh is run by a very respeoted Congress friend of mine; so that what I say, I say 
only from the purely publio point of view. One important newspaper, after this 
speeoh appea;ed, had this item of news. It olaimed to have important news from 
offioial quarters and published it with the speeoh of the Prime Ministers." Mr. 
Gandhi has approved the finalised Khadi soheme of the Madras Government subjeot 
to the oondition that no further extension of the spindlage of the existing mills not 

. the starting of new mills in the Province be permitted. Mr. Pra.ka.sam has agreed to 
, these ooaditions and ha.s made'the above announcement." On the 9th Ootober I 

was called upon to .preside over a publio meeting in Madras to protest aga.inst this 
polioy and in my oonoluding remarks as Chairman of that meeting I said :-

.. Mah'ltma Oamih: wa" perhaps not prepll .. "t1 to approvo th .. M,tclrn' seh",,\'.' whidl h'ld bal'n 
subm'tted to him for u.<)v'(lc unl,,~~ Budl an u~sU" .. nc·(· Wd< fortll,'oru:"i:. Mr. Pl'aka<:LLn has 
lamfe;) hiRelf in an impasse. I think that fri"nrl. of MI'. Prakn'''mrr ,hn1l1d I ... lp him t.o J.(,_·t 01lt of 
it and take baek tho prOnOl1l1""lOf'Ut. h('l hflo m-"),, OIL tho, fllt·~tr·' of tlu' mill inch 'tr~', prob"bly 
under advi<'e w1l'oh at thll t:nw ho W.1; ullable to r('s -t," 

The Prime Minister published a reply in whioh he took oxcep ion to a statement 
of that sort. He said it was neither fair to him nor to Ma.hatma. Gandhi. He said hI' 
himself had great faith in the soheme. I know Mr. Parakasam is a man of high ideal 
and I have no doubt tha.t today he has immense faith in the soheme. But wha.t I 
wish to' poUlt out is that this great important faotor in a soheme of this Aort. did not 
ooour to him when he propounded his Khadi soheme to the MI.dras Legisla.ture. He 
had to be reminded of it from other quarters. The inspirat.ion for adding what I 
have already desoribed as the post-soript to his Khadi Boheme came from elsewhere 
and it matters little, so far as the value of i.he argument goes, whether he fully believed 
in what he did or simplyaocepted advice whioh was offered t.o him. The fabt rema.ins 
that the result is bound to produoe hardship to the people at large. What is the 
nature of the threat to the mill industry 1 The new polioy that has been aooepted by 
the,Madras Government-let me say it is the Madras Government whioh has acoepted 
it; the Madras Legislature h~s not yet a.ocepted it; the people of the Province have 
not yet aooopted it, but the Madras Government have aocepted it and announced 
it-this new polioy is substantially the polioy enunoiated by the All-India Spinners' 
Assooia.tion a.nd blessed by Gandhiji. It is based on t.he oult of self-Buffioienoy,-
self-suffioienoy not. of India all Il whol, not, of the Provinoe as a whole, but of eaoh 
village or group of villages. Aooor'ding to thill oult, handloom oloth wovon out of 
hand-spun yarn oould and should be produced in suffioient quantify by evory family 
to as to ena.ble the olot.hing of the entire popuh\tion of India in Khadi. Cloth produo-
tion whioh is now oentralilled in the oolton mills is t.o be decentraIised t.o the village 
Khadi should be lmivorsal and t.herofOl'e, when suoh universalisation 1-1101.0)1 place 
oot.ton millS' will ultima.t.ely have to go out of existence. These 1:1.1'0 t.he objeotives 
ofthis polioy. Even Swadeshi haR been given a. new mea.nin.~. Swa.deshi L not love 
of one's own oOWltry merely. It must be love of tho village and i~s immediat<J noigh-
bourhood. That is the new interpretation of Swa.deshi. I have no wish, Sir, to go 
into the ml)::it~ of t,hiB sO:Jial philosophy. Tha.t will take me longor tha.n I intond to 
take to:i'1.Y h this H01FB, I wOllld 0:.11y sa~f this that this new orienta.tion has nOj 
yet reol)iv·)d thl) imprimg,tur or other ptJrsons who oount. For instanoe, the Cong~"s 
Higb Command as a body has yet to pronounoe itself upon it. So tar,as tho Interim 
Gov6rn~ent is concerned. my point is tha.t its polioy is direotly oppoSfld to this 
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Taking the High ComD)&nd, I do not know exaotly what opinions each of the Indivi. " 
dual membets of the High Command hold in this oOJUl,eotion. loan however refer to 
the opinions oftwo of its prominent members. I will take first, Sir, the Leader of 
the Interim Gove~ent. A passage from his Autobiography has been quoted in a 
Madras Journal by a oorrespondent and it is to 'the following effeot :- • 

.. As a solution of vital present day problems. khadi cannot be taken seriously and it produce. 
& mentality wllich may become an obstacle to gt'owth in the right direction. * * * in 
spite of all these present. day advantage". the Kha.di movement in India is, it seems "to me, alter 
all a transitional affair." 

• 
I would not go the length that Pandit Jawaharlal :N"ehru has gone in that last 

sentence. I per8~a.lIy think that Kha.di wi11 live ptlImanently iU1his country 
and it will not be a. mere tran~itiona.l tftl'air, that thereisgreat soope foritsfurther 
expansion. What I do mMntain is that that expansion of Khadi development in 
this oountry nood not 00 in oonfliot with the expansion of the ootton mill industry 
&lso. Wit.hout the expansion of the ootton mill industry and with the expansion 
of the Kha.di indu'!try a.lone, I oonsider it impossible to t)l<?the India's population 
a~quately within any measurable distanoe ortime. 

Now, Sir, I have quoted t.he Loader of the Interim GoV<'rnment .• 1 will take· 
anothtlr Momber of the Interim Government. who hails from Madras. He as Prime 
Ministor of Madrafl in 1937 put. bofore the Legislat,ure of the Provinoe a request for a 
gra.nt for making subsidies to the Khadi industry in the province and when he was, 
oritioisod in t.ho Legislature, in reply he said: ' 

" I "dm t tit,,;. Hl\Illl-~pirUlillg wa~ always II. subsidiary oceupation yielding 11 "upplementary 
i11('onl<' fo" th()~l' who live It p""I'lLrioll>. ('xieton!1f' on pOOl" agr;('ultnrlll incom('. If the irr:gated 
aroas of our Provim'o ery for land 1'"VOIlU{\ J'(WiR:OIl, thp <Iumb .\Uri sufforing falllilie~ in the dry 
arells cry fOI' ItHsi4Il1H'1l in thl' Hhape of It Ruhsidiury occupation to bp furni~'hed to thom and that is 
whut J ('"I11IlLTld-~piIlTlill/,:." 

Now thoso two pronounoements of members of the Congress High Command 
hardly fit, in with the now policy whioh the All-India Spinners' Assooia.tion is trying 
to foroe down the throats of Congress Ministeries. Thfl polioy of the All·India 
SpinntlTA' ASflociation is oontained in a Resolution passed on 10th Ootober 1946. The 
terms of this ,Resolution are that the Governments and the Mill-owners in consulta. 
tion wit,h'tho Charko. Sangh should so arrange t.hat mill clot.h shou;d not be sent. to 
thoso aroas wher~ hand-spinning and hand-weaving work is possible. In addition to 
thiA thoy should s,',· ~hat no new mills aro s, ,t up and that. no new spinning and weave 
ing mlLohintzry is indent>tld for the existing mills. It oonoluded it.s direotion by saying 
that Government should make the neo ,ssary enaotments to give e1feot to the above 
and oarry them out. 

Now, Sir, that. at least was a rooommendation. There is something more than a 
mere reoomme ndation in what a great lov, r and protagonist of village indust,~e8 
said in a tJ!l.per oalled the" Gram Udyog Patrika" whioh comes from Wa.rdha.. 
I refer to MI'. J. C. Kumal'appa. HI' said: 

• .. \\'ith the oupport of the Provincial GovommentR, Textile MillR, VallILRpati Ghee Factoriel, 
Sugar Mill", etc .• trfl Rhooting up liko mll"hrooIllR. It iR not 110 Rufficient rflply to lay that the 
granting of li('eJ1('o~ to start '",ol'tllin of these factories were agreed to by their predec.essor-'hlt 
AdviHer Rcgim,,~-It would bo up to the popular Governments to reopon tht' questIOn. What 
effort- have becn mado to do so! Are theRe not straws that indicate tho direction of the wind f 
Is it not time thnt tho policies of popular ministri08 were laid down definitely 80 that we may know 
the worst if that be in ~tore for us." • 

THE HONOURABLE THE PRESIDENT: May I know how long you are likely to 
take 1 I do not want to stifle the debate, but I merely want to know. '-, 

THE HONOURABLE Sm N. GOPALASW AMI A YY ANGAR : At least 20 minute.. 
air. 

The Counml then adjourned for Lunoh till a Quarter to Three of the Olock. 
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. The. Counoil re·assembled after Lunoh at Q~arter to' Three of tke. Clook, the 
Hon. the Chairman .(The Honoura.ble Mr. M. N. Dalal) in the Chair . 

. THE !lONOUlU.BLII THE CHAIRMAN (the Honoura.ble Mr. M. N. Dala.l): 
Debate will now proceed cn the Resolution of Sir Gopalaswami Ayyangar. 

TBE 1l0NOURABLB SIR N. GOPALASWAMI AYYANGAR: Mr. Chairman, 
when we adjourned f r llI1ch I had commenced to read out to you an extract from 
an artiole in the" Gram Udyiog Pt\tika. " from the.pen of Mr. J. C. Kumarappa. It 
.say.:- . 

.. With the support of the Provincial Governments, Textile MUls, Vaaa.spo.ti Ghee Faotories, 
:8ugar Mills etc. are .Rhoot.ing up like mushrooms. .. is not a RUffioient reply to slLY that the grant. 
ing of lioenoes to start certain of these factorie.~ wa.s agreed to by thcil' predecessors-the Adviser 
:Regimes. It would be up to the popular Governments to reopen tho question. What efforts 
.have been made to do so. Am these not straws that indicato the direction of tho wind' Is it 
not time that the polioies ofpopulo.r miniBtriel! werfllaid down definitely so that we may know·the 
worst if that be in store for us , If the Ministers are not clear in their own mind. as to tho AOcial 
philolOphy they are supposed to represent, it will be fair to thern><elves und to tho people to lay 
down the reins of oftloe. It is no use ftirting with rural renonstruntion in spare moments and l1eing 
joined together- in an unholy wedlock with exploite~.i who will not hesitllote to ruin the ooun· 
tryside to gain a little profit for theil' miserable selves." 

I read that out to you !loS indicating the attitude if those who are responsible 
for sponsoring the new policy. There has however been some modificat.ion of the 
rigidity of this policy so fILl' as Ma.dras is concerned and so far as the llxif.;ting mille 
in Madra.s are concerned. The Prime Minister has said in a statement issued by 
him to the Press that the charge that replacements of machinery in tho llxisting 
milIa will not be permitted is a \\Tong understanding of his policy. He has said :-

.. Till khad' J('v('hpmllnt~ b .. C'oml' fully effectivn nnd wid""pread tJw Governm(lnt will 
obvioURly want to maintain the ('!xisting mill~ in efficiAnt condition ILnd t,o mux:mi"" tlll'il' pl'odue. 
1I;ion." 

Gandhiji has also said thllt it should he cllln.rly remembered that tliis new poliey 
does not touch existing mills in Madras for the p!'esent" though he has very fligni-
:6.oantlyadded that "the whole mill industry might get Collected if the khadi Mehune 
.spreads like wild fire, as I E'!xpeet. ROIDO day such It thing must ('mne. Let. not the 
oapitalist rue the day when and if it eomos. " 

So that really the rela.xation in rogard to existing mills is only for the pre8f.nt. We 
do not know what developments wm ta.ke place after the kha.di scht,me has been in 
force over II. considerable aroa. No relaxation, however, hits b6en promised or indio 
cated by the' Madras Government as regards the expansion of exist.jng mills 01' the 
establishmont of new mills and yet without such expansion and tlw e;;tablishment of 
new mills tho cloth shortago in Ma.dras is bound to get very mueh more aeuto than 
it is now. In other words, the Provinciltl Governments (Lre b(~ing asked so to order 
their policy aR to contribute to the achievoment of the rosult th!1t is eontemplated. It 
is argued that there is no point in giving active assistanne and encouragement to the 
increllosed production of khadi unless new millR and expa.nsions of existing mill!:! Me 
stopped and unless after substantiAl progresR h~t!:! been ffilLd." tow1Lrds th() universali • 
.za.tion of khn.di steps are simultaneously taken to withhold oven replacements of rna· 
chinery in existing mills and to lwlp thoso BxiHting mills, so to speltk, to wither away. 
A policy more utopian and leRS relat{''o' to rCltlitiet! or to any probahilities of Rl,lccess 
it is difficult to conceive. The policy, however, cannot be ignored by us now on 
that account as, while it is being experimented with, it will caURe avoidable and 
serious injury to the eoonomic life of the oountry. That is my calcle for taking effec. 
tive action to count~r this polioy at this very ea.rly stago. It is inter'.,sting tq com·' 
pa.re the figures of production and qua.ntity availa.ble for consumptioa of mill and 
handloom cloth with khadi production in tho country. III 1944·45 the net imports 
from abroad were only . 5 crores of yards. The net production of mill cloth after 
dedllcting exports wa.s 435 crores a.nd the estimated ha.ndloom production 160 orores 
of yards. I ought to add here that ~he estimated khadi production for the years 
is 14 crores of yards. That figure I am not very sure a.bout. I take" it from a 
publi91'tion by a ge~tleman named M. P. Gandhi who has beaIY a. student of the 
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-cotton mill inaustry for many years a.nd publishes an annual. I think that is a 
mere guess. but it is as good a guess as one can get on a subject of that sort. The 
only reliable figure as regards khadi production that we hale is that supplied by 
the All·India. Spinners' Association. The latcst figuro I find in this conneotion is 
for the y6¥ 1940 when they said it. Was about 1 I/S crol'f'S of yards from. "the. cen· 
tres of the Association. The 14 crores of yards of M. P. Ghandhi is really a.n ellti· 
m&.te of kbadi production in the whole country. Now, according tb these figures, 
khadi WitS responsible for only 14- crores of yards, or 140 millIOn yards, out of the 
6095 million ya.rds of cloth availa.ble for consumption. And this result has been 
achieved after all the fillip that khadi's connection with politics has received and 
a.fter 20 years' intensive work by the All·India Spinners' Association. 

We have a. few figures from Madras. The total cloth quota for Madra.s Pro,-
vince is 31,951 ba.les. This does not include khadi production. The prQ.vincial 
Textile Commissioner has, however, said that the three branches of the A. 1. S. A-
in the prvince are producing in all about 200 bales of handspun yam, a bale being 
400 lb., equiva.lent to 188 bales of khadi, each bale of cloth being 1,500 yards. 

THE HONOURABLE MR. THIRUMALA R.OW: Are· t:1e figures for a year 
or for Ii month? . 

THE HONOURABLE SIR N. GOPALASWAMI AYYANGAR: For n. month. 
The amount of khadi produced by privf.te persons outside this organisation 

is the Text.ile Commissioner says, also negligible. The amount of khadi in Madras 
Province thus works out to 188 1,500 yardR. 

I have given these figures to show that in the cloth eoonomy of this country 
khadi's plae& is now iw;ignificant. Its wlique service in the political field &nd 
in the promotion of a. Ildr-mliI1nt, fc!1rlosH nationalism is immeasurabk As the 
livery of freedom, a phrase for which the Loader of the Interim Government is 
responsible, as I~ revolutiol1fuy, nOll-violent upsurge in the cause of inde-
pondflncl~, the part the charkha and khadi luwe phl.yed is invaluablo. But, in spite 
of the impetus i~ h;o,s had Oll account of it,s politica.l affiliations, its net contribution 
to tho cloth Iloonomy of the country has l)f)on poor. Its possibilitios for giving 
employment to th(~ agriculturh;t during his idle hours and thereby adding to his ear· 
nings until more rcmunemtive employment. can be found for him call1\ot be ques-
tioned. There is a wide field for a very 1l1rgc expansion of khn.di work in the 
country without interfering with such cxten'lions of t.he mill industry as are pos-
sible within the next 15 years in the prol'cnt world conditions. 

Roughly speaking, it hl1S h.llm e'lleulated th:1t khadi costs now twico a.s rouGh 
as hand-woven clot.h made out of mill yarn, and thrice a.1l much as mill-woven 
cloth Woven out of mill yarn. Cloth w()v"n out or mill yarn is of greater variety, 
more dura.ble and more cillufortable. Th'l.t. is tin 1.·,' t~"Jr\ W;lY the ordinary ma.n' 
and woman pmfor mill cloth. Ya.rn produced by mills is what the enormous majo-
rity of handloom weavers in the country want. They do not take kindly to 
khadi yanl. It is rem:1rkable in this conneetion to observe t.hat in 1940, in the 
cent~s run by the A. I. S. A. only 23. 7 }lor cont. of t.htl t1pinnorR ongn.ged. by them 
and only 6l'1. 2 of t.ho weav(jr~ working r,)r them Were reported as habitual khadi 
wearers; the rest wero apparently purelmsing ,oud uFling only mill cloth. I men· 
tion those facts to iudica.to thll.t the l:lxpn.nsioll in kh:tui work that IS contemplated 
IS bounw to be an uphill tn.sk and will depend on vHry intemive propaga.nda and 
persuasion. 

Now, Sir, coming to the Resolution itself, I have stl'fessed threo OJ: four points. 
The main thing is th!Lt W(~ must provide for incroasod produotion. The hand-
loom industry ha.s to bo specia.lly helped. It must gl:lt full work. At present the 
yarn quota for the Madra.s ProvinCll il'l tlKtimatod to giVll handloom weavers only 
about 10 days' work every month. If the export 0[' mill yarn to ot~or provinces 
which now takes place from Madras is stoppod, Madra.s handlooms could certainly 
get more work, but we have got to recognise that handlooms in other rrovinoes 
would sta.rve ; and from an all·India point of view a.nd the point of view 0 & proper 
distribution of yarn for weaving, that is not" a consumma.tion which one should 
wish for In the present condition of cloth shortage in the whole of the oountry. The 
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demand for cloth and yam has increased and will increase due to an increase in pur-
ohasing power and rise in the standard of living which we all look forward to, 
in connection with post-war development in many directions. A small export 
trad~ has been built up dlU'ing war time and it deserves to be consolidated and fur-
ther developed for the future, particularly because our raw cotton" position is 
such that all tae raw cotton that we produce in the country cannot be used up in 
satisfying our internal market alone. We must give preference in export to ex-
port of yam and manufactured goods over export of raw cotton. 

I have said somethin~ about the common man. The ptlr capita consumption 
of cloth is pitifully low in India. It was on the average about 15 yards in 1944-40 
for India as a whole. The quot,It allotted to Madras is however only 10 yards this 
year ... The target of the National Planning Co~mittee, as HonolU'able Members 
know, was 30 yards-the same As the target which the Bombay Industrial Plan-
ners had in view. The Bombay Plannerfl intended to -reach this target in about 
15 years. The five-year plan recently I!anctioned by Government aims at a target 
of 18 yards. Thill Clm be attained only by rehabilitation of existing mills, exten-
sion of their capacity, and the estu hliHhment of new mills. Such a development does 
not rule out the expansion of khadi which will have all the margin between 18 and 30 
yards in the whole country and in thc Madras province between 16·5 and 30 Yltrds to 

• annex. to itself if only it ean. I do not think it will be able to do so, but 
8-6 P... khadi enthusiasts can have a try. Why then should there be any cry now 

that there should be no n"w mills and no new expansion 1 The new expansioll has 
already been sanctioneu by the Guvt'rnment: of ludifl. who have made allocations 
of ~pindles and orders have been plaet>d for machinery. The Interim Government, 
I find, recently indicated that it \dll not in any ca~e go back on its own on the 4th 
May Resolution which was pas8ed al t(·], full consultation with Provincial Govern-
ments and I hope that the spokesman on behalf of Government will categorically give 
th&t assurance on the floor of til!- H()llfl~ today. Will the Interim Government go 
back if a new Provincial Government now asks it to do so 1 Have the Madras Gov-
ernment asked it to do so and if so what orders has it passed 1 If they have not 
asked it to do so and if they ask it to do so in the future what attitude is going to 
be adopted 1 These require, T think, categorieal answers. 

The policy regarding new mill;;, ill lily opinion, was a very unnecessary post 
script to the Madras khadi scheme. In spit.e of the suggest,ion that it was intend-
eQ to be a rectification of th,e "great flaw" detected in the scheme, I venture to 
think that, for the purpose of tlle kimdi ch-veiopment scheme including the exclu-
sion of mill yarn and mill cloth competition in the 7 firkalf chosen for intensive ex-
periment, it is wholly unnecessary to attempt to prevent the implementation of 
the Government of India's polioy regarding increase of mills, spindlage ahd loomage 
for Madras based upon an all-India plan. The policy, I therefore COIl tend, which 
the Madras Government has announced is in direct conflict with that which the 
Government of India ga,ve effect to on the recommendation of the Khatau post-
war planning Committee and which the Interim Government, I claim, has made its 
own. I hope that the Government spokesman will confirm it. In fact, the IIIkriIQ 
Government has gone further and is taking steps to remedy as soon as pOHsible 
another crying need of the mill industry, namely, the manufacture of textile ma.-
chinery in India. With 417 mills already working and another 125 to be added in 
the near future it would be a. crying shame if such an industry for manuActuring 
textile machinery is not established at the earliest po~sible date. The Interim 
Government is therefore,far from contemplating anything like a withering away of 
the mill industry. • . 

Then, as regards the industry being Controlled on an all-India basis---
'lim HONOURABLE THE CHAIRMAN (the Honourable Mr. M. N. DALAL): 

You might 1.-ing your remarks to a olose. You have also a right of reply. 
TmD HONOUB.ABLE SIB N. GOPALASWAMI AYYANGAR.: I wish to draw 

your attention to the statement of industrial policy during the time of Sir Ardeshir 
Dalal. He put forth the policy of the Government to be that certain indulltrie" I 
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basio and key industries an~ certain consumption goods industries, should be 
brought under central control. Government considered that for aohieving this 

~ . object oertaib industries should be centralised and amongst those industries 
, - they inoluded cotton and woollen textiles. ~ would also refer to what the 
f Khatau Committee itself recommended and Government have accepted. They 

Baid :-
.. No plan could be prepared ezcept on an all-India bBBiB and we wish it to be clearly under-

stood that if the Government of India cannot arrange for the compliance by all Provinces and 
States of the principles of thill pORt-war plan, we are of the opinion that the whole ~uestion of 
planning for the ell:panBion and construction of DeW mills in India must be abanaoned. ' 

Textiles are a field in· which both cottage and mechanised industry should 
partioipate and will continue to participate as long as one can see. But the rela-
tions between these two parts have to be carefully regulated. The National Plan-
ning Committee recommended such regulation on an all-India basis. 

Then, Sir, I would only say this that if any consumption goods industry de-
serves to be brought under central control it is the ootton mill industry. It deals 
with a prime necessa.ry of life. It has to be dispersed widely over the whole 

r of India with a view to help industrialisation all over the oountry. It has oon-
stantly to look to the Central Government for ta.riff protection against foreign 
competition. _ 

Now, Sir, with rega.rd to the last clause of the Resolution suggesting federal 
,legislation, that the law that I suggest could be passed by the Federal legislature goes 

, without Baying. It is permitted by the existing Government of India Act. But 

I· SOme people might question the constitut.ional expediency of undertaking legislation 
of that sort at the present juncture, when a new constitution is expected soon to be 
framed and it is highly problematical that item 34 in List I of the seventh 
Schedule of the Government of India Act will make an appearance at all in the 

• Union list of subjects. Two alternatives I would suggest to Government for 
oonsideration in order to meet this point. If the Government of India, are 
not satisfied that they can effectively persuade' all Provincial Governments again-
st, and prevent them from, sabotaging the five-year plan they have already sano-
tioned, legislation should be undertaken at once subject to whatever fate might 
be in store for it under the new constitution if and when it comes into being. The 
other alternative is, if they are not so satisfied, they should get the Madras Govern-
ment and similarly inclined Provincial Governments either to withdraw their pre-
vious announcements or to refrain from making new announcements of a similar 
nature. 
. I do not wish to go into the question of the details of the central control that 
(Bhould be exercised. That is a large subject and it would not arise until yovernment 

olear about undertaking legislation of this kind. I would only say that, if such 
legislation is undertaken, central oontrol should be the minimum, limited to planning, 
allocation and determination of productive capacity, on an all-India basis, of 
faotories and reserving power to regulate distribution to Provinces of the total pro-
duotion in India and regulating prices when oircumstances require such aotion. The 

l.legislation should also contain provisions to enforce oonformity to the 'Plan la:d 
r ~own by the Government of India. All other powers relating to the cotton mill 

Industry might be either left to the Provincial Governments or be delegated to 
them under the federal legislation. Sir, I move. 

THE HONOURABLE MR. M.W.M. YEATTS: (Industries and Supplies Secretary) : 
Bir, I find myself rather in a peculiar potlttion today, as the Honourable Mover in his 
very full and very inf,...znod I!peech-I might quote him-said, I think cOITectly, that 

hhe Premier of thc Province hA refers to said that the Central Govenment would be in-
formed j well, beyond what we have read in the jlaperR, the Central Government have 
nQt been informed. We are discussing, so far lUI I am concerned, Sir what has appeared 

the newspapers of which we are all regular reader ... At the end of his speech, just tak-
the same point, the Honourable Member suggested two a.J.ternatives, either go ahead 

ow or get the Madras Gove~ent to withdraw,.eto. One.}lQmt is we are on a matter 
hiob has been (I. common polioy for some cODSlderable tlmc. W" have no formal in-

. tion of a desire for a departure from it. I do lI,ot want to detain \Iote House. The 
onourable Mover has covered the ground of the Khatau allocation 80 f'uny that I lIhall 
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not go over the same J:round again, except to sum up. If 1 might quote from the ~is. 
tinguished organ of the Honourable Mover's Province, the ne'Yspaper Th~ Hindu saiel . 
that" India must have It common textile poHcy." That has been the position ofth\, 
Government of India for some cetlsiderable time now and it is its position at present. \ j 
It is rather like a case where the burden of proof is on the man who wants to alter 

, that case. Basically we are talking on something that is hypothetical. Our policy in 
this matter ha~ involved a very competent Committee surveying the whole field which 
had involved in turn participation of Provinces and States, because the States, as you 
know, have participated in this plan which is an all·India one; it has involved the 
allocation of spindles; it has involved allocation to Provinces and States; it has in. 
volved the placing of orders for machinery and the procuring of land for the erection of 
buildings and so on. I think it quite clear that a thing like that is like a big river that 
does go rolling along. At any rate there is no intention of throwing a dam across it 
It is rather surprising; we havE' no serious proposal from a Government which parti. 
cipated in the plan saying that. this Government has thought better for the following 
reason, perhaps this and that. We have nothing. 'Our position here is that what WI" 
have we have and where we are we stand. 

Coming to the three points of the Honourable rviember's Resolution, one might 
say that (a) covers the whole ground which resulted in the Khatau Committe's Report 
and t.he Government of India Resolution which all of you have read. I would just 
comment on one point. The Resolution draws particular attention to promoting the,. 
progress of the handloom indm;try adequately. One of the very few modifications 
which Government made in the Khatau Plan was to give more yarn for the handloom 
industry. It was the only appreciable modification and for t.he very renson which t.he 
Honourable Mover has put forward in his Resolution. On (b), the point if! that thill view 
has not been put to us on any grounds which we could consider seriously. Obviously it 
is going to upset very considerably our plan. It can only be done on a very serious' 
presentation of the reasons, when we can get down to it and study-

" . 
THE HONOURABLE Sm N. GOPALARW AMI AYYANGAR : If I ma.y interrupt the 

Honourable Member for a moment, does he contend that the Government of India are 
not to take notice of public pronouncements of policy by Provincial Governmente 
which are in conflict with their own policy? Secondly, assuming that a Provincial 
Government does go forward without informing the Government of India and pass 
legislation or take adminiRtrative ~ction in respect of new industries for which they 
have the power now, what would be the attitude of the Government 1 

THE HONOURABLE MR. M.W.M. YEATTS: The Government ofIndia does take 
notice, ~d that is why I am speaking today. But there is a distinction. The Honol1 .... 
able Member himself said that the Madras Legislature, I believe, has had no oppor. 
tunity yet of pronouncing on it and the Madras people, as reported in the presa .. 
are strongly in the opposite direction. It may'well be I think that that Government 
might be in a p()lliti on where it has made a statement which might go beyond or de. 
p&rt very widely from the degree to which its own supporters will follow. The actual 
C I u:x of the decision of that Government will be presented in a representation to us to j' 
amend or withdraw their previous participation in the Plan. ' 

Now, on the second point, one Obviously has got to get this issue clear, and if the 
Madras Government do not write and cleM it up, we shall have to consider writing and 
telling them, and to use a phrase generally used 111 onother connection, we shall ask ~ 
them their intentions; and the opinions of this House would be a very useful piece ~{ 
background in that complioated qu.~stion. • 

On the third point, the Honourable Member himself has, broadly speakin~ 
auggested federal legislation witliont delay to declare etc. etc. It is important to • 
this clear. I will just ~t that this industry is at present Provincial. It has been 
deola.red as the Honrr.t!'able Member said, to be one which under that statement of 
polioy winch haa ~ quoted should become a central responsibility. Under the present 
ODStitution it ","ould be for the Cenw Legiala.ture of "hiob this House is & part tAl 
...toopt l~lsIation whioh would OODTey this particular industry from the Provinoia] 
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iield to the Central field, Thereupon, under the present constitution, the Central 
. Government would be able to pursue such a plan as we are discussing &nd would have 

the authority to pursue it. . 
Now on the'actual steps to be taken to give effect or otherwise pursue that sta".-

ment of industrial policy. You have the Planning Advisory Board which you will 
Temember was Ret up recently. It met yesterday all day and it is meeting today and 
ooe of the points before it will be this one of the actual operations tobe taken to convey 
power in that way under the present constitution from one field to the other and in 
which cases that particular transfer should be made. Now, I am not a member of the 
Planning Board and I do not know what are the actual contents of their discussion. 

THE HONOURABLE MR. M. THIRUMALA ROW: Is it a !'Itatutory body? 

THE HONOURABLE MR. M.W.M. YEATTS: No. It was set up by Government 
xpcently, but it is a Board the function of whi<'h really to study things like these as 8. 
whole and to advise the present. Government on t.he steps which it thinks necessary, 
among them bping legiRlative steps like theRe. That is why I eannot stand and say here 
that that legiRlation will be adopted without delay, because that will be a matter ob-
viously for the Cabil!et to decide. It will be for the Cabinet to take it up and, ifthe'y 
so decide, to put it before the two Houses of the Legislatur~ acoordingly, but so far 
as I Rtanding here can Ray,. I can sum up the position by saying that we are where we 
stand and that the dii'!cussions in this House will be of very considerable value to 
Government. -

*THE HONOURABLE ~AIYEll MOHAMED PADSHAH SAHIB BAHAllUR (Madras 
Muhammadan): ] am in genpml sympathy with the spirit of the Resolution. It is 
not mwessary for me t,o I')loak M length about tho ncceRsity of encouraging and im-
proving mill indwMy and particularly the cott.on mill industry in the country. Sir 
GopaJaswumi Ayyangar hali given V('ry eogent reasons for improving the industry in 
the whole country. He iii also right in thinking that· it is not in the interest of the 
people t.o put down such induHtricli in a Provinee or to do anything Which will go to 
militate agaim;t the intere:4s of thifi industry and this particularly in view of the faot 
that. t,ho doth availahlo for liSP in tlw eOllntr~· is very far i'!hort of the demand for it. 

Again, he haR made a very litrong eatlf' on Imhalf of the mill industry by quoting 
facts and figureR whieh go to Hhow that in Hpite of the expansion of the present cotton 
mill indUl;try and also of ILny new indust.ries which mav come into existence there will 
he enough !I~OpO for the hal;dloom induHtry to grow iI{ the country and prosper. On 
all these grounds, Sir, it, is quite obvious that nothing should be done now to interfere 
with the natural growth of the Indian mill industry in our country. But, Sir, one 
point which makes me hesitate to give my complete support to this Resolution is the 
fact whether we have the power to enact legislation in this respect. Industry is a. 
provincial subject and on that a.ccount the Centra.l Legislature has no authority to 
take up the legisla.tion which is recommended in this Resolution. 

Again, Sir, as the Honourable the Mover has himself admitted wlder the propose 
new constitution "Industry" is not one of those subjects which will have to be 
administered by the Central Union. On these grounds, Sir, I feel doubtful whether 
such a legislation could be taken up now. 

Again, the Honoura.ble Member who has spoken on behalf of Government has 
told us that nothing in the regular or formal way has come to the notice of the Gov-
ernment as rega.rds the policy which has been a.dumbr~d by the Madru Government 
and it is highly neces8&l'y, a.s the Honourable Sir Gopalaswa.mi Ayya.n.gar has stressed, 
that every step should be taken to p:ress the Madras Government to reverao its policy. 
There is already a stoJ'Jl'l of protest' m the Madras Province against the policy which 
has been JlldiclIot.W by the Premier of the Gover~flDt there. 

Let us, thorefore, hope that the Government of Madno. will be persuaded to aUu'" 
itself to be guided more by facts than by idealism a.nd that .t}u;.r would atop abort of 
taking practical steps in the direction which the Premier there has IIQnounoed . 

• Not oorreow bi i& BODoanble.JL_ber. 
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*Tlm HONOURABLE PANDI'!' HIRDAY NA'IH KUNZRU (Unit£d Provinces: 
Northern: Non-Muha.mmadan): Mr. Chairman, the Resolution which my HonoUr-
able friend, Sir Gopalaswami Ayyangar has brought forward is one of urgent import-
ance. Tne pronouncement made with regard to theu eltimat replt\cement of mill-
made cloth by khadi and the refusal of the Madras Government to aHow the produo-
tion of mill-made cloth to be increased are matters which interest not merely 
the people. of one Province but the people of the entire country. It is, Sir, 
difficult to understand the reasons which have led the Madras Government to 
accept the policy propounded by Mr. Prakasam. Let us first underst and clearly 
'What Mr. Prakasa.m's policy is. It is not according to his own admission one of gene. 
ral opposition to the UBe of machinery. On the contrary in a; statement repudiating 
the criticisms to which he had. been subjected by his crit.ics he points out that he reo 
OOgni868 that there arc certain industries which must. be encouraged by Government.. 
To make this clear in his Yerragunt&palam speech he said that:-

• Cc the Government realiBe that many key a.nd la.rge 8Oa.le indUBtl;'iea are essentia.l for 
our eclOJWmio development and that they will enoourage them." 

Apparently he thinks that the only large scale industry which it is not necessary 
or desirable to encourage in cOlUlection with the general economic development of 
the country is the cotton mill industry. Now, even here he has pOinted out that 
he 'Was not against the replacement of worn out machinery in existing mills. Re-
placements, he said, were definitely declared to be outside the post-war plan, that is 
the plan recommended by the Khatau Committee, and the Government of Madras 
have said nothing to give any room for the misapprehoIlBion that replacements for 
maintaining the existing spindlage in the province will not be permitted. " Till 
khadi becomes fully effective and Widespread, Government wHl obviously want to 
maintain the existing mills in an efficient condition and maximise their production." 
The sentence of death on the existing mills will be pronounced only when sufficient 
cloth is produced under the khadi scheme for the needs of the people of Madras. 

Now, Sir, it is admitted on all hands that there is shortage of cloth in the country. 
We need no statistics in order to assure ourselves of that. The experience of every 
one of us, the difficulty which we moet within obtaining cloth of any kind and the 
black-marketing that is freely going on in cOlUleetion with it, from the mills where 
cloth and yam are produced right down t.o the retail seller, arc all well known both 
to the public and the authorities. There is need, thus, for th(l production of more 
oloth as quickly as possible. In this connection I should have thought that every 
Government would try to use all the means at its disposal in order to provide as much 
cloth as is practicable. It is not necessary, in order to encourage the khadi industry, 
to stop the expaIlBion of the textile industry or 1,0 resolve that ultimately khadi shall 
replace all mill-made cloth. The production of khadi in the country is at present 
too small to be taken seriously into account. Apart from this, according to the Fact-
finding Committee's repo~ it is desirable that in what it calls the south deficit. zone, 
about 224 million yards of addil ional cloth should be manufactured. Of this, about 
22 million yards would be for export and the rest, amounting to a little more than 
200 million yards, would be for internal cOIlBumption. Now, jfwe are to produce this 
cloth, which has been calculated not on the basis of 30 yards per consumer, but only 
em. the basis of 16 yards per COIlBumer, within a reasonable distance of time, I think 
it is necessary that mill production should be encouraged. So much new cloth is 
required that there is room for the development both of the textile mill industry and 
the production of khadi cloth. 

No ilound economic r(\II.ROn has been given for the decision suddenly Jome to by 
the Madras Government. think if, 1111.1> bc,01' ,",:"lU ".r J.L... P"lIkasam that the product-
ion of cloth woven from handsplID yanl is necessary in order that tho. villago" 111&y be 
made self-sufficient. in respect "f their primary needs. I do not know whether this 
pneral thP.ory can be IIv}Jportcd by any convincing reasoning. I do not know what 
self-sufficiency 1llf>8LIS. I can understand that at a time like this the country as a 

• Not oorrected by the Honourable Member. 



wohole should take steps to produce sufficient food and cloth for its own lleeds i but 
that we should forget the advantages of the distribution of labour a.nd make every 
ama.U region self-suffioient in respeot of both these things is, I think, something whioh 
will not be aocepted by an overwhelming majority of the people in the country. We 
certainly all want that the prosperity of the villages should be increa.aed. that more 
-employment should be found for the people. But the best way of do~ this is to 
reduce the number of people on the land and find alternative employments for them 
by expa.nding existing industries and starting new ones. 

It has been said that our agriculturists are idle for several months in the year and 
it has therefore been proposed that the khadi industry should be started 80S a sub 
sidiary industry. No one will have any objection to that. But it is surely deplorable 
that the existing sta.te of things should be allowed to exist. Our aim should be than, 
not to limit the manufacture of' cloth in tho mills, but to increa.se industria.l production 
of all kinds to such a.n extent that a. number of people who calUlot earn sufficient 
money for themselves at present should be enabled to do so. If more industries are 
started, there will not be muoh need for a subsidiary industry of this kind. 
There woill remain some people woho will be employed agrioulture. But I take it that 
owing to the re-organisation of agriculture their economic position will become much 
stronger than it is today and that they will, as their education increases and as greater 
opportunities are placed within their reach by a sympathetic Government, find means 
to add to their income by making use of their agrioultural produots to turn out finished 
articles. }'or these reasons, Sir, I calUlot approve of the scheme propounded by the 
Prime Minister of Madras on behalf of the Madras Government and I am glad to 
learn from my Honourable friend Mr. Yeatts that the Government of India have not 
<lhanged their policy in regard to the malUler in which more cloth should be produced 
He has pointed out some difficulties in the way of the Government in accepting the 
Resolution brought forward by my Honourable friend Sir Gopalaswami Ayyangar. 
I recognise the force of his reasons but I should certainly have liked him to have been 
a little more explicit and forecful in defining the policy of the Government of India. 
Apart from this, th·~ matter is so serious that I should have expected him to say that 
unless the Madras Government themselves suggest consultation between their repre-
sentatives and those of the Government of India, the Government of India would 
invite the Madras Government to consider the matter carefully. The matter is one 
that affects not merely Madras but the whole of India and it is imperatiwe that the 
Government of India should point out the seriousness of the pOSition to the Madras " 
Government. Taking the position of the present Central Government into consider- . 
. ation I have no doubt that its views will receive the serious consideration of the 
Mauras Government. I hope that my Honourable friend Mr. Yeatts will make it 
clearer to the House than he has already done that the Government of India propose 
in t.he first instance to use all persuasive methods in order to convince the Madras 
Government of the undesirability of the step that it has taken. We do not know what 
the recommendations of the Planning Board will be. We hope that it will recommend 
that the cotton textile industry is one which ought to be brought under central control 
not with a view to fighting the Government of Madras but in view of the importance 
.of the industry to the whole oountry. I do not know how long the Board will take to 
produce its report. In the meanwhile the Madras Government may take irrevooable 
steps in the direction in which Mr. Prakasam proposes to proceed. I think, therefore, 
that the Central Government, instead of waiting to be approached by the Provincial 
Governmont or for the report of the Plamring Board, should take immediate steps to 
get into touch with the Madras Government and invite them to consider the matter 
more seriously than apparently it has so far been considered. I hope that my 
Honourable friend Mr. Yeatts will give us this as8urance. As Sir Gapalaswami 
Avyangar has pointed. out, though the matter affects one province today, it may 
affect many more provinces tomorrow and the Government of India e&lUlot remain 
merely as silent spectators of the scene, if I may say so. If today the Provinoial 
Government said that they would not use tractors or artificial manures but would 
allow only the use of the ordinary ploughs and oom~ in order to develop agricul-
ture, I am 8ure the Government of India will have 80me thing to say in the matter. In 
the same way, I hope that the Government of India will indicate to us that its attitude 
;'8 more positive than the speech of the Honourable Mr. Yeatts has led us to believe. 
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Sir, with these words I give my general support to the ReSolution so ably moved 
by Sir Gopa.laswami AyYangar. 

THE HONOURABLE MR. M. THIRUMALA ROW (Madras: Non-Muhammadan)' 
Mr. Chairman, the Resolution so ably moved by my Honourable friend Sir Gopala-
swami Ayyangar wants to arm the Central Government with extraordinary powers tc> 
over-ride the opinions of the Provincial Ministries and yet the Provincial Ministrif's' 
are supposed to enjoy a greater freedom and autonomy than the Central Government. 
The Central Government is now functioning under the Act of 1919 by the good will 
&Ild sufference of the Viceroy whereas the ProvinCiial Ministries hav!' come into exist.-
ence as a result. of the Act. of 1935 and enjoy a certain measure of freedom, and he 
asks such a Government as this, whose moorings have not yet been sufficiently rea-
lised by the Members of the Government themselves, to underta~e legislation or 
take a course of action t.o over-ride a certain policy that has been announced by the-
Prime Minister of Madras. It has yet to be approved by his Legislative AAsembly. 
The Resolution, I am afraid, is not very happil~' worded because the laRt. clause 
says :-

..... federnl legi~l .. tion he un<iert,.ken without ,tolay to ,l"e\nre that the '!evelopmellt of 
the cottollmill indu~try lllHler feder.'! cOlltrol is expndi(lllt in tlill public interest "n,\ to 
provide for hi~ development in the intf're,t of Indin ILK" who"· and on Ilutionally planllPd ii"eH" 

If Mr. Gopalaswami Ayyangar had taken kindly t.o kha,ddar and mentioned 
something a.bout khaddar in his Resolution, I would have been diSabused of the 
apprehension. which troubles me that thiH Resolution iH aimed at ('omp!etel~' killing. 
khaddar by the mill industry. 

THE HONOURABLE RIR~. GOPALASWAMI AYYANGAR' IH it th!' H,)nour-
able Member's suggestion that I should have recommpnded that the control of the 
khadi industry should also be brought. under the Centre ? 

THE HONOURABLE MR. M. THIRUMALA ROW: My fear is pCJ'hapi't he might 
have unwit·,.ingly done it., but the indirect re8ult will bp. if hiH RpHoluti0n iH Il('('t'pted 
and acted upon, to kill khadi outright and encourage' only mill induHtry. He'i:had 
made no provision in his Resolution to makp clear his intpntion t.hat he dol'S not want 
the extinction of khadi altogether bllt that both khadi and the mill induRtry eun ('xist 
side by side and get developed according to the state'ment made fl>cently by one of the 
Ministers in Bombay. There it-; room for the mill indulo<t.ry as well as khadi. As one 
who has been consistently using khaddar for the last 26 years I can very well tell my 
friend;. who trot out the argument tlmt khaddar doeK not eater to the taste's of people 
that it irs not borne out by experience'. People wearing khaddar enn clothe them-
selves in the rnoHt up to date and faiihionable dothes Hatisfying all tlwil' dandy 
feeling. Our experience is that khaddar is not only the livery of liberty but it has 
also helped the poor man to a large extent. In a village in my diHtrict Nagulapalli, 
the entire production is monopoliAed by th!' Bombay millionairH. It iH one of th e 
finest producing centres that takes more than Rs. 2,000 as wageH ever~' month. 
That means it h!1s been taking nearly Rs. 25,000 wages every year for t.hf> last 20· 
years-that village alone. The finest. handiwork of khadi still remaim: in Andhra 
and it produces yarn of 80, 90 and 100 counts purely spun by han'd and woven by 
hand. That ancient industry still remains unimpaired in Andhra Desha and some 
families retain as heirlooms sarees 100 years old, Hare.es completely woven and 
manufactt,lred by hand. Tho industry has survived the om;laughtH of the mill iilduK-
try for 11. long time; but whether tILl' p('onomicA of it. is ~ound iii a queRtion that has 
to be deeply considered. With the voluntary effort whieh haR bH{m made all thpiie 
25 years, I think they arp able to produce about 2 to 3 crore!! worth of khadi every 
yea.r. But what my Honourable fripnd Sir GoptLll1swllomi Ayyangar wanl.,; iM Statl' 
protection, State organisation and State drive, which iH another word for coercion. 
If the same State protection, State organif.mtioll and State drive is given t.o khadi, 
there are people who believe that khadi can be univerRalised and at the RamI' time 
avoid the evils of over-centralised indUl;tl'ialism. The ba.sic wages of the lahourer 
have not considerably improved. The Honourahlo Mr. Kunzru says tha.t instead 011 
allOWing a large number or people to he dependent 011 land and agriouhure you should 



transfer a. portion of that la.bour to the mill industry. But you see the bla.ck spot. • 
of industry in Bombay, in the chawls of Bombay a.nd in the busties of Caloutta, 
where life is misera.ble. You ca.n go and see that the basic W'age of these people ia 
only 4 or 6 annas. All the other extras they get is by dearness alloW'a.noe a.nd extra 
allowa.nc6S ..... . 

. THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: May I alJk my 
Honourable friend whether the defects that he has pointed out are inherent in indus-
tries t Does the experience of other countries bear that out' 

THE HONOURABLE MR. M. THffiUMALA ROW: My complaint iR that the 
Honourable Mover and his supporters have not suggested; it is for them to suggest 
a better way of industrial planning and a better industrial life for these poor labourers. 
They have oompletely ignored, in their enthuRia.sm to support the mill industry, the 
oonditions of labour. I am going to give my suggestions about that also. HoW' the 
cotton mill industry has developed a.nd come to the present stage I wa.nt the House 
to go into. The Swadeshi movement, the Boycott movement, the burning of foreign 
cloth movement in 1921 a.nd the Khaddar movement has oreated a spirit of sW'a.cieshi 
in this oountry. We have been depending on foreign oountries for our cloth supplies 
entirely to the tune of 60 to 70 crores of rupees. Today hardly 5 or 6 crores worth 
of oloth is imported from abroad and 11.11 the 56 crores of income is retained in this 
oountry a.nd all this goes into the pockets of the mill industry. The mill industry, 
I may tell you, has gained by the national spirit in this oountry and by the national 
movement in this country and when a man is asked to wear ha.nd-W'oven 
cloth, he comes out a.nd s~ys" If I am not able to Wear khaddar, I 110m at least. 
wearing Indian mill cloth." You have croated an atmosphere in this country 
that to wear any cloth except even the Indian mill cloth is a crime. The Indian 
mill industry has gained to tlUch I~ greltt extent. And What havc they done during 
the years 1940 to l!l43! Have these Indian industrialistR stood by the country 1 
I want to put IL straight question to those millionaires a.nd multimillionaires Who 
have grown fat and fat at the COt:lt of the eountry. The poor man in the stroot eouId 
not buy a dhoty for RI!. II or Rs. 12. The whole thing has gone to the black 
market. Go to Coimbatore, Ahmedabad and Bombay. How many people have 
ILcquired enormous wealth with which they do not know what to do. They have 
ga.ined by thc suiferingH of the eountry. All this spirit hns been creltt(ld by 
Gandhi and the Congrcss and its sacrificc8.' During every movement, in 1922· -I have 
got, personal experience of these movements-in 1930, 1932, 11)41 and 1942, every 
time you send lakhs of people to jail, the mill industry has thrived by selling millions 
and millions worth of cloth. What have they done 'I Have they improved the lot 
of these poor labourers? Not at all. You see the report about strikes. In one 
year they had 25 :ltrikes in the mills. Look at the nmount which is lost per month. 
I do not shed crocodile tears for the mill industry. It must be controlled. You 
must now consider whether this industry deserves any support from the State as long 
as it goel! on exploiting the poor people, both the labourers and the consumers. You 
must consider a plan if Government were to insist on having control over this industry 
where l!tbour and capital must have equal partnership and control over this whole • 
industry. }.-ou must insi8t on minimum or maximum wage8 for the labourers a.nd 
also minimum profit for the producer. The Delhi cloth mills in one year made a profit 
of 361akhs and paid income-tax of 24lakhB. Wherefrom all these profits come to the 
mill-owners 1 Some of the mill-owners change their Rolls Royce cars every year and 
the poor labourers are there in the same old cha.wls and busties of the city. 180m 
not worried if this mill industry under the present conditions were to continue. It is 
for the State to enter and see that a. wholesome and complete revolutionary change is 
brought about in the conditions of the industry. With regard to khadi, I may tell 
you that kha.di is not such a. thing that can be lightly treated. Every economio 
planning that is designed to improve the condition of the country requires the force 
of Sta.tebehind it. No country has achieved planning without State interferenoe. 
In the most democratic oountry, whose democracy is upheld as an example to the 
world, Great Britain, the Labour Government is going to nationalise its heavy indus-
tries j they want to nationalise the iron industry, the coal, industry. ,You oan 
nationalise the textile industry a.lso. But when you nationalise I wa.nt to say that 



[II . II. ThirumaJa Row] 
mills are not the only means of production of cloth. I ha.ve got personal 
experienoe of people spinning. You see the wages are not suffioient; thllre 
is a. lot of unemployment. Have the Commerce or the Labour Depa.rtment 
got a proper estimate of unemployed people in India' Can anybody give us 
statistics of the crores of people that go about unemployed ~ In an unemployed 
famity if eaph woman spins 2 hours a day. 4: women can produce 8 hours work a day. 
I have seen it in the Villages. They are big centres. The Madra.s Government 
has taken up only those centres where khadi is already produced on a large scale. 
Produotion can be increased still further. They have appointed officers, men who are 
qualified for the job and they are now increasing their productive capacity. There-

4-11' ••. fore what I say is this. This is a. problem which cannot be dealt with 
piecemeal in Provincc. This has to be organised for the whole country 

and a policy of developing the heavy industries as woll as the cottage industry in a 
manner tha.t each co-ordinates with the other, ea.ch supplements the other, oan be 
planned for this cOWltry. For this I agree tha.t the Government should take a hand 
in it a.nd shape its policy but from what I see now the Government do not seem to be 
ready with their opinion on this matter. It is a Government of people with slightly 
different ideologies. The Congress is wedded to khadi and I do not know what the 
ideology of the Muslim League is with regard to--

THE HONOURABLE MR. GHAZANFAR ALI KHAN: The same. 
THE HONOURABLE MR. M. THIRUMALA ROW :-hecause we know that mil-

lions of Muslim .workers are producing khadi. If you go about in Delhi, if you go to 
Benarcs you will find that where the suppleness of fingers ha.s still survived the 
onslaughts of western manufa.ctures the handicraft workers, the silver workers, the 
lace workers are all Muslims who have still retained the great capacity for their art 
for which they got patronage during the Mughal times. . 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: But who h11'1 opposed 
the production of more khadi 1 

THE HONOURABLE MR. M. THIRUMALA ROW: My point is that it if:! not 
clear. The ultimate effect of thiH Resolution wIll be killing of kh!~li. Thl~t is what 
I expect. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Both my Honour-
able friend the mOVer and I pointed out tha.t there was no eompotition betw~en the t,vo 
and tha.t while it. was desira.ble to enf!Ollmgo khadi it was undesirable to stop the ex-
pansion of mill-made cloth. That i~ 1111 tha.t wo havo f:!a.id. WlI have not said onCl 
word which could lead any reasonahlo pm'HOIl to SUPPOHO thM, we had 0pl'o~Hd 
the production of more klutdi. 

THE HONOURABLE MR. 1\1. THIRUMALA now: I may tell my H.onouJ'able 
friend that khadi has suffered by a sort of neglect from the other speakt-rs. There-
fore, I had to take it up and tell them that the industry of khadi can be universalised 
under certain conditions and if those people who have got faith in it come to the helm 

• of Government I think t11ey can demonstrate to the world that this cottage industry 
caq be made universal and avoid all the pitf'alls of modem industry. (Interruption.) 

THE .HONOUBABLE THE CHAIRMAN (Mr. M. N. DALAL): I would request 
Honourable Members not to interrupt the speaker. 

TuB HONOURABLB MR. M. THIRUMALA ROW: I wish the Honourable Mem-
bers who interrupt are not allowed to enter the House I 

THE H OURABLE PANDIT HIRDAY NATH KUNZRU: It is not the Honour-
able Members who have interrupted. 

THE HONOUBABLJI THJI CHAIRMAN (Mr. M. N. DALAL): Please bring 
your remarks to 8. close. . 

TuB HONOURABLE MR. M. THIRUMALA ROW: With regard to mills. Sir. 
I do not call it exaotly panic but a sort of fear complex is being sought to be created 
here. Where are the Mills coming from 1 Where are the spindles coming from 1 
I do not know from where you want to get them. Mr. N. R. Sarw went to England 



oOn a mission of purchasing machinery for 20 mills for BengaJ and he has retumed 
empty.handed. Is machinery ai'&ilable in England or in America or anywhere else , 
I know that the prices which they had quoted in the beginning of the year were en· 
hanced four times in the year. They want to make capital by raising the prices and 
to make profits out of ' the necessities of this country and looking to the prices which 
they are now quoting I wonder whether it will be profitable to import machinery and 
start mills. The Madras Government, from all that has fallen from Mr. ¥eatts, have 
not yet formally written to them. They have not yet formally written to you giving 
up their spindles. The only thing is that Mr. Prakasam is thinking a bit loud. He 
has announced his policy and he wants to know how far he will be able to pm;h on 
with the khadi programme. You are not able to produce mill cloth and you do not 
.allow him to produce khadi also. I have seen in villages khadi as coarse as gunny 
bag being taken because of the scarcity of cloth. It was worse than gunny bag and it 
was being taken away by merchants for sale because there is so much of scarcity of 
cloth. Now the Madras Government is coming to the aid of the people for stepping 
up the production of khadi. It is not in any way minimising the importance of the 
mill industry because in the seoond statement which my Honourable friend, Sir Gopals.-
'swami Ayyangar, has read out which was made by the. Premier of Madras, he said 
he does not want to impair the productive capacity of the existing mills. He has 
given them all facilities for renewal and improvement. 

With regard to new mills you are not going to get any machinery. All politicians 
have got different meairings and different contexts. I do not claim to know Mr.-
Prakasam's mind. He has announced his policy from a village called Yerraguntapa.-
lam, where he has been trying the self-sufficiency experiment for the last 16 years 
long before he dreamt that he would be a Minister. But he believes in it. He has 
been trying i~. He has got certain fads. He believes in barter and exchange. 
He wan'~11 to exohange cloth with food~tuff."l. He has started an establishment 
in Bezwada. He is doing all these things with some faith that he will be useful 
in enhancing the importance of the khadi industry in ooming to the rescue of the 
people. Therefore, there is no immediate danger. What I suggest il:4 that the 
Government of India has just now been fully formed.. They do not know 
their own minds yet and they must have some time, I t.hink, to give a lead. Mr. 
Yeatts' speech does not lead UN anywhere. He too seemed to be groping in the dark 
about the minds of the Government of India. There is no use finding fault with 
Mr. Yeatts or the Government of India. I suggest therefore that the consideration 
Qf this Resolution may be deferred to the next session, the Budget session, whe.n many 
things will get cleared up and we can have a more comprehensive and unanimous 
resolution on the subject. 

THE HONOURABLE RAJ BAHADUR SRI NARAIN MAHTHA (Bihar: Non. 
Muhammadan): We have heard unfortunately from the Honourable Mr. Thirumala 
Row what I would call an election speech, 

THE HONOUBABLE MD. M. THIRUMALA ROW: I am not afraid of elections. 
'rIlE HONOURABLE RAI BAHADUR SRINARAIN MAHTHA: I would call it 

theatrical. In fact, I found his speech to be completely irrelevant to the l~esolution. 
The Resolution does not oppose khadi. I have read and re.read the Resolution and 
I wish t() assure everybody here that the mover of the Resolution and the supporters 
of the Resolution are all in support of khadi. But the point is that if Mr. Thirumala 
Row had said that Madras has enough khadi to clothe every Madrasi I should have 
asked the Honourable Sir. Gopalaswami Ayyangar to withdraw the Resolution, but 
that is not a fact. Madras today has not got enough khadi to clothe more than about 
5 per cent. of Madrasis and we do not know whether in the course of the next 10 or 15 
years there will be enough khadi in Madras in spite of the enthusiasm of Imadi 
produoers to clothe more thon anothe)' 10 per oent. Taere is oClrtainly, Sir, a great deal 
-of sentiment behind khadi. Khadi has great sanctity about it; it has great senti· 
ment about it. I oonsider khadi a symbol of self assertion. It has become a. symbol. 
, of our national struggle. It is the first thing that Gandhiji ga.ve U8 and we want to 
keep it. We want everybody in India to wear khadi but enough khadi must be pro-
duced before every man can wear it. In fact, Sir, I have read and re.read the 
Resolution and I find there is nothing in the Resolution-not a word-to impede 
the produotion of khadi. But so long as enough khadi cannot be produced, something 

'has gdli to be done to see that people do not remain naked. The Resolution does not 
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tell anybody to wear foreign Jlothes. It does not gtl against tHe sentiment of SW,ade-
shi, and T do not know why it was suggested by the Honourable Member Mr. Thiru-
mala Row that it would introduce tht' foreign competitor again into the Indian 
market. No such situation will arise if a Resolution like this is accepted. 

That i!l. all I have to say with regard to this Resolution, and if the Government 
of India have not made up their mind on this question, instead of Sir Gopalaswami 
Ayyangar postponing his Resolution for oonsideration on a later date, I would request 
the Government of India to remain neutral on this question and let the Resolution 
be carried. If within a month's time they hear something more definite from the 
Madras Government, they will have this Resolution as 'well before them, and they 
can consider it then together with the Madras Scheme when it crystallises further and 
take stock of the situation. The problem is a vast one and if< an all-India problem 
and no province can be allowed to easily break away from all all-Tndia policy on a 
vital question like this. 

THE HONOURABLE Mr. G. S. MOTlLAL (Bombay Non-Muhammadan) : Mr. 
Cha.irma.n, personaJly I think tho Resolution is rathor too hasty. I will give my 
reasons. The Madras Governmont has not yet taken any dofinite dioision all to 
total prohibition of expansion of the mill industry in that province. The Prime 
Minister of that. province has announced his intention and t.hat, I think, of his Cabinet 

• M80, tqa.t. they inwnd to !ltop the expansion of the mill industry in tha.t province. 
The reason for it is this. Thoy are in dead OBomest t.o improve and expand the pro-
duction of hand-made cloth which ,is known as kha.di, a.n.d they also ha ve taken 
the view that it ill neoessary for that purpose that there should not be a.n.y more 
expansion of the utilI industry, as mllI-made yam will oomplete with ha.n.d made yam. 
This view of t.he ministry is subject, to the approva.1 of the Legislature. The Madras 
Legislature has not yet aocorded its approval to this policy. 

There a.re two views, very honestly held. 011('1 iM that put. forward hy my friend 
Sir GopaJaswami Ayyangllor. that thero is room both fot, the mill indu!'1tl'Y l~1\d for 
the ha.nd-~pinning and hand-w, 'aving indn ;;,:,'y in;,hc COUllv;'Y, and 'chat ,thc"p io.; no 
oompetition between them ILnd both can thrive sido bv !lido. Thoro is ,Lnothnr view 
which has boon very ably put forward bllt is not Ao'genera.lly known, 'rhat view 
is that. the mill industry, at. a.n.y rate its expansion, would oome in the way of the hand-
spun a.n.d ha.n.d-woven cloth industry. The Madras ministry a.n.d the pooplo of 
t,he province should decide for themselves what is best in their interests. I Rhould 
he very reluctant to take any step at the very first stage and tell them: ICy ou are 
proposing to adopt a certain course and 110 oerta.in programme, a.nd we will stllP in 
and stop it". It is Ilo responsiblo ministry. They know their responsih Hity to the 
Legislature. If the ~gislaturo is not with them and is not, prepared to Atop the 
expansion of tbe mill illduRtry, will the ministry iJe ablo to go ahead with their 
idea? Surely not. The proper step which my, Honourabl(, friend, Sir GopalaRwami 
Ayya.ngar, as a constitutionalist, should take in the first instance 1M to persuade the 
ministry of his own province, to abandon this policy, to point ou to them the 
flaws of this polioy a.n.d tell th('m how it is not in their interest; and 8t'condly, to 
persuade the electorate of t.hat province not to support it. It i s a. very intelligent 
province. The electorato is a.n. intelligent electorR.t('. They appreciatf' the ROnti-
mental va.lue which attaches to khadi because of thll reasons givon by the previous 
speakers ; so they wa.n.t to support khadi. But they also ha.ve sense enough to 
undorAtlloIld that if khadi is not going to solve their prohlem, a.nd at a.ny rate until 
khadi promises to be ill 110 position to supply enough cloth to the t'xolusion of the 
mill industry, they would tell the ministry a.n.d the members of the Legislature 
''We first want cloth, Givo us khadi if you ca.n. But if you oa.nnot give us khadi, 
give us mill cloth". That is the view whioh the electorate should be ma.de to put 
before the- Government of that province. If the ministry follows a. wrong polioy. 
surely they will have to a.n.swor to the electora.te. 

In our country we a.re all fa.ood with a very large a.n.d very vital a.n.d important 
issu&-the issue of freedom itself. There oa.n. be no difference on this issue. We 
are an agreed and united. But on an eoonomio issue like the one we are 
discussing in this House, there may be, in the Congress Party itself, division of opinion .. 



and opposition formed. These issues, after all, lead to the formation of parties 
on' economio grounds. If the people of Madras are all agreed and united that 
there flhall be a certain programme for the province and that that shall be the 
only programme for it then it win be unwise to enterfere. It will haw to be 
Mlriously considered by the Central Government: are we to go and override the 
wishes of a province? Are we to impair their responsibility to their eleotorate 1 
It should not be open to them to say: "We were going to follow this Polloy of 
pat,riotil>m, but the Centre is unpatriotic and it has overruled us." We should not give 
thflm an opportunity to take shelter behind the Centre. I think Sir Gopala.swa.m.i, 
Ayyangar, as a constitutionaJist, would attach some va.lue to this point of view. 
He must throw the burden of oaITying out a good polioy or a bad polioyon the 
proper persons who a1'(' responsible for it. There may be a storm of opposition from 
tha.t province to any mea.sure whioh the Centre m.a~' adoptin opposit ion to their polioy 
If they know that the Centre is going to interefere and tell them: "No, 110; 
whether you wif'h or do not wish to import mill machinery, we are going to make 
you import it," well, they will take shelter behind the Centre and will not fa.ce their' 
own electorate' and will not be discharging their responsibilities to the people. 

" 

J, therefore, think that this if' rather 8. hMty Resolution. Th(l Honourable the 
mover should have given time to the legislatnro of ' hi!'! own Province. I under. 
stand that there are differences of opinion there. They are meeting some time in 
De(l('mb£'r. Two or three monthf' do not matter on a vita.l question like this; 
them is not much urgency at all in this matter. In ono way it, might be a blessing, • 
in dillguise. If an order is placed for a mill at the present t.i'me, you might get 
publio subscriptionI' from an incff,dible numoor of people, and might float I~ mill 
paying four times the price. There is a. groat .deal of foroe in tho view exproRROd 
by onl' of the indushialistEl some timo baok. Ho said: Th(~ millEl which ar'·' IItI~rtffl 
today will hll,ve to faoo v(lry serioUls t,imeR if thf'y pay 4 and !i t.imHR th(~ pri(Jt·. I 
know something about this industry. You cannot now plaoo any ordln' for a.ny 
definite delivery. They want yon to place an OP(111 order. Tho~r t.ell UII that for 
three yE'&1S we need not, writt, any lethlr to tht'm as 10 whpTl dplivpry wiJI be mad'l. 
No stipula1 ion about delivery. 'Th(lY Hay tha·: aft.nr t.hret' ~-earH, delh-ery will be made 
if and ",-h(m thf'ly arf' in a position to do it. HEwing rllgarrl to a)) thoRt. faotA 
I do not t.hink t.herfl is. any urgenc~' to bring fonmrrl t.hit; R(~:;olutioll in this House 
teday. FirAt and fOff'most, we mllst put the r('spollAibility UpOIl 1 hI' mllll in the 
ProvincN', Let thf'm come to a decision an:d th(ll1 It,t. Ui'I cOIlRidel' whot.hcr WI' call 
~o to the Itlngth of telling thf\m that they are wrong and Wt' Hhall superimJ>Ol!t· our 
"it'w upon thl·m. If they ar,· wlOng let th(,m faoo the (lOIlRtlqlloncof;. People will 
riS(~ up within six months or a year agaillloit them and May, "We do not want your 
Minif:hy". That iH the right. way to deal with t.he situatioll. Sir Gopala swami 
Ayyangllor, or if not he, men of hi" way of thinking, will be abl(' 10 fay, "T~ 
Ministry has brought disaster upon UEI ; therefore turn it out and lot UII try nnot.her. 
That is how political parties in other countries have ariseIl. Unfortunately, 
in our country, we were not in that position so far. The power and reo 
sFomibiJitv rf"mair.,('d with the Govornment and we had to remain in opposi. 
tion. Now, let us do something eIRe. Supposing the Party t,odllocY ill t,he GoVenl. 
mf'nt iR in the wrong, tho opposition should convince the provinoH !Iond oooupy 
thf' posit.ion which that Party occupioR today. Wo should work to that end. 
I t.hink the IWsolution had better not btl prossed. It is too oarly, too promature. They 
have hardly f'veu got the consent. of ~ t.heir Legislature. I am surt' that 
these aspeotR will receive from the Honour80blll Sir Gopalaswami Ayyangar the 
cOllsideration which they ought to. 

THE HONOURABLE SIR N. GOPALASWAMI AYYANGAR: Sir, my Honour-
able friend, Mr. Thirumala. Row, referred to certain point.s ii, respeot of whi,h I 
do not t.hink muoh of an answer from me is necessary. I havt! made it perfectly 
clear several times in the course of my speech that my own view was that therfl 
is veJ'Y grl at scope for the expansion of kha.di and that it. need not mean 
any interference wi,th the expansion of tho mill industry. I ha vo "not contended 
nd shall not contend that any spoke should be rut ill thtl whool of the 
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'expansion of the khadi industry. On the other hand, I even went to the length of 
expressing my disagreement with a view which I quoted of a very eminent 
person who said that after all khadi could be only a transitional affair. I t~oug ht 
I said emphatically that I was not prepared to go that length and I repeated 
that khadi would endul'J for quit;{> along time to com·~. The text of the Resolution 
confines itself to the cotton mill industry. Of course it was intended only for 'that 
industry., . I also, I t~ in the course of my speeoh said that, in the field of-
·oloth production, both hand-made cloth and cloth made in mechanised facto-
ries had a part to play and it Was wisdom on the part of any Government so 
to order their policy as to regulate the mutual relations of these two parts of the 
production set-up. He referred also to conditions in the cotton mills as unsatis-
f,~ctory, that mill owners are making unduly large profits in the black market and 
amassing money at the expense of the poor man in the country. I am all with 
him in Government taking such powers as would prevent this sort of thing not. 
only in the_ cotton mill industry but in every other industry in this country. 
But that is altogether a different affair. We have got to reckon with the fact that 
the cotton mill industry is producing the great bulk of the cloth that is required 
for consumption in this country and you cannot view th(' prospect of its being 
killed with anything like equanimity. That is all that I Was interested in 
putting forward. 

Nationa.lisation of tho mill industry was mentioned. If it is possible to bring 
that about, le1i, us bring it about not mert'ly for defeating grabbing shart'holders 
and ma.naging ll,gents but a.lso for promoting the interests of the workmen. 
By all means let us do that sort of thing. But whether nationalisation should 
mean State ownership or whether it should mean effective control to bring about 
better conditions is a matter on which opinions are likelly to differ in relation to 
the cotton mill industry. I have a recollection that Mahatma Gandhi himself, 
when the question was put to him, preferred that the cotton miD industry r;hould 
continue in private hands but effectively controllcd, and that it Hhould not be 
taken over under the ownership of the State. 

An appeal hal'! been made to me by the Honourable H.aja Govindlal. I Hce 
the point he was trying to make, namely, that the initial attempt should be to get 
the Madras ministry to recoJlsider its poliey, that, if thert' WitH any hesitation on 
their part, an apptlltl should be made to t.he Legislaturp of the Province and that., 
if the Legislature was not quite amenahle to good advice, I should proceed to 
the electorate in the Province. A more acceptahle constit.utional dictum cannot be 
enuncbted. But the Honourable Raja Govindlal may rel'!t assured that 
these various stepH arc not being forgotten. When this wouderful policy was 
announced, :),n attempt was made to mobilise public opinion againl.lt it and an 
appeal was made to the Prime Minister himself, who made t,hat statement, 
to ta.ke it back and try to conform to the policy of the Government of India 
which the MadrlLs Government had themselves previously accept.ed. There 
is the other question: The cotton mill industry is one of those industri(1s which 
should be planned, eontrolled and guided on an all· India hal'!is. It is not merely 
a question for a single Province. It is a question for the whole of India. Assu-
ming I appeal to the local authorities or units thr~t were mentioned h~' Raja 
Uovindlal ; supposing the Madras Government takeR It deeision which j;; in 
conflict with the all-India policy. Now when you concede the position that the 
planning and the control should be all-India, you also concede the position 
that no particular unit in that India should be allowed to break away fl'om a. 
policy which is enunciated in the interests of the whole country. What will 
ha.ppen if tomorrow Bombay broke away from this Resolution of the Govern-
ment of India of the 4th of May, which assigned to Bombay culy a very small 
quota. of spindlage though Bombay applied for a much larger quota 1 SuppoRing 
Bombay should break away from that and say "We have got the money, we 
have got the' ~illed labour ; we have got all the experience of this industry behind 
.us; We are in an area where properly the largest number of ~ditiona.l factories 

honld be established". Supposing Bombay takes that view, are we, speaking 
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on behalf of India. as a whole and believing in all-India regulation of IUoh an. 
. industry, give way to Bombay opinion! I should certainly say' on' It is 
all right for you to say "You must persuade Madras". We will oerta~1 try-
to persuade Madras. But there is another aspect to the whole thing lrIaclraa 
opinion alone should not decide the fate of this new policy. It must be decided 
on an all-India basis. And who else can do it than the Legislature which speaks. 
for all India ~ That is the reason why I ha.ve brought this Resolution up in this 
House. I think myself and the Government of India are absolutely at one. 
They have been acting on an all·India basis. I want them to continue to act on. 
an all-India ba.sis. 

THE HONOURABLE Mr. G. S. MOTILAL: Not on the point of Federal Legis-
lation. 

THE HONOURABLE SIR N. GOPALASWAMI AYYANGAR: If in the course· 
of their aeting for all India there is a. btea.king away from their policy by a. parti-
cular Unit, should they not a.rm themselves with the power of bringing that Unit 
into line. with the all-India policy! That is the only thing that I want to secure 
by this Resolution. The only suggestion I could make was that, if by administra-
tive persuation you are unable to do that sort of thing, the only alternative that is. 
left to you is to undertake legislation which the present Government of India Act 
permits. You have to take power. Let this Legislature declare that this industry 
is one which should be brought under' central control in the public interest. Arm 
yourselves with the power. No doubt before you decide a policy for all India, 
you consult all Provincial Governments. In your Legislature a.ll Provinces are 
represented. 

THE HONOURABLE Mr .. G. S. MOTILAL: They were in agreement with this: 
policy. Now tlwy are probabley likely to differ. 

THE HONOURABLE SIR N. GOPALASWAMI AYYANGAR: True. That is 
why I ,,;,tid they were in agrpement.. They have expressed disagreement now,. 
OIle pal't.ienlar province haR. The quostion its--

THE HONOURABLE Mr. G. S. MOTILAL: Are we to override 1 
TH}; HONOURABLE RIR N. GOPALASWAMI AYYANGAR: If you believe 

that t,hat. policy is good on an all-India basis for the country as a whole, you 
must hll,yu the power to override and I ask you to arm yourselves with that power. 

THE HONOURABLE THE CHAIRMAN: (The Honourable Mr. M. N.Dalal): 
The quetst.ion is that t,he following Resolution _ adopted. 

"This Counoil reoommends to the Governor General in Counoil -

(0) that the continuance in a state of up-to-date efficienoy of Indian cotton mills (both. 
spinning and weaving), and their expansion 88 well 88 the establishment, ir properly sited 
looalities in rpovinoes and States, of new mills, in acoordanoe with a national plan are impera-
tively neoeesary for prest'rving and promoting the progress of the h&ndloom industry for meet., 
ing adequately the growing internal demands for yarn and oloth, for building up a promiHing 
export trade in manufactured cotton goods, and above all for raising the standard of living. 
of the oommon man both in the oities and the oountryside ; 

(b) that the threat to the Indian mill industry whioh one Provinoial ministry had sounded 
already, and whioh, there ill re880n to fear, might be sounded by other Provinoial ministries also 
deserv8ll to be effectively oountered ; and 

(e) that, therefore, federal legislation be undertaken without delay to declare that the 
development of the ootton mill industry under federal oontrol is expedient in the publio 
interest and to provide for thia development in the interest of India 88 a whole and on na-
tionally planned lines." 

The Mot.ion was adopted. 

RESOLUTION BE AMENDMENT OF THE INDIAN LEGISLATIVE RULES 
THE HONOURABLE THE CHAIRMAN (Mr. M. N. Dalal): Before you 

move your Resolution, Mr. Motilal, may I point out rule 14 of the Council of 
State Manual which says-
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THE HONOlTBABLE Mr. G. S. MOTILAL (Bombay Non-Muhammadan): 

You can take it for oertain that I know the rule. I read it two or three times. 
Before I framed the Resolution I read the rule more than once. I beg to move : 

.. This Conl·.oil re('ommends to the Governor Gener~l in Council to amend the Indian 
Legislative Rule~ RO tlmt the member~ of the Legi~lature deRiring to address in Hindi or Urdu 
may do 80." 

Ever since I entered this House, now nearly 10 years ago, it has 
been my desire that the members of this House, whether they are acquaint-
ed or unacquainted with the English language, if they want to address the House 
in either of the two principal languages of this country. Hindi or U ruu, they 
should be at liberty to do so and English should rather be an exception than the 
rule. The Standing Order on the subject provides that the business of the 
Indian Legislature shall be transacted in English. There is a proviso to this 
'Order which reads : 

"Provi<hld thlLt th" prtl.,ident In Ly permit ally IU'3mber unacquainted with English to 
address th£' CouTI('il ill It vl'rnltcullLr." 

ThlH~ onl~' if a. member il'l unacqul~jllted with t,lll' English Jangu!1gt' lit' may 
addre~,; it in 11, vf'rlHo('lIlar language. There if; thiR restriction. ThiH iH It eOllntry 
whoHe languag" i" 1I0t the Bnglish language. Tho IJtu;ine~i'! of the Lp~iiili~t'"r'e 
of ever~' ununtr:v should ill' conducted in t.he la,nglULge of the eountl'? and much 
more ,,0 in !~ dcmoercttie countr\,. Tlw eirl'uInstanenA ~o far havtl been lli i'er-
cnt. We ha.ve heen t'volving' towa.rd", responsible Government ;.11(1 hitherto 
Rome of thn Members Ilf the Government. were Englishmnn who did lIot under-
stand Indill,n language>; 1111d for their sl~ke We luwe 'had to a,ddresK this H(l\Iii(~ in 
the English If1llguage. Things have now !'hanged. pn()rmoll"l~' (:hangpd. f<:very 
Member of the Goyernm(~nt is ILIl lndian who understands t,llt~ hmguage of t.he 
{lollntry. The composition of the Governnwnt t,odu,,\" is sueh th;tt {'X(~t']lt one :\1em-
'ber-and I am sure he iH so well-gifted that he will "OOT! be '1ble til piek it 111'-
a.ll the other Member~ understand it. I have the privill'gp of knOWing t.his ::\lHm-
bel' for a number of years !md WIit'IlCVer I had occl1sion to talk to him I liked to 
talk to him in Hindi or Hindustani. (::111 it Whatever you like. He i,; 1\ gre:.~t R,L!ls-
krit scholar' and he is a.ble to follow a great deal of it. J It f,1l't, lw him~elf iHtro-
duced it in his own Province. Now, Sir, these 1.wo langllttl,(ps -Hindi and tTrdll·-
are the most underst,ood languagt's 111 thIS country and Its J sa,id Hvpry l\1Plllher of 
the Government, ean understand thmn. J do not t.hinkit, will now he ple,~d~'(l tlu1t 
the members of the Indian Civil Herviee will 1I0t. ullderst!mll them. At ie'Lst 
the India.n members of it in their Ilomes and hOllset! !111 talk the languageH of t.llll 
country and they eannot pretend to be ignora.nt of Hindi or Urdu. They may Hot 
be scholarI'! of them but if we talk here for one or two I'l(1s'IionH j,hey aTf~ I,dfted enough 
to follow it and not only to follow it but to speak very good Hindi or Urdu. Some 
of them speak very good Urdu; some of them speak very good Hindi. An amalgf~m 
of these two langua.ges is Hindustani and it is in the fitness of things that in the 
present circumsta.nces one should as a matter of self respect be able to address thifol 
Hous(' in his own hmgulloge. We do not focI very happy when we arc addl'eAs ng t.he 
House in the English language. We would feel much happi('r; honestly I feel much 
happier if J have to addrel'!s in my own language. I h~tve often ask"d Ill,V friends to 
speak in Urdu or Hindi. The atmosphere here is altogether 1tTl alien l1tmosphere. If 
I had been allowed to address the House in Hindustani] would have done it long 
ago. I made an attempt in the earlier years When I entered thiH House but when 
I looked at the rules I could not pretend or say that I Was unaquainted with the 
English language and then I had to aocept the things as they were. Now, I say 
Sir, this Goverrunent is ploo.ged to that policy-the policy of trg,n.Bacting the 
business of the country in the languages of the country. The Hindi and Urdu 
are the two languages which a.re widely spoken and we will all enjoy and have greater 
facility in expressing our thoughts in our own mother tongues than in hired 
tongues and the language of a :country seven seas beyond. 1£ the Englishmen 
here do not understand, it will not be absolutely necessary that they should but 
they will be able to f'ollow or understand at any rate the purport of it. They win 
be able to gather f'rom their f'riends of t.he same variety of' the same sorvice, of thu 
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Sam~ brotherhood. and they will be able to tell ~hem "Well, this gentleman is 
t80lking a gre80t deal of sen.se" and so on. Then, Sir, there are so ma.ny people 
in this country who are now deprived of rendering service in the Legislature 
simply because they are not in a position to express themselves with Jfroficiency in 
the English language. I cannot think of any objection to persons who do not 
understand these languages and cannot express thomselves proficiently ill them 
being 8ollowed to address the House in their vernacular language. I suppose then 
the amendment will provide also that if they are unacquainted with the English 
or Hindi or Urdu languages they may address the Legislature in their vern80cular 
language. or course, the rule here refors to the Council. The scope of my Reso-
lution is wider. The soope of my Resolution is wider in the sense that it is not 
confined to an amendment of this particul80r standing order only. It refers also to 
the other House. After the recent elections I asked some of my friends in the 
other house to address it in tho Hindustani language. They wanted to know whe-
ther they could do it. I said only if they were unacquainted with the English 
languagtl. Well, Sir, I 80m not unacquainted alt.hough I am not a very good. 
Rpeaker-people can be good speakers of a foreign language though I a.m not. 
So this difficulty W80s thero. J am therefore requesting the Govornment t,o a.mend, 
the rule-the Act gives them the power-:-so that it may ena ble the members who 
like to address the Hou!16 in thier own language, in the language of their heart 
in the languago of their soul- ' 

THE HONOURABLE MR. GHAZANFAR ALI KHAN: In Pushtu. 
TIIB HONOURA.BLE MR. G. S. MOTILAL: Y6s, if they can speak Pushtu 

'they may address the House in that language but at IIony rate Pushtu is not so 
<lommonly understood. Urdu and Hindi are· the most talked l8onguages. 

Sir, I movo. 
THB HONOURABLE MR. GHAZANFAR ALI KHAN (Health Member): Mr. 

Chairman, I intervene at this early stage of thiR debate so that my friends 
may not have to waste their oloquence on this non-controversial measure. Let 
me assure the Mover of this Resolution that the Government are entirely in 
sympathy with its contonts and they have not the slightest hesitation in trying 
to do their bast to put it into practise as soon as it is possible, Let me inform 
my Honourable friend that even under the rule as it is framed today it is up to 
the Speaker to interpret it either most stringently or liberally. So far as the rules 
framed under the Government of India Act, 1935, are concerned the Act of 
1935 itself contains a. similar provision. The phraseology would be a little 
bit different. It says "those who do not. possess sufficient knowledge of English" • 
Different interpretations have boon put by different Speakers. I know in the 
Punjab Provincial Assembly the Speaker ga.ve a ruling that anybody even if 
ho is a graduate even if he is a barrister-a.t-la.w, if he says that he .. does not 
posSt...:s Kufficicnt knowledge of English" he would allow him to makt' his speeoh :( 
in any language. I have also heard of rulings where if an Honourable Member , 
makos a speech in English on a certain subject but on another subject he wants " 
to make a. speech in Hindi the Speaker has allowed him to do so if he says that ,; 
he do!!s not possess sufficient knowledge ot English so far as speaking on t,hat 
part,icula.r subject is concerned. Therefore, Sir, before we ca.n· alter the rule f;" 
1 would request that we interpret the rule as liberaJIy as we can. "Aoquaintance" 
is a word which is very vague. I may be knowing English and still I may not 
be sufficient.Jy acquainted with it to speak in English. Therefore, Sir, my conten-
tion is that if undor the rule as it stands toda.y any Honourable Member I!a.ys 
that he wants to speak in Urdu or Hindi because he cannot expreSR himself 
adequately in English, even under this rule the Speaker or the Chairman should 
have no objection in allowing him a speech in that language. So far as changing the 
rule itself is concerned, I would only s80y that there should be a uniform prooedure 
both in the Oentral Assembly and in the Council of State. H we pass a Besolu- "', 
tion here in the Council of State but the othe HOUB9I' does not pass & similar ~~ .. 
resolution, I think there will be certain practioa.l di:fticu1ties in giving praoti- 'f 
(l8,) shape to this proposition. Therefore, my request to my Honourable t,; 
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friend the Mover of this Resolution is not to press this motion, on the-
c1ear underfltanding that we shall take up this matter with the other House 
immediately and ask them as to what means should be found to give plactical 
shape to the proposition contained in this Resolution. So far as the Europea!l 
members of the Legislature are concerned, I know that there are quite anum· 
ber of them who will be able to follow spooches in Urdu. Even if some of them 
cannot do so, we should not much worry about it. They have been able to 
carryon for such a long time in this country without understanding it that I am' 
sure they wi1l be able to carryon for two or throe years without any diffi(lulty_ 

There are, however, certain suggestione in the speech of the Honourable 
the Movflr with whirh I do not agroo. So long as the speeches are confined 
to Hindi and Urdu, it is perfectly all right. But the moment he says "in any 
language", then thfl question becomos a bit complicat~d. Thfl number of 
languagnR which are spoken in this country ar~ so numerous that I can hardly 
count flvnn six mC1mbers sitting in thiR Honourable House who can say that thlly 

,1Inderstand overy language that is ~poken in India. Therefore, so far all that 
proposition is concerned, that should bH ruled out. But so far as Hindi and 
Urdu aro conc(1rm1d, I think the tendency should be that we should speak in 
our own languages. I entirely agreo with him that to conduct 1.hfl procoedings 
in a language which is a foreign language is not a matter of pride for this country. 

Therefore, I appeal to the Honourable the Mover not to press t.his motion, 
on the ulldl'rstanding that we shall take up tho mattor at a vory oarly date. 

THE HONOURABLE MR. G. S. MOTILAL : Only a few words by way of reply. 
I did 1I0t at all say that we should really havll AO many languag(1s hflre. That 
was not. at all in my mind. What I Raid was this. The rule ltA it stands 
permits members not ac'quainted with English to addreAs 1ho House in any vorn&.-
cular. So, if any membc'r from the Madras PreRidoncy or from som" other part of 
India says, "I am not acquainted with English, nor am I acqul1intd sufficinntly 
with Hindi or Urdu; and I will address tho House in Tamil," that latitude is 
given to him today under the rules. .It is not for me now to ask that' it should 
be taken away, and I do not think the Honourable tho Hp.alth MombHr either 
means that it should be taken away. But in the natural-course of things, they 
will also understand that if they are addressing the Housll, they are addressing t.he 
House, not themselves, and they would address the House in a language which the 
House can understaud. The rule now gives thom permission to address in any 
la.ngua.ge if they are unacquainted with English. It would not be fair for me now 
to suggest that it should be taken away. But as things are, most of the mnmbers 
will address the House in Hindi or Urdu. And as I am assured that tho Govern-
ment will take neces!lary measures, since they aro entirely with me, and that they 
are as anxious and as oarnest as I am in this matter, it serves my purpose. When 
Government say that they -are prepared to carry out the object of the Resolution, 
it is not necessary for me to press the Resolution. I am glad that the Government 
are in agreement with the object ofthe Resolution, and have given us the assurance 
that they will take steps immediately. I fully rely upon that assurance and I am 
confident that it will soon be put into practice. I hope that the President will 
take note the opinion of this House as well as of the Government that this latitude 
which has boon given in the provinces should be given by the Chair in this House 
too. I beg leave to withdraw the Resolution. 

The Motion, waS by leave of the Council, withdrawn. 

RESOLUTION BE THE APPOINTMENT OF A CENTRAL IND"VSTRIAL 
PLANNING OOlfMISSION 

THE HONOURABLE SIR SOBHA SINGH (Nominated Non-official): Sir, I 
move :-

"This Counoil reoommends to the Govel'Dor General iIi Counoil that immediate steps be 
taken to appoint a Central Industrial Planning Commission to plan the indUBtriBI develop-
ment of the country B4 a whole and co-ordinate the Provinoial sohemes for indu.'1trial devfllop-
ment." 

Tho Council then adjourned to a date to be notified hereafter. 


